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Company Petition No. (IB] — 609(ND)/ 2017
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IN
[IB}-809(ND)/ 2017

IN THE MATTER OF:
M/s 5.E. Investments Limited. Petitioner Com pany/
Financial Creditor

Versus
M/s Soni Realtors Pvt. Ltd. Respondent Company/
Corporate Debtor

In the matter of CA/747/(ND)/2018

M/s 5.E. Investments Limited. @ ... Petitioner/
Financial Creditor
Vs,
M/s Soni Realtors Py Ltd. L. Respondent/

Corporate Debtor

CORAM:
ME. DHARMINDER SINGH, HON'BLE JUDICIAL

MS. SUMITA PURKAYASTHA, HON'BELE MEMBER (TECHNICAL]

ORDER

PER-DHARMINDER SINGH , HON'BLE MEMBER [JUDICIAL}

CA/T47/ND/2018

The present [A has been moved by Resolution Professional under
Section 30i6) 31(1) of IBC Code for “Approval of Rescolution Plan”
submitted by Srijan Infra LLP.

Brief stated that 8.E. Investments Ltd (Now known as Paislo Digital
Limited] the Financial Creditor moved an application under Section 7 of the
IBC Code 2016 against M/s Soni Realtors Pvt, Ltd. which was admitted by
this Tribunal vide order dated 27.02.2018, accordingly, the present RF Mr.
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Manoj Kulshrestha was appointed as a IRP, who was later on also confirmed
as RP.

Further, it is submitted that the Mr. Kapil Soni, the main promoter of
the Corporate Debtor was in jail in Karnal, accordingly, he could mest him
on 17.04.2018 after his release, but he was not co-operating, hence an
application under Section 19(1)(2) of Code was filed. Thereafter, some
information was released by the Mr. Kapil Soni, whereby he came to know
that there were 400 plots in project known as Soni Palm City- Karnal, which
was duly approved by Director of Town & Country Planning Government of
Haryana. Thereafter, the CoC meeting was held consecutively from
02.04.2018 to 16.08.2018. In the meantime, the valuer was appointed
under Section 25(2)(d) of the code and advocates appeared before the NCLT,
During the CIR process, some transactions were found to be undervalued
and fraudulent one, accordingly, Reputed Legal Firm Forensic Auditor were
also appointed. The mater was duly discussed in 4% CoC meeting held on
31.07,2018 and based upon the verification of the claims and opinion of the
legal firm appointed, list of creditors was prepared and updated, CoC was
re-constituted. In the meantime, subsequent ordinance of the Government
wherein the Home-Buyers were recognized as Financial Creditor and RP
made consequent efforts to make plot allottees aware of the ordinance /
latest amendment in IBC and invited claims from them, hence, tried to
implement the provisions of the Amended Act of the IBC to a great extent,

It is also submitted that AR on behalfl of allottee was to be appointed
accordingly, three names of IPs were sent to 380 plot allottees namely Mr,
Alok Chandra, Mr. Navneet Arora and Ashok Kumar Juneja. Hence, after
the consultation, Mr. Alok Chandra Singh IP having Registration No.
IBBI/IPA-002/IP-NOQ38/2017-18/11124 was appointed as AR for Home-
Buyers. Similarly, from the concerned financiers, three names were called
upon as there were 18 financiers. The highest number of votes ie. 12
received in favour of Vishnu Dutt, JP with Registration No. IBBI/IPA-
POD102/2017-18/10202. Thus, the Above said two AR's namely Mr. Alok
Chandra- AR- for Home-Buyers & Sh. Vishnu Dutt -AR-for Financial
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Creditors were accordingly approved by this Tribunal vide order dated
12.09.2018, Thereafter, Expression of Interest were published in the
newspapers, where 5 number of prospective Resolution-Applicants have
shown their interest, but only one RA ie, Srijan Infra LLP was found to be
eligible. Accordingly, information memorandum was shared with the RAs.
The RAs submit the resolution plan on 08.10.2018, which were duly
examined by the applicant and the same were circulated to the member of
CoC and ARs for circulation to all Financial Creditors alongwith agenda of
the 6% CoC meeting, which was held on 30.10.2018 Mr. Alok Chandra
Singh on behalfl of Home Buyers and Mr, Vishnu Dutt on behalf of financiers
submitted their reports of voting done in respect of Resolution Plan, which
was in the ratio of 72.38, 13.40, 14.22 i.e. in favour of Resolution Plan,
against the Resolution Plan and the members, who had abstained from
voting respectively,

On behalf of Ld. RP, it is further submitted that as per CIRP
Regulation 25(5) & (6] of the code, the opportunity as required was given to
those members, who had not voted and circulated the minutes of 60 CoC,
meeting again and voting was conducting, which were 75.41% in favour of
Resolution Plan, 14.16% against Resolution Plan, and only 10.43%
members remained absent. Accordingly, it is prayed that Resolution Plan
submitted by Srijan Infra LLP be approved.

As per the plan submitted on behalf of the Corporate Debtor with the
Directorate of Town & Country Planning, Haryana 382 plots were there in
the Soni Palm City Project. After appointment of IRP, the necessary
compliances have heen made by Mr. Manoj Kulshrestha. Thereafter, three
names of Insolvency Professional called upon for the purpose of representing
the plot allottees. Accordingly, the highest voting was done and highest
number ie. 106 were received in favour of Mr. Alok Chander Singh
accordingly, he was appointed as IP/AR on behalf of Home
Buyers. Similarly, on behalf of the Financers three names of IP namely Mr.
Vishnu Dutta, Mr. Navneet Arora and Mr. Asheok Juneja were invited and
sent to 18 number of financers. Highest number of votes 12 were in the
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favour of Vishnu Dutt, IP, accordingly, he was appointed as AR on behalf of
the Financial Creditor, Thereafter one application was filed before this
Tribunal for approval of the same, accordingly, this Tribunal vide its order
dated 12.09.2018 confirmed the names of the AR ie Alok Chandra and
Vishnu Dutt on behalf of Home Buyers and Financial Creditors respectively,
Accordingly, it was directed that CoC be constituted and report be filed
accordingly. Subsequent to that, the Expression of interest was published
in the newspaper, where five prospective Resolution Applicants have shown
their interest but only one proposed Resolution Applicant, was found to be
legible i.e. Srijan Infra LLP. Memorandum was shared with the Resolution
Applicant. Accordingly, Resolution Applicant submitted Resolution plan on
08.10.2018 which was accordingly put before the CoC. Resolution Plan
was circulated to the members of CoC for circulation to the Financial
Creditor along with agenda 6th CoC Meeting which was held on
30.10.2018. The said Resolution Plan was duly considered by AR Alok
Chandra Singh and Vishnu Dutt. Result of voting was 72.38% in favour,
13.40% against and 14.22% the remain abstained, therefore the
Resolution was passed by more than 66%. On behalf of the Resolution
Professional, e-voting has been placed on record which substantive the
above-said fact. Apparently, there is no illegality or irregularity in
conducting the said voting and appointment of Alok Chandra Singh and
Vishnu Dutt as AR on behalf of the home buyers and financial ereditors
respectively. It is settled principal of law, if once AR has been duly
appointed and that appointment has been approved by this Tribunal,
therefore, any such act on the part of the AR done is binding on all the home
buyers and financial creditors unless there is some glaring irregularity and
fraudulent act on their part. Hence, in the absence of the same, the decision
taken by the Home-buyer as a class is binding upen every home-buyer. The
similar propesition has been laid down by Hen'ble National Company Law
Appellate Tribunal (NCLAT), Principal Bench New Delhi , in the matter
of "Sandeep Kumar Jain Versus Anil Tayal® Company Appeal [AT)
{Insclvency| No. 446 of 2022 decided on 27.04.2022, whereby it is held:
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“the Home-Buyers have to go with the class of home buyers
and the decision taken by the class of home- buyers as a
class will be binding upon every single home-buyers.”
Therefore, it could not be said that the appointment of Alok Chandra
Singh and Vishnu Dutt was illegally and arbitrarily made by the Learned RP
in violation of the IBC Rules.
Further, it is also contended that no provigion in the scheme has
been made with respect to EWS plots and plots were more than that of 382
plots, whereas the applicant herein RP hercin has only disclosed that 382
plots were there. In this context, it is to be mentioned that as per the
records available with the Directorate of Town and Country Planning,
Haryana there are total 482 plots which includes 99 EWS and one nursing
home, therefore, the rest of the plots number comes out is 381. Thus, there
is only difference of one plot as per the Plan submitted before the Directorate
of Town and Country Planning, Harvana as well as by the IRP/RF herein,
and such like, matters where there is huge record is there, such ambiguity
is likely to be authorised, therefore merely on that basis the entire
Rescolution Plan cannot be thrown away. So far as the Report of Local
Commissioner is concerned, in this context it is submitted that this Hon'ble
Tribunal pleased to appoint one Local Commissioner of the rank of
District & Sessions Judge, (Retired), who submitted his report, which is
almost similar to that of the assessment made by the Learned RP with
respect to the plots and Home buyers etc. and only certain persons have
been taken away from the home buyers and considered as a financial
creditor and financial creditor has been considered as a home buver. In this
context, it is also mentioned that so far as, 310 plots were totally
undisputed. As there is no dispute about those plots with respect to the fact
that the said persons are home-buyers and the list of the same has been
separately provided. As far as, the preferential, fraudulent and undervalued
transactions concerned, the transactions have been taken-up together, but
dealt & decided accordingly herein.
Further, Successful Resolution Applicant has already submitted
undertaking under Regulation 39(1)(c) of IBBI Regulation 2016 that every
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information and record provided in connection with or in the Resolution
Flan is true and correct and discovery of false information and record, will
invite any refundable deposit and attract panel action under the Code, RP
submitted that the SRA has already furnished an affidavit of the eligibility
under Section 29A of the Code. Further, as per RP, the RA was required to
deposit a performance guarantee of two percent of the resolution ameunt
within seven days from the date of approval of Plan by the CoC. RA has
already deposited bank guarantee of Rs. one crore,

In view of Section 31 of the Code, the Adjudicating Authority, before
approving the Resolution Plan, is required to examine that a Resolution
Plan, which is approved by the CoC under Section 30 (4) of the Code and
meet the requirements as referred under Section 30 (2) of the Code. Section
30 (2) is quoted below:

2] The resolution professional shall examine each Resolution Plan
recelved by him to confirm that each Resolution Flan -

q) provides for the payment of insolvency resolution process cosis
in @ manner specified by the Board in priority to the payment of
other debts of the corporate debtor;

b) provides for the payment of debts of operational creditors in
such manner as may be specified by the Board which shall not
be less than-

(il the amount to be paid to such creditors in the event of a
liquidation of the corporate debtor under section 53; or

fii} the amount that would have been paid to such ereditors, if
the amount to be distributed under the Resolution Flan had
been distributed in accordance with the order of priority in sub-
section (1) of section 53,whichever is higher, and provides for
the payment of debts of financial creditors, who do not vote in
favour of the Resolution Plan, in such manner as may be
specified by the Board, which shall not be less than the
amount to be paid fo such credifors in accordance with sub-
sectior. (1] of section 33 in the event of a liquidation of the
corporate debtor,

Explanation 1. - For removal of doubts, it is hereby clarified that a
distribution in accordance with the provisions of this clause shall be
fair and equitable to such creditors.

Explanation 2 - For the purpose of this clause, it is hereby declared
that on and from the date of commencement of the Insolvency and
CAJT47/{ND)/ 2018 -
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Bankruptcy Code {Amendment) Act, 2019 the provisions of this
clause shall also apply to the corporate insoluency resolution process
of a corparate debtor

(i} where a Resolution Plan has not been approved or rejected by
the Adjudicating Authority;

ftifuhere an appeal has been preferred under section 61 or
section 62 or such an appeal is not time barred under any
provision of law for the time being in force: or

(i} where a legal proceeding has been initiated in any court
against the decision of the Adjudicating Authority in respect of q
Resolution Plan;|

fc) provides for the management of the affairs of the Corporate debtor
after approval of the Resolution Plan;

(d} The implementation and supervision of the Resolution Plan;

(e} does not contravene any of the provisions of the law for the time
being in force

(f] conforms to such other requirements as may be specified by the
Board.

Explanation. For the purposes of clause (e), if any approval af
shareholders is required under the Companies Act, 2013 (18 of 2013}
or any other law for the time being in force for the implementation of
actions under the Resolution Plan, such approval shall be deemed to
have been given and it shall not be a contravention of that Act or
law "

Further, as per Regulation 38 of the CIRP Regulations, a Resolution
Plan is required to contain a statement, how it will deal with the interest of
all the stakeholders including Home-Buyers, Financial Creditors and the
Operational Creditors and if these are sufficiently provided in the Resclution
Plan, the Adjudicating Authority may approve the Resolution Plan.

In respect of compliance of Section 30(2)(a) of the Code, it is seen that
there is a provision in the Resolution Plan in Part II, clause 1 read with Part-
Il provides for payment of CIRP costs.

As regards compliance of clause (b) of Section 30(2) of the Code, the
applicant has certified in Form H that Part-1l, clause 2 read with Pari-Ill of
the Resolution Plan provides for the payment of the debts of operational
creditors which shall not be less than the amount to be paid to the
operational creditors in the event of a liguidation of the Corporate Debtor
under Section 53 of codes.
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In terms of Section 30 (2] (c), management of the affairs and control of
the business of the Corporate Debtor has been provided in clause 5.1 Part-
II, page 22 of the Resolution Flan.

The next requirement envisaged by Section 30 (2) (d] is that it must
provide for the implementation and supervision of the Resolution Plan.
Clauge 5.1.1 Part-ll of the Resolution Plan provide for the Monitaring
Committee consisting of equal representation of heme buyer/financial
creditor, RA and Resolution Professional.

Other conditions in terms of Section 30 (2) (¢} (1) of the Code provide
to ensure that the Resolution Plan does not contravene any of the provisions
of the law and conforms to such other requirements as may be specified by
the Board. In this regard a declaration has been made at clause 7 Part-11 of
the resolution plan.

Learned Counsel appearing for the Suecessful Resolution Applicant
submitted that the Resclution Plan is as per the provisions contained in the
Code and so, the same may be approved. In terms of Regulation 3944 of the
CIRF Regulations, the Resclution Professional has filed compliance
certificate in Form-H which is annexed as Annexure-A-9 at page 139, It has
been submitted in the application and in Form H duly certified by
Resolution Professional that the final Resolution Plan meets the
requirements as laid down in various clauses of Section 30 (2) of the Code,

For the reasons discussed above, in our considered view, the
Resolution Flan fulfils the requirement as referred in Section 30 {2) of the
Code and there are sufficient provisions in the Plan for its effective
implementation as required under the proviso of Section 31 (1) of the Code.
The Resolution Plan has been approved by Col with 66.4% favourable
voting.

Hon'ble Supreme Court of India in the matter of COMMITTEE OF
CREDITORS OF ESSAR STEEL INDIA LIMITED VS, SATISH KUMAR
GUPTA & ORS., CIVIL APPEAL NO. 8766-67 OF 2019, VIDE ITS
JUDGEMENT DATED 15.11.2019 has observed as follows:

“This Regulation fleshes out Section 30f4) of the Code,
making it clear that ultimately it is the commercial
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CaSTAT /NN 2018
3]
(1B}-609(ND}/ 2017 S/d



wisdom of the Committee of Creditors, which operates to
approve what is deemed by a majority of such creditors to
be the best resolution plan, which is finally accepted after
negotiation of its terms by such Committee with
prospective resolution applicants."

Similarly, Hon'ble Apex Court in the matter of VALLAL RCK VS. M/S
SIVA INDUSTRIEE AND HOLDINGS LTD. & ORS. CIVIL APPEAL NOS.
1811-1812 OF 2022 DECIDED ON 03.06.2022, wherehy it is reiterated
that

“the ‘Commercial Wisdom of CoC’ has to be given
paramount status without any judicial intervention for
ensuring completion of the stated process within the
timeline preseribed by the IBC.”

Thus, when the resolution plan has been thoroughly discussed
between the members of COC and they approve the same by given majority
after determining the pro-cons, and there is no violation of the provisions of
the code and the Successful Resolution Applicant qualifies the eligibility,
then the wisdom of the committee of creditors, of course, prevails,

In sequel of the aforesaid detailed discussion, there is no impediment
in giving approval to the Resolution Plan, accordingly, we hereby accept the
present application and thereby approve the present “Resolution Plan®
submitted by the Successful Resolution Applicant Srijan Infra LLP, with the
fellowing directions:

a) The Resolution applicant therefore, shall adhere to all the
applicable laws for the time being in force under the proposed
Resolution Plan, whether or not specifically provided therein and
the same should not be against any provisions of the existing law.

b) The Moratorium order passed by this Bench under Section 14 of
the Code shall cease to have effect from the date of this order.

c) The Resolution Professional shall forward all records relating to
the CIR Process and the Resolution Plan to IBBI to be recorded at
its database in terms of Section 31(3)(b) of the Code.

dj The approved Resolution Plan' shall become effective
immediately from today the date of passing of this order.

e] The Approved Resolution Plan shall be part of this order.
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f) SRA-Srijan Infra LLP shall submit the requisite Bank Guarantee
of the total amount likely to be fall to the corporate debtor.

g) Director, Town & Country Planning, Haryana is also directed to
restore the license |[qua project Soni Palm City-Earnal), for one
year within 15 days of the receipt of this order.

h) Director, Town & Country Planning, Haryana shall approve and
issue “zoning plan” immediately within 30 days (which is already
submitted by corporate-debtor), without insisting for clearance of
outstanding dues.

i) SRA-Srijan Infra LLP would make the payment of dues to DTCP as
per Resolution Plan qua project Soni Palm City-Karnal.

j] SRA-Srijan Infra LLP would immediately get the sale-
deed/conveyance-deed executed in the favour of the home-
buyers/allotees within 30 days of the receipt of this order,
subject to the clearance of outstanding dues / pending dues or
payment as per Resolution Plan with respect to individual plots.

k) SRA-Srijan Infra LLP would get the project Soni Palm City-Karnal
registered with HRERA as per rules & regulation within 15 days.

1) SRA-Brijan Infra LLP must open an escrow account immediately
within seven days and shall publish this account in the
nationalised Newspaper and circulated in the area to invite the
home-buyers/allottees to deposit the remaining dues and get the
sale-deed [conveyance deeds executed in their favour. Each
withdrawal of the amount from the said account shall be brought
in the notice of this tribunal without any delay by SRA.

m]The sale if any made of the unsold plot / inventory of the
corporate debtor, which are either restored by wvirtue of the
disposzal of the interlocutory applications pending in this matter
or otherwise, shall be reported to this Tribunal within a period
not later than 15 days from the date of transfer of the said plot.
The Tribunal further records that the present market price in
vicinity of the project Soni Palm city is more than Rs. 70000-
80,000/ - per sg. yard

Resultantly, present gpplication CA/ 747/ (ND)/ 2018 stands allowed as to no

order to cost, 4
- < ~ <.

i - fupey -
(SUMITA PURKAYASTHA) (DHARMINDER SINGH]
MEMBER (T) MEMBER (J)
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THE NATIONAL COMPANY LAW TRIBUNAL
COURT-II

AT NEW DELHI

Company Petition No. (IB) - 609{ND}/2017

IB}-609(ND}/2017
IN THE MATTER OF;

M/s 5.E. Investments Limited. Petitioner Company/
Financial Craditor

Versus
B/s Soni Realtors Pvt. Ltd. ... Respondent Company/
Corporate Debtor

In the matter of CA-797/ND/2018

Under Section 60 (5) of IBC, 2016

Sh. Rajnish Kumar Applicant
Vs.

Sh. Manoj Kulshreshta ...Respondent

In the matter of CA-806/ND/2018

Under Section 60 (5) of IBC, 2016

Sh. Devendra Pal Kumar ...Applicant
Vs,

Sh. Manoj Kulshreshta ...Respondent

In the matter of CA-807/ND/2018

Under Section 60 (5) of IBC, 2016

Sh. Shamsher Singh Applicant
Va.

Sh. Manoj Kulshreshta ..Respondent

In t tter of CA-36/ND/2019

Under Section 60 (5] of IBC, 2016

Sh. Sanjay Sharma .. Applicant
Vs.

Sh. Manoj Kulshreshta ..Respondent

Order delivered on : 10.06.2022
CORAM:

MR. DHARMINDER SINGH, HON'BLE MEMEER (JUDICIAL)
MS. SUMITA PURKAYASTHA, HON'ELE MEMBER (TECHNICAL)
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ORDER
PER- MR. DHARMINDER SINGH, HON’BLE MEMBER (JUDICIAL)

All  these IlAs ie. CA/797/ND/2018, CA/B06/ND/2018,
CA/BOT/ND/2018, CA/36/ND/2019, are related to Employees, therefore,

the same are being considered together herein.

CA/T9T/ND/2018

The present application has been moved by employee Mr. Rajnish
Eumar under Section 60(5) Rule 11 of the IBC Code against the Resolution
Professional qua the discrepancies emerged in the CIRP proceedings.

In brief, it is being stated applicant rendered in services to Corporate
Debtor as employee from 01.05.2012 to 05.12.2016 and also got increment
during this period, vide letter dated 31.10.2015. The initial salary of the
applicant was given by the Corporate Debtor, but the same was not paid
from the May 2016 to November 2016 despite number of reminders. Hence,
a sum of Rs. 1,75,000/- are due against the respondent/Corporate Debtor.
Accordingly, he submitted the claim before the IRP for a sum of Rs.
1,92,375/-, but the same wasz not considered and no communication has
been received. The same has been disallowed by the Resclution Professional
illegally and malafidely, Accordingly, prayed for all the actions taken by the
IKP and to direct him to allow his claim.

Heard, record has been thoroughly perused. On behall of the
applicant, it is contended that he worked as employee with the
respondent fcorporate Debtor from 01.05.2012 to 06.09.2016, but his salary
was not been paid, despite the fact that the notice was also been given,
Accordingly, the claim was filed of Rs. 1,75,000/- before the Ld. RP, but that

has not been considered.

No doubt, on the record, the relieving-cum-experience certificate of
Mr. Rajnish Kumar, as a project Engincer for the period of 01.05.2012 till
05.12.2016 has been placed, but once he is relieved, and no detail of any
such due salary has ever been recorded in the said certificate. Merely on the
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self-written document, it could not be said that the salary for the period of
March 2016 to August 2016 was not paid. The contention raised by the
applicant herein is not found supported from any document/evidence, In
the absence of any cogent and convincing evidence on the record, it could
not be considered that the salary of the present applicant has not been paid
by the Corporate Debtor, Therefore, no illegality or irregularity has been
committed by the Ld. RP in rejecting the claim of the present applicant

herain.

Accordingly, finding no merits in the present application, the same
stands dismissed, with no order to costs,

CA/806/ND/2018

The present application has been moved by employee Mr. Devendra
Pal Singh under Section 60(3) Rule 11 of the IBC Code apainst the
Eesolution Professional and the Corporate Debtor qua the discrepancies
etnerged in the CIRP proceedings.

In brief, it i= being stated applicant is rendered in services to
Corporate Debtor as employee from 01.08.2012 to September, 2017 and
alse got increment during this period, vide letter dated 21.06,2012. The
initial salary of the applicant was given by the Corporate Debtor, but the
same was not paid from the October, 2016 to September, 2017 despite
mumber of reminders. Hence, a sum of Rs, 13,76,806/- are due against the
respondent/Corporate  Debtor. Applicant claimed an amount of Rs,
11,76,000/- towards the pending salary and an amount of Rs. 2,00,806/ -
towards the interest. Accordingly, he submitted the claim before the IRP for
a sum of Rs, 12,19,206/-, but the same was not considered and no
communication has been received, The same has been disallowed by the
Resolution Professional illegally and malafidely. Accordingly, prayed that all
the actions taken by the IRP be declared null and void and to direct him to
allow his claim,

Heard, record has been thoroughly perused. The applicant claimed
himself to be appointed as a Manager (contract & billing) in the organization
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of the Corporate Debtor, vide appointment letter dated 08.08.2012 and
stated that the respondent did not make the payment for the period of
October 2016 to September 2017, Therefore, he raised the claim before the
Ld. RP for a sum of Rs. 13,76,806/- on 20.07.2018, but the said claim has
not been allowed by the Ld. RP.

No doubt, an offer letter has been placed on record, which was issued
by the Corporate Debtor on 21.06.2012, whereby the applicant herein was
appointed as a General Manager, project department for salary of Rs. 11
lakhs per annum, and the letter of appointment was also there, but no such
record has been placed on record to show that the applicant had actually
worked during the period of October, 2016 to September, 2017. No such,
document has been placed on record to substantiate the sald fact. Hence, in
the absence of any concrete and convincing evidence, it could not be
presumed that the applicant had actually worked during this period and the
salary was not paid. Therefore, no illegality or irregularity has been
committed by the Ld. RP in rejeeting the claim of the applicant herein.

Accordingly, finding no merit in the present application, the same
stands dismissed, with no order to costs,

CA/807/ND/2018

The present application has been moved by employee Mr. Shamsher
Singh under Section 60(5} Rule 11 of the IBC Code against the Resolution
Professional and the Corporate Debtor qua the discrepancies emerged in the
CIRP proceedings,

In brief, it is being stated applicant rendered his services to Corporate
Debtor as contractor for the project Soni Palm City since the January, 2014,
The present applicant had done the work for Misc. Civil works for STP Tank
of the Corporate Debtor for the project at Karnal, vide order dated
08.01.2014,

It is also submitted that initial payment of the applicant was given by
the Corporate Debtor, but the rest was not paid. Accordingly, the applicant
submitted his claim before the Ld. IRP for a sum of Rs. 7,19,764 -, which
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includes an amount of Rs. 2,52 000/- towards the interest @ 18% per
annum from 21.10.2013 to 28.02.2018, whereas the principal amount is Rs,
4,67,764 /-, but the samec was not considered and no communication has
been received. The same has been disallowed by the Resolution Professional
illegally and malafidely.

Accordingly, prayed that all the actions taken by the IRF be declared
null and void and to direct him to allow hizs claim.

Heard, record has been thoroughly perused. On behalf of the
applicant, the worlke order alleged to have been issued by Corporate Debtor
dated 08,01.2014 has been placed on record. Whereby certain work was
stated to have been given to the applicant in the Soni Palm City, Karnal, but
there iz no such document on the record to show that the applicant herein
had actually completed the work as per the work order entered into between
the applicant and respondent. Further, the payment certificate also does not
bear the signature of the any of the project Manager or any other officer of
the Corporate Debtor to authenticate the fact that the said amount was
actually due against the Corporate Debtor to establish the fact that the civil
work was infact done and completed by the applicant as promised. In the
absence of any concrete & convincing evidence on the record, there is no
occasion for the RP to admit the claim of the applicant here. Hence, no
illegality or irregularity has been committed by the Ld. EP in rejecting the
claim of the applicant.

Resultantly, finding no merits in the present application, the same
stand dismissed with no order to costs.

CA/36/ND /2019

The present application has been moved by employee Mr. Sanjay
Sharma under Section 60(5) Rule 11 of the IBC Code against the Resolution
Professional and the Corporate Debtor qua the discrepancies emerged in the
CIRP proceedings.

In brief, it is being stated that the applicant rendered his services to
Corporate Debtor as employee at Gurugram from 10.12.2012 to June, 2017,
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vide letter dated 31.12.2012. The initial salary of the applicant wag given by
the Corporate Debtor, but the same was not paid {rom the October, 2016 to
June 2017 despite number of reminders. Hence, a8 sum of Rs. 4,603,046/ -
are due against the respondent/Corporate Debtor. Accordingly, he
submitted the claim before the IRP for a sum of Rs. 3,87,000/- towards the
pending salary and an amount of Rs. 76,046 /- towards the interest totaling
amount of Ks. 4,09,997/-, but the same was not considered and no
communication has been received. The same has been disallowed by the
Resolution Professional illegally and malafidely. Accordingly, prayed for set-
aside all the actions taken by the IRP and to direct him to allow his claim.

Heard, record has been thoroughly perused. No doubt, the
appointment letter dated 10.12.2012 has been placed on record, but there is
nothing on the record to show that the applicant has actually worked with
respondent/Corporate Debtor during the month of October, 2016 to June,
2017 and whether his services were terminated or he himself left the same
without giving any requisite notice, Therefore, in the absence of any concrete
and convincing evidence on the record to prove the said fact, it could not be
presumed that he has actually worked during this period with the Corporate
Debtor and the salary was not paid. Therefore, in the given facts &
circumstances, no illegality or irregularity has been committed by the Ld, RP
for rejecting the claim of the applicant.

Consequently, finding no merits in the present application, the same

stands dismissed, with no order to costs,

Resultantly, all these applications ie. CA/797/ND/201 8,
CA/806/ND/2018, CA/BO7/ND/2018, CA/36/ND/2019, being devoid of
any merits stand dismissed, with no order to costs.

S/d S/
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(SUMITA FU'RI{AYES'%HA} (DHARMINDER E[EGH]
MEMEER IT] MEMBER (J)



THE NATIONAL COMPANY LAW TRIBUNAL

COURT-II
AT NEW DELHI

Company Petition No. (IE] - 609(ND]/2017

IE|-609({ND} /2017

IN THE MATTER OF:
M/s 5.E. Investments Limited. Petitioner Company/
Financial Creditor
Versus
M/s Soni Realtors Pvt. Ltd. ... Respondent Company/
Corporate Debtor
In the matter of CA/798/ND/2018
Under Section 60 (3) of IBC, 2016
M/s. Karijma Engineers Pvt. Ltd.  ....... Applicant
Versus
Sh. Manej Kulshreshta Respondent
In the matter of CA/35/ND/2019
Under Section 60 (5) of IBC, 2016
Sh. Surinder Kumar 0 ... Applicant
Versus
Sh. Manoj Kulshreshta Respondent

Order delivered on: 10.06.2022

CORAM:
MR. DHARMINDER SINGH, HON'BLE MEMBER (JUDICIAL)

MS. SUMITA PURKAYASTHA, HON'BLE MEMBER [TECHNICAL)

ORDER
PER- MR, DHARMINDER SINGH, HON'BLE MEMBER (JUDICIAL}

CA/798/ND/2018

This application has been moved on behalf of M/fs. Karijma
Engineers Private Limited under Section 60(5) of Insolvency & Bankruptcy
Code, 2016 read with NCLT Rules through Mr. Sanjeev Kumar Sharma-
Authorised Representative of the applicant-company for seeking appropriate
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directions to the Corporate Debtor and Resolution Professional for
considering the applicant as plot owners.

Briefly stated that the applicant herein submitted that the corporate
debtor work as a contractor in "Somi Palm City' since year 2012 and the
applicant had even deone the work for the low side external electrical of the
praject office of the corporate debtor vide work order dated 29.08.2012. In
the initial part of year 2013, the payment was made, but no payment made
subsequently. A letter dated 07.06.2014 was sent for seeking for an amount
of Bs. 6,91,770/- as pre-final hill was issued on 07.06.2014. In the second
week of May, 2015, & post-dated cheque bearing No. 45287 dated
15.06.2015 towards the part-payment, but the same was dishonoured with
the marks "funds insufficient”, accerdingly, a complaint under Section 138
under Negotiable Instruments Act was filed, which is pending before the
Court of Shri Ashish Arya, Learned Judicial Magistrate, Ist Class,
Gurugram. Thereafter, Learned Resolution Professional was appointed in
this matter, accordingly, the applicant submitted claim of Rs. 30,42,706
before the IRP in Form 'B’ on 29,08.2018 along with the supporting affidavit,
whereby the applicant claimed Rs, 15,06,290/- amount of work done and
amount of Rs. 15,356,416/~ towards the interest (@ 2% per annum from the
date of the pre final bill i.e. 51 menths. However, the Learned Resolution
Professional disallowed the same without any basis, accordingly prayed for
staying all actions taken by the Insolvency Resolution Professional and
direct the IRF to admit the claim of the applicant.

Heard and record has been thoroughly perused. On behall of the
applicant herein the final offer dated 29.08.2012 has been placed on record,
whereby the certain electrical work was entrusted to M/s Karijma Engineers
Private Limited and as per the work order the applicant herein was required
to be complete the work within six months from the date of issuance of work
order. Though, the copy of letter has been submitted on 01.04.2012 to
31.03.2013 and one another 01.04.2013 to 20.11.2018, Certain documents
have been placed on record that the payment certificate also and further
there was correspondence between the applicant and the respondent-

corporate debtor continuously 22.12.2015. After that no such civil suit was
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ever filed. No concrete steps had been taken by the applicant herein for the
recovery of abovesald amount. IRP in the present matter has been
appointed by this Tribunal vide order dated 28.02.2018, whereas the last

correspondence has been made on behalf of the respondent in the month of
December 2015. The claim has been filed before the Ld. Resolution

Professional by the present applicant on 29.08.2018,

Although, certain documents have been placed on record, but there is
nothing to prove that applicant has actually completed the given work.
Moreover, the same is also not reflected in the balance-sheets of the
corporate-debtor. Hence, no illegality or irregularity has been committed by
Ld. KF in declining the claim of the applicant herein.

Consequently, inding no ments in the present application, the same

is hereby dismissed with no orders to costs.

CA ND 9

This application has been filed by Mr. Surinder Kumar under Section
60(3) of IBC with Rule 11 of NCLT Rules 2017.

Briefly stated that applicant was a ¢cement supplier, and the Corporate
Debtor approached him for supply cement in their project of Soni Palm City,
accordingly, various bill were raised by the applicant qua supply of cement.
Numbers of reminders were sent to the Corporate Debtor, but it failed to
make outstanding payment. Accordingly, the applicant has claimed a sum of
Rs. 9,920,043/- from the [RP in Form-B on 22.07.2018. The applicant
claimed a sum of Rs. 6,01.850/- towards the amount of supply of cement
alongwith interest (@ 18% per annum i.e. Rs, 3,88,193/- from 10.11.2014 till
date, but the IRP had disallowed his claim illegally and malafidely.
Accordingly, prayed that IKP/REP be directed to admit his claim.

Heard, record has been thoroughly perused. By virtue of the present
application, the applicant herein claimed that he provided cement bags to
Soni Realtors Pvt. Ltd., during the month of July to September, 2014,
accordingly, the bill were raised, but an amount of s, 9.90,043 /- was not
paid, hence, filed the said claim before Ld. EP,
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From the bare perusal of the invoices/bills placed on the record, it is
apparent that the same pertains to May to September 2014, whereby certain
cement bags were allegediy supplied to Soni Realtors Pvt. Lid, but all the
bills do not contain the signatures of any of the recipients on behalf of the
M/s Soni Realtors Pvt. Litd. Apart that, the said bills pertain to year 2014,
whereas the claim has been filed before Ld. RP in the month of August 2018,
Hence the said amount has been claimed after a period of 4 year. Therefore,
the same is also hopelessly time barred. Hence, no illegality or irregularity
has been committed by Ld. RP in rejecting the claim of the present applicant
with respect to the above said transactions as alleged by the applicant
herein,

Consequently, findings no merits in the present application, the same
stands dismissed, with no orders to costs.

Resultantly, both these [As i.¢. CAJ798/ND /2018 & CA/35/ND /2019

stands dismissed, with no orders to costs.

—of = &t

(SUMITA PURKAYABTHA) (DHARMINDER SINGH)
MEMBER (T) MEMBER (J)



THE NATIONAL COMPANY LAW TRIBUNAL

COURT-II

AT NEW DELHI

Company Petition No. (IB] - 609(ND)/2017

IN THE MATTER OF:
M/s B.E. Investments Limited. ...

Versus
M/ s Soni Realtors Pvt. Lid.

In the matter of CA/G6BB(ND)/2018
Under Section 25{2){i) & 45(1] of IBC, 2016
M/s S.E. Investments Limited. —

Wa,
M /s Soni Realtors Pvt. Lid.
In the matter of CA/T26 2018

Under Section 25{2){j] & 66 of [BC, 2016
M/s S.E. Investments Limited. ...

M/ s Soni Realtors Pvt. Liud.

In the matter of CA/704 (ND)/2018
Under Section 60 (5) of [BC, 2016

Sh. Sanjay Kumar Bansal

S /o Sh. Ramnivas Bansal

Ve,
Sh. Manoj Kulshreshta
Resohntion Professional

In the matter of CA/946/ND/2019
Under Section 60 (5] of IBC, 2016
Sh. Sanjay Kumar Bansal

Vs,
Sh. Manoj Kulshreshtha
Resolution Professional

In the matter of CA/1126/ND/2019
Under Section 60 (5) of IBC, 2016
Paisalo Digital Ltd.

[IB)-609(ND}) /2017

Petitioner Company/
Financial Creditor

Respondent Company/
Corporate Debtor
Petitioner Company /
Financial Creditor
Respondent/
Corporate Debtor
Petitioner Company [

Financial Creditor

Respondent
Corporate Debtor

..Applicant

...Respondent

Apphcant

...Respondent

...Applicant



In the matter of IA/35/ND/2021
Under Section 60 (3} of IBC, 2016
Paisalo Digital Lid.

Vs,
Sh. Manoj Kulshreshtha
Resolution Professional

In the matter of CA/2088/ND/2021

Under Section &0 (5) of IBC, 2016
M/s. Capital Ventures Pvt. Ltd.

Ve,
sh. Manaoj Kulshreshta
Resolution Professional
M /s Soni Realtors Pvt. Ltd.

In the ma of IAf32/ND/2022
Under Section 60 (5} of IBC, 2016
M/s. Capital Ventures Pvt. Ltd.

Vs,
Sh. Manoj Kulshreshtha and Anr.

In the matter of IA/3851/ND/2021
Under Section 60 (5) of IBC, 2016
Palm City Welfare Association Karnal
Through its Secretary

Mr. Vikas Kandhol

In the matter of CA/808/ND/2018
Under Section 60 {5 of IBC, 2016

1. 5h. Sukhjinder Singh

2. Sh. Gopal Sharma

Vs.
Sh. Managj Kulshreshta

In the matter of CA/B09/ND/2018
Under Section 60 (5} of IBC, 2016
Smart Construction Solutions

Vs,
Sh. Manoj Kulshreshta

In the matter of CA/37/ND/2019
Under Section 60 (5] of IBC, 2016
5h, Sukhjinder Singh

Vs,
Sh. Manoj Kulshreshta

-.-Applicant

...Respondent

.LApplicant

...Respondent

Applicant

...Respondents

LApplicants

Applicants

...Respondent

Applicant

...Respondent

Applicant

...Respondent

Fi
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In the matter of CA/848/ND/2018
Under Rule 11{5) of NCLT Rule, 2016
Sh. Tajender Pal Singh Punni & Ors.

In the matter of CA/4476/ND/2020
Under Section &0 (5) of IBC, 2016
Ms. Monika Eumeari

Vs,
Sh. Manoj Knlshreshta

In the matter of CA/368/ND/2020
Under Section 60 (5) of IBC, 2016
Sh. Prashaesh Arya

Va,
Sh. Manoj Kulshreshta
Resolution Professional
Sh. Vishnu Dutt

In the matter of CA/1461/ND/2021
Under Section 60 (3] of IBC, 2016
Mr. Amit Garg

In the matter of CAS1 ND/2019
Under Section 60 (5] of IBC, 2016
Mrs, Visheshwari Devi

In the matter of CA/827/ND/2018
Under Rule 11(5) of NCLT Rule, 2016
Sh. Satish Kumar

In the matter of CA/994{ND)/2019
Under Section 60 (5] of IBC, 2016

Sh. Anil Kumar & Anr.

In the matter of CA/B49/ND/2018
Under Section 60 (5) of IBC, 2016
Sh. Anil Kumar Chopra & Ors.

In the matter of CA/850/ND/2018

Under Section 60 (3) of IBC, 2016
Sh. Sanjay Kumar & Anr.

In the matter of CA/1238|ND)/2019
Under Section 60 (5) of IBC, 2016

1. Sh. Somesh Arora

2. Ms. Nisha Arora

In the matter of CA/7T75(ND)/2018
Under Section 60 (3) of IBC, 2016

LApplicant

.LApplicant

..Respondent

...Applicant

... Respondents

. Applicant

LApplicant

LJApplicant

..... Applicants

..Applicants

..Applicants

..... Applicants
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Somesh Arora& Anre. Applicants

In the matter of CA/450/ND/2019

Under Section 60 (5) of IBC, 2016

1. M/s. BCC Developers & Promoters Pvt, Ltd

d AnkurBangal Applicants
Vg,

M/s Boni Realtors Pvt. Ltd.
Through Sh. Manoj Kulshreshta 000000 Respondent

In the matter of CA/774|ND)/2018
M/s S8.E. Investments Limited. Petitioner/
Financial Creditor

Vs,
M /s Soni Realtors Pvt. Ltd. Respondent
Corporate Debtor

ORDER DELIVERED ON: 10.06.2022

CORAN:
MR. DHARMINDER BINGH, HON'BLE MEMBER (JUDICIAL)
MS. SUMITA PURKAYASTHA, HON'BLE MEMBER [TECHNICAL)

ORDER
PER-DHARMINDER SINGH, HON'BLE MEMEBER (JUDICIAL)

First of all these applications IAs No. CA/688/ND/2018,
CA/T04/ND/2018, CA/726,/ND/2018, CA/946/ND/20109,
CAf1126/ND/f2019 & IA/35/ND/2021, IA/2088/ND/2021 &
IA/32/ND/2022, IA/3851/ND/2021, arc being dealt together, as
the facts are intermingled, therefore, in order to avoid the repetition of

the facts and circumstances emerged herein.

Simultaneously, other applications in the present matter
have also been filed by various applicants i.e. home-buyers /
financial Creditors / Operational Creditors, which are also being
taken separately hereinafter.

FOS
S/d
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CA/688/ND/2018

The instant Application has been moved by Ld. Resolutien
Professional Mr. Manoj Kulshresthra, under Section 25(2) (j) & 45
(1) of the Insolvency & Bankruptcy Code, 2016 for avoidance of
undervalued transactions gqua commercial plot, school plot and
residential plot two in number in Soni Palm City, Jhajjar Property and
Amritsar Property etc.

In the present application it is being submitted that four
Resolution Applicants have shown interest in the project and only one
Resolation Applicant i.e. M/s Srijan Infra LLP has seriously shown
interest and found eligible to submit the Resalution Plan. However,
during the CIRF of this case the R.P. observed following transactions
to be undervalued in nature, i.e. one Commercial Plot, School Plot,
Residential Plot, Jhajjar Property and Amritsar Project located at Soni
Palm City, Karnal as there was sale of the property having area 1.997
Acres Commercial Plot located at Soni Palm City, Karnal at a sum of
Rs, 3.25 Crores registered on 21.07.2017 by Soni Realtors Pvt. Ltd, in
favour of M/s. Capital Ventures Pvt. Ltd. having its office at Netaji
Subhash Place Wazirpur Delhi. In fact that the market rate of
abovesaid property ranges from Rs. 15 Crore to Rs, 20 Crore, thus the
same was sold at gross undervalue and sale- deed is to be cancelled.

So far as, School Plot is concerned that was having area 1200
sq. yards located at Soni Palm City, Sector-32/32-A, Budha Khera,
Kamal at Rs. 20.00 Lakhs by Soni Realtors Pvt. Ltd. through Director
Mr. Kapil Soni in favour of Mr. Virender Singh Ahlawat and Mrs,
Dinesh Ahlawat R/s Flat No. 68, Hewo Apartment, Sector-31,
Gurgaon. The rate at which the above said property is allotted works
out to be Rs. 1667 /- per sq. Yards, where the market value of the
above said property is more than Rs. 15,000/- per sg. vard
approximately. Accordingly, the same works out to be Rs, 1.8 Crores.
Therefore, the same has been grossly undervalued and needs to be
cancelled. Further, there were two Residential Flots bearing No. B-

af
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3/06 and B-4/05 having area of 359 Sq. yards each in the Soni Palm
City Karnal the above said property have been sold at a lessor basic
price Rs. 3150/- sq. yards, whereas the average rate of the similar
plots comes out to be Rs, 10,000/~ sq. vards and the market rate is
more than Rs. 20,000/ - =sq. vards.

Accordingly, the wvalue comes out to be Rs. 71.80 lakhs.
Whereas, the value has been assessed only Rs. 17.95 lakh, Similarly,
the Plot No. B-4-05 has been sold at Rs. 25.00 lakhs by Soni Realtors
Pvt. Ltd. in favour of Mrs. Suman Soni R/s VH No. 115 A, FF Colony,
Gurgaon. Accordingly, the rate at which the property is allotted comes
out to be Rs. 6964/- per sq. yard. Whereas, the average rate of
allotment approximately Rs. 10,000/- per sq. yard, whereas, the
market rate prevailing at that tirne was which approximately than Rs.
20,000/~ per sq. yard. Hence, the value of plot works out to be Rs.
T1.8f- lakhs. Therefore, the said plot is also undervalued needs to be
cancelled.

Further, it is submitted that there is a Jhajjar Property having
area 25 kanal i.e., 3 Aces 4 kanals |located at Sikanderpur, Jhajjar at
Rs. 62.50 lakhs at the rate of Rs. 17.85 lakhs per acre, vide sale deed
dated 17.07.2017 by Soni Realtors Pvt. Ltd. through its Director Mr.
Kapil Soni in faveur of Mrs. Raj Thareja, Mrs. Rakhi Thareja and Mrs.
Sudesh Sachdeva, whereas, the value of such property is comparable
to another registry done at the same time comes out to he Rs. 38.33
lakhs per acres and the circle rate of land is Rs. 30 lakh per acre at
that point of time. The land was acquired by Mr. Kapil Soni at an
average cost of Rs. 54 lakhs per acre as per the balance sheet
submitted. Therefore, the same has been sold at a gross undervalued
and sale needs to be cancelled.

So far as, Amritsar Project is concerned, there was collaboration
with the Farmers and the cost incurred by the company was Rs. 10.44
Crore, but the same has been disposed-off at a price of Rs. 1.55 Crore
as per balance sheet provided by Mr. Kapil Soni. Thus, the same is

!
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sold at a very low value, accordingly, prayed for setting-aside the
same.

On behalf of the R.P., it is also submitted that above gaid all the
transactions were done by Corporate Debtor during the immediate
one-year period prior to the commencement of CIR and were sold at a
significantly less value, Accordingly, the said transactions are covered
under Section 45(2)(b) of the IBC Code as the Insolvency proceedings
were carried out on 27.02.2018, Hence, prayed for declaring the said
transaction qua Commercial Flot, School Plot, Residential Plat in 2
Nos. in Soni Palm City, Jhajjar Property and Amritsar Project as null

and void.

CA/726/ND/2018

The present application has been filed on behalf of Reselution
Frofessional Mr. Manoj Kukshershtra under Section 25(2)(j) & 66
of Insolvency & Bankruptcy Code, 2016 for fraudulent trading or
wrongful trading and for taking action under Section 68, 69, 72 and
73 of IBC Code against the suspended director of the Corporate
Debtor.

It 1z being submitted that in the present matter, vide order
dated 27.02.2018, the CIR proceedings were ordered to be initiated
against the Corporate Debtor. Thereafter, on examining the record, it
is found that certain transactions were fraudulent in nature as with
respect to certain plots of the Corporate Debtor, Mr. Kapil Kumar
Soni, promoters of the Corporate Debtor had acknowledged the money
received [rom them in cash or otherwise, but not deposited in the
bank account of the Corporate Debtor and one plot was sold number
of times without cancellation of prior allotment, accordingly, multiple
claims have been received. Further, certain plots were mortgaged,
which were already sold by the Corporate Debtor for raising funds
from the financiers by Mr. Kapil Kumar Soni, suspended director of

the Corporate Debtor. There was also diversion of funds from the

r
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Corporate Debtor to the other group companies and Corporate Debtor

as stated above has given an amount of Rs. 4.49] crore to the other

company associated with the Corporate Debtor or where Mr. Kapil

Kumar Soni, had been a Director. Forensic Auditor through IT
Returns of these companies observed and found that the funds have

been transferred to these companies and the Corporate Debtor has
filed reply to the Income Tax Department dated 21.11.2016, for all

such transactions as below:

1.

Soni Realtors Pvt, Ltd. has transferred following amount
to Obra Developers Pwvt, Ltd., which was invested in
Highland Infratech Pvt. Ltd. as a capital subscribed for an
amount of K=, 1,00,00,000/-

Soni Realtors Pvt. Ltd. has transferred to KPS Promoters
Pvt. Ltd.,, a sum of Rs. 50,00,000/-, which was alzo
invested in Highland Infratech Pvt. Ltd.

Soni Realtors Pvt. Litd., further transferred to Shobha
Rani Soni a sum of Rs. 90,00,000/-, which was also
invested in Highland Infratech Pvt. Ltd.

Further, Soni Realtors Pvt. Ltd. transferred to Beta
Infracon Pvt. Lid., a sum of Rs. 1,00,00,000/- each, Rs.
49,00,000/- was transferred by M/s Obra Developers Pvt.
Ltd. to Kapil Kumar Soni, which were invested by him in
Highland Infratech Pvt. Lid. as a capital subscribed for an
amount of Rs. 2,09,00,000/- Forensic Auditor's Report
clearly mentioned that the funds have been diverted and
invested in certain other projects in Hansi’ and ‘Ambala’,
therefore, there was huge diversion of funds. Forensic
Auditor has also observed that Hansi Land was
purchased by Mr. Sanjay Kumar Bansal, Managing
Director and Authorized BSignatory in Five groups
companies, which was sold to one Mr. Deepak .Jindal,
who is also Director in Soni Group Companies. The land

o
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was transferred at undervalued price and fraudulently by
the Directors of the group companies,

5. Further, it is also submitted that there are certain
transactions, where the plots were allotted at very less
value than the purchase/market price/circle rates,
meaning thereby that the money must have been received
in cash to complete these transactions.

6. Apart that schedules of Balance Sheet and in particular
short-term loans and advances of Rs. 21.97 Crore remain
unexplained by the promoters and no information has
been received from the promoter. Hence, the said amount
remained unexplained, Thus, a total amount of Rs. 38,16
Crores have been siphoned-off from the company and Rs.
19.19 Crore were brought in the company as observed by
the Forensic Auditor. Further, there was a cash
withdrawal from the bank of Rs. 18.06 Crore, which was
unfair and disallowed by the Income Tax as reported by

the Forensic Auditor

Accordingly, it is prayed that the Mr. Kapil Kumar Somni,
suspended director of the Corporate Debtor and other directors of all
these group of companies to compensate the loss incurred to the
Corporate Debtor because of all these aforesaid fraudulent
transactions and also to pass suitable order under Section 68 (f) of the
code for creating security interest and under Section 69 of IBC for
defrauding, home-buyers and also under Section 72 and 73 of the
IBC, 2016 for wilful and material omissions and false representations
to creditors against all of them .

CA/T04/ND/2018

The present application has been moved by “Sanjay Kumar
Bansal” under Section 60(5) of Insclvency & Bankruptcy Code read
with Rule 11 of NCLT Rules against the Resolution Professional for
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misconduct and deliberate contravention of the provisions of the ] & B
Code and to direct RP to consider him as home-buyer qua 37 plots
situated in Soni Palm City.

Briefly stated that the applicant acquired/purchased 37 plots
on various dimensions measuring 15037.80 sqg. yards by virtue of
agreement dated 19.05.2014 executed between the applicant and the
Corporate Debtor in respect of residential Complex in Soni Palm City-
Karnal in Sector 32 and 32(A), Haryana, amounting to Rs.
7,40,01,250/- (Rupees Seven Crores Forty Lalkhs One thousand two
hundred and fifty only}.

[t is further submitted that the entire sale consideration was
paid to the Corporate Debtor, which was confirmed in the staternent of
account. The agreement dated 19.05.2014 confirms that the said plots
were free from encumbrances and were “excellent and profitable
investment” in the favour of the applicant. Further, it is alse
submitted that agreement also confirmed that the Corporate Dehtor
shall be entitled to re-purchase the plots from the applicant after
expiry of period of twelve months from the date of execution of the
agreement on payment of sale consideration amount of Rs.
9,88,01,250/- and the post-dated cheques were izsued, It was also
agreed that if the post-dated cheques are not honored, the applicant
shall be entitled to deal with the plots in any manner it deems fit.
Accordingly, applicant has obtained uneenditional right on the
property to cither sell or retain the same. Thus, after dis-honouring of
the cheques, the Corporate Debtor will be bound to hand over the
above said plots to the applicant after completing the entire
development work within a period of twelve months from the date of
execution. Further, it i also agreed that the Carporate Debtor is liable
to pay penalty of Rs. 50/- per sq. yard per month to the applicant for
the period of delay in delivery of physical possession. Accordingly, the
buyers-agreement and Letter of Allotment were issued by the
Corporate Debtor to the applicant.
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The applicant further submitted that after the expiry of period of
twelve months, he approached Mr. Kapil Kumar Soni, suspended
director of the Corporate Debtor for presenting the post-dated cheques
of ke. 9,88,01,250/- and requested for delay interest. Later on, in the
year 2015, the Corporate Debtor through Mr. Kapil Kumar Soni gave
post-dated cheques for a sum of Rs. 9,88,01,250/- with assurance
that it will be honoured, accordingly, the said cheques were presented
on 10.01.2016, 20.01.2016 and 20.01.2016 respectively, but the same
were dis-honoured due to in-sufficiency of funds, The applicant waited
for several months, but the said amount was not returned,
accordingly, the applicant has acquired un-conditional rights over the
plots as stated above.

Further, it iz also submitted that the applicant filed a suit for
possession by way of Specific Performance and Permanent Injunction
before the Civil Judge (Senior Division), Karnal. However, on
admission of the present petition, the claims were invited, accordingly,
the applicant submitted a claim on 19.07.2018 before the IRP
alongwith the supporting documents qua making of payment of Rs.
7,40,01,250/- and applicant claimed total sum of Rs, 16, 47,40,934 /-
alongwith interest on delayed payment, The applicant sought
clarification about the status of the plot from the BP and came to
know that the allotment letters were issued by the Corporate Debtor
on 28.02.2015, 12.03.2015 and 21,03.2015 in favour of M/s Vandana
Farms and Resorts Pvt. Ltd., 63, Sukhchain-Marg, DLF City-1,
Gurgaon and one M/s S.K. Chopra, 3/71, West Punjabi Bagh, New
Delhi respectively. In spite of the fact that the applicant has acquired
indefeasible rights in those plots and the status of the applicant was
of that of home-buyer and not of Financial Creditor.

The applicant also submitted that on 27.10.2018 at 11:29 P.M.,
a mail was received from Vishnu Dutt claiming himself to be
appointed as the Authorized Representative of the Financial Creditor

stating inter-alia that the applicant’s name has been considered as a
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Financial Crediter and not as a home-buyer, In fact, Mr. Vishnu Dutt
has been appointed un-authorizedly and no notice of any meeting was
given to the applicant. Thereafter, a mail was sent on the very next
date i.e. 28.10.2018 questioning the authorization of Mr, Vishnu Dutt
to attend the Col meeting, but he has not received any answer to his

query.

[t is also submitted that Ld. Resolution Professional followed
the due process in appointing the Authorized Representative and
Class of Creditors and he was called upen the applicant to check the
documents. Further, it is also submitted that he has also obtained the
approval from this Tribunal. Thus, Mr. Kapil Kumar Soni had
committed a fraud and paid various rates of less than Rs. 10,000/-
per sq. yard, which was less than actual market price of Rs. 20,000/ -
per sq. yards.

Further, it is submitted that the applicant has also learnt from
Mr. Deepak Jindal, an allottee that Plot No. 15, Block No. C-5,
admeasuring 251 sq. yard has been allotted on 06.02.2014 and he
paid the entire sale consideration of Rs. 30 Lakhs, but he was also not
considered as home-buyer and he has been treated as Financial
Creditor’, the parameters laid down by the Resolution Professional are
totally illegal and not binding on the rights of the Corporate Debtor.

Accordingly, prayed for setting-aside the Resclution Plan being
in contravention of provision of law and suffering from material
irregularity and further prayed to treat the applicant as home-buyer
with respect to 37 plots as per the agreement dated 19.05.2014,

CA /946/ND/2019:

The present application has been filed on behalf of Mr. Sanjay
Bansal vide which objection has been filed against the report of
the Local Commissioner. Herein, similar facts have been mentioned
as in CA No. 704 /ND/2018 and accordingly, the prayer has been that

S/d
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he be considered as home buyers with respect to 37 plots in view of
the agreement dated 19.05.2014 and to reject the report of Local
Commissioner, whereby Local Commissioner be also directed to
refund an amount of Rs. 3,70,000/- received from the home-buyer of
the applicant and made the following prayers:

faj applicant be considered in the category of homebuyer
and possession of the 37 plots as mentioned in the
Agreement dated 19.05.2014 be handed over the
Applicant forthuith;

fb) report of the Local Commissioner in respect of the 37
plots of the Home Buyer/Applicant should be rejected
and the Local Commissioner be directed to refund of the
amount of Rs. 3,70,000/- received from the Home
Buyer/Applicant.

fc) pass an order or orders as this Hon'ble Tribunal may
deem fit and proper in the facts and circumstances of
the presence case.

CA 01 IA 1

Both these application CA/1126/ND/2019 & IA/35/ND/2021
have been filed by Paislo Digital Limited (formerly known as S.E.
Investment Limited) and in order to avoid repetition of the facts, the
same are being dealt together.

1126 /ND

This application has been filed on behalf of Paisalo Digital Ltd.
under Section 60(5) of the I & B Code read with Rule 11 of the
NCLT Rules. submitting that there were various discrepancies found
in the conduct of the Resolution Professional Mr. Manoj Kulshrestha
and the Resclution Plan has been wrongly submitted and accepted by
the CoC. W, -

S/d
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In fact, the valuers are to be appointed within seven days of the
appointment of Resolution Professional and not later than 47 days
from insolvency commencement date as per Regulation 27 of CIRP
Regulation. In the present matter, the valuers were appointedd after
156 days of appointment of the IRP and after 122 dayzs of the
confirmation of the [RP. There were various violations of Section 21
and 13 of the Code, regarding the verification of the claim and voting
through electronic mode. As per the minutes of the 03"meeting of
CoC dated 19.06.2018, the claims from Financial Creditor amounting
te Rs. 2.19 Crores and claims from a number of plot buyers were
received, whereas as per the regulation, the claims should be verified
within seven days, however, no Financial Creditor was added to the
Committee of Creditor till 05 CoC meeting despite numerous emails
sent by the Financial Creditor. Voting was carried out very informally
and did not confirm to the IBBI Rules. Even, this Tribunal vide order
dated 12.09.2018, mentioned that Mr. Alok Chandra had received 106
out of 108 votes and Mr, Vishnu Dutt, out of 18 Financial Creditor, 12
have voted in his favour. The attention is drawn to the minutes of the
meeting of the Third CoC dated 19.06.2018, agenda item 4 wherein
the RF himself admitted more than 400 claims, thereafter, the meeting
was held delay of 45 days. The list given to the Applicant on 19
October 2018 was different from the list given to M/s Srijan Infra LLP
on 06/07 October 2018, and the said plots, which were part of the list
provided to M/s Srijan Infra LLP on 06/07 October 2018, were
removed from the list provided to the Applicant on 19 October 2018
and then added to the list again on 29 October 2018,

Further, it is submitted that cut off date for providing Resolution
Plan was 8t October 2018, the Resolution Plan in electronic form was
recelved by the RP on 27 October 2018 and the timeline cannot be
extended without the prior approval of CoC. There was no sharing of
the forensic reports. It is also submitted that list of plot owners

certified by Chartered Accountant has been filed by the Corporate
.{u"l Pt

S/d
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Debtor with the DTCP in 2017, despite that RP has relied upon that
list provided by Corporate Debtor to the RP in finalizing the list of plot
buyers. The applicant had asked for the inspection of the documents
vide email dated 23™ October 2018, Further, 38 plots have been found
to be allotted to the person, whose name do not appear in the list of
plot owner as provided to DTCF, therefore, the action of the RP was
totally arbitrary. Further, as per the list provided to DTCP, the total
value of the amount collected till 31st March 2017 was Rs. 104 Crore,
whereas the claim have been admitted for a sum of Es. 430 Crores,
therefore Ks. 41 Crore has been collected sinee 01.04.2017. Apart
[rom that, there is a difference in the amount paid by plot owners as
on 31 March 2017 as per DTCP list and the claim admitted by the
EP. Form- C was missing in many claims and the contact details were
different in the list provided by RP and out of 95 claims 30-41 claims
have been issued through email id and 60 had issued with mobile
number, Even, there was no email id or mobile number on Form- C,
During inspection of the documents at RP's office, the applicant came
across the settlement-deed dated 18t January 2016 entered into
between Ancop Singh, Pritam Bingh and Kuldeep Singh as the first
party at M/s Soni Realtors Pvt. Ltd. through its Authorized signatory
Mr. Kapil Kumar Soni as second party. According to that settlement
deed, the first party had been allotted 12 plots at Soni Palm City,
Karnal on 16% March 2015. Further, it is submitted that as per
gettlement deed, the first party relingquished its rights over of these
plots duc to school size and on perusal of DTCP record, the following

plots have been shown to be allotted to first party:

&. | Plot Ne. Name of the Owner as per RP's List | Date of allotment
M, Chwper 25 per claim
1 Al 14 Anup Singh Somesh Arora and 11,04.2016
Nigha Arora
2 Al 11 Anup Singh Veena Rani 17.12.2013
3 Al 12 Kuldeep Rajeey Sharma & 21.07.2017
| Crarima Gupta
4 Al 13 Pritam Arun Sharma
junclaimed]

S/d
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& Al 14 Fritam Anil Sahai & Anita 26112018
Sahai

& B3 06 Anup Singh Sanjay Goyal

7 | Baor Anup Singh Suneja [nfrastructure 19.01 2018
Pyt Litd.

8 B3 08 Kuldeep Durvesh Tyag

9 B4 16 Kuldeep Dinesh Ahlawat

10 B4 17 Pritam Dinesh Ahlawat 24.07.2017

11 B4+ 18 Pritarm Veena Rani - 17.07.2017

12 D5 21 Kuldeep Sukhjinder

Accordingly, it 15 prayed that the Resolution PFlan may kindly be
set-aside and Forensic Audit of all the claims filed by the creditors of
the Corporate Debtor be done by an independent authority and the
conduct of the Resolution Professional be investigated and he be
punished accordingly.

IA/35/NDf2021

The present application has been moved on behalfl of Paislo
Digital Limited (formerly known as S.E. Investment Limited)
against the R.P. under Section 60{5) of Code read with Rule 11 of the
NCLT Rules against the conduct of the Rescolution Professional.

[t is being submitted that applicant has filed an application
under Section 9 of the Code i.e. bearing No. 74272018, whereby Mr.
Manoj Kulshrestha was appointed as 1LE.P. This application has been
filed following additional discrepancies found by the applicant in the
conduct of the Resolution Professional and in the proposal of Srijan
Infra LLP, where in, the timeline mentioned in Form-G were not
followed and thereby massive discrepancies observed in filing EOI,
which proves that HResolution Professional and the Resolution
Applicant are working hand-in-glove, since EQl was not received on
time, accordingly, entire process of Resolution Plan is vitiated being
illegal and invalid. As per Form @G, the details of the Resolution
Applicants were supposed to be shared with the COC Member, but all
the rules and repulations have been flouted. Even, the voting for the

appointment of Authorized Representative for the home-buyer was
o -
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carried out during the period of 27% July, 2018 to 30 July, 2018 and
380 SMSs were sent to the home-buyer, which means that 380 claims
have been verified by the learned R.P.

Further, it is to be submitted that the Law Firm was supposed
to vet the claim, but no one was appointed by him despite approval by
the COC, On 28% July 2018 during the course of above-mentioned
voting, agenda for 4t COC Meeting was shared with the COC
consisting of Ankur Bansal led group and applicant, but as per the
apends dated 280 July 2018 and minutes dated 31 July 2018, the
claims were received, but still incomplete. Further, as per the voting
agenda itemn No. 3, the provision was sought from the COC to appeint
the Authorized Representative for the home-buyers, but on what
basis, the authority was exercised for the appointment of A.R. during
the period of 27 July 2018 and 30 July 2018,

Further, it is also submitted that the Information Memorandum
shared at the end of 4th COC Meeting on 31% July 2020 carrying
names of 12 home-buyers only and not that of 380 home-buyers, to
whom messages were sent on 26t or 27 July 2020, when these 12
claims have been classified as that of home-buyers, then why did only
9 people voted in the purported voting carried out for the appointment
of A.R. for Financial Creditor. It is also submitted by the applicant
that out of total 108 buyers, who voted between 27 and 30% July
2018, 70 buyers had voted from different mobile numbers, then what
was availlable in the record with the R.P. Similarly, out of 14 peoples,
who had voted for A.R. for financial creditors voted from different
mobile Noa. Henee, the applicant further mentioned that he analysed
around 95 claims of home-buyers, out of these 61, either have no
number of mobile or have different mohile numbers. Further, 41 cases
had either no e-mail ID or had different e-mail ID as mentioned in
Form C, when compared with said list provided by the R.P., hence, the

applicant has suffered a lot. a0
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Accordingly, it is prayed for setting-aside the resolution plan as
being in contravention of the provision of the law and investigate the
conduct of the Resclution Professional Mr, Mano] Kulshrestha and
punishing accordingly under Section 70 (2} of the 1&E Code.

IAf2088 32/ND/2022

Both these application [A/2088/ND/2021 & IAf32/ND/2022
have been filed by M/s. Capital Venture Pvt. Ltd. and in order to
avold repetition of the facts, the same are being dealt together,

IA/2088/ND/2021

The present application has been filed on behalf of M/s. Capital
Venture Pvt, Ltd. challenging the Resolution Plan and seeking removal
of the name of the applicant from the list of Financial Creditor of the

Corporate Debtor and to include his name as a home-buyer.

Briefly stated that there were material irregularities on the part
of the Ld. RP when Mr. Vishnu Dutt Authorized Representative of the
Financial Creditor allegedly and arbitrarily for the first time addressed
and e-mail to the applicant along with resolution plan submitted by
Resolution Applicant namely Srijan Infra LLP. In fact, the Corporate
Debtor was developing the township in the name of “Palm City” in
Sector 32 and 32A of Karnal for which license No. 52 of 2011 was
obtained from the [DTCP] Department of Tewn and Country Planning,
Government of Haryvana, which was valid up to 09.06.2015 and
thereafter the validity of the same was subjected to renewal. DTCP as
a measure of relief of builders announce and EDC relief policy on
12.04.2016, by virtue of which, the relief was given to the builders,
who were required to pay 10% of amount of outstanding EDC and IDC
mmmediately and remaining 90% was required to paid in four half
yearly monthly egual instalments. Policy also requires that the
mortgage of 5 % to 35% of area of the licensed land in the favour of

S/d
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Town and Country Planning depending on EDC/IDC dues.
Subsequently, the EDC policy benefits were also extended tll
22.07.2017 and the said extension of relief policy brought another
opportunity to the Corporate Debtor, which was last and final
opportunity of the Corporate Debtor to avail the benefit of EDC policy.
The Corporate Debtor failed to generate funds at the time when the
policy was announced and when the first extension came till
22.07.2017, which was only way to get township project back on
track. In order to avail the benefits of the EDC poliey, the Corporate
Debtor was required to submit a Bank guarantee of Rs. 4.4 crores
(approximately) to the DTCP on or before the 22.07.2017. Accordingly,
Mr. Kapil Soni Promoter and suspended director of the Corporate
Debtor approached the applicant in the last week of June 2017 and
offered the applicant the said plot for a valuable and lawful
consideration and stipulation that the entire payment for the
purchase of the said land was proposed to be paid by the applicant in
the favour of the Corporate Debtor within a short span of 20 days with
the view to avail the benefits of the EDC policy before 22.07.2017.

It is further submitted that the applicant was well aware that
the Civil Work in the township was not complete and the electrical as
well as water connection were nowhere in sight, the township license
has expired and huge outstanding and EDC and IDC amounting to
Es. 46.36 crores was a tough task considering the financial condition
of the Corporate Debtor and the business was at risk. Accordingly, the
applicant agreed to purchase the said plot for a consideration of Rs.
3.235 crores, which was to be paid upfront in a very short time before
22.07.2017. Hence, the said plot in the name of applicant was
registered by executing agreement to sell dated 20.07.2017 and the
sale deed was subsequently executed on 21.07.2017, which was date
for availing the benefit of the EDC policy. The applicant had given a
cheque of an amount of Rs. 2 crores, but the Corporate Debtor
requested the applicant to take back the said chegque and issued a
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demand draft directly in the name of DTCP. Accordingly, the applicant
issued the demand draft in the name of DTCP. Hence, the =aid
transaction was done between the applicant and Corporate Debtor in
the ordinary course of business.

Further, it is submitted by the applicant that the applicant
never received any communication from the Ld. RP except e-mail
dated 27.10.2018 sent by the AR allegedly and arbitrarily and
forwarding the agenda of sixth meeting of CoC alongwith the
resolution plan of RA, which was sought to be approved in the said
meeting of CoC. To the utter shock and surprise of the applicant, RP
treated the applicant as member of the CoC. The said annexure
further goes to state that the applicant has submitted a claim of Rs.
340,774,274 /- whereas, the claim werth Rs, 3,25,00,000/- has been
admitted by the RP. Neither the applicant ever claimed itself nor it
would be treated as Financial Creditor, in view of the fact that the
applicant is the legal and absolute owner and title holder of the said
plot, which was duly registered and a sale deed has been executed by
the Corporate Debtor in the favour of applicant upon due payment of
sale consideration of Rs. 3,25,00,000/-. Hence, Ld. RP has wrongfully
treated applicant as the Financial Creditor and also acted in violation
of the regulations.

Accordingly, prayed that the sale deed dated 21.07.2017 in the
name of the Applicant to Corporate Debtor be held legally valid finding
and subsisting. Accordingly, Ld. RP be directed to remove the name of
the appheant from the list of the Financial Creditor of the Corporate
Debtor,

IA/32/ND/2022

The present application has been filed on behalf of M/s. Capital
Venture Pvt. Ltd. By virtue of present application, objection with
respect to the Resolution Plan has been filed and raising the same

o #1

S/d



Il

objections, which has been raized in the earlier application i.e.
IA/2088/202]1. Further, it is submitted that Section 31 read with
Section 61 of Code provide for the principle, that the impugned plan
has to be rejected at the very threshold, as there were material
irregularities in the exercise of the power of the Resolution
Professional lingering the CIR proceeding. Therefore, the plan is hit
by section 31 & 30 of the Code. Further, it is submitted that the
contents of the Resolution Plan have to be strictly incompliance with
the law of the land as mentioned under Section under 30(2) (e} of the
Code.

Accordingly, praved for rejection of the Resolution Plan in
relation to M/s Soni Realtors Private Limited submitted by the
respondent No. 2 Srijan Infra LLF and direct the Respondent/RP to
remove the name of the applicant from the list of Financial Creditors
of the Corporate Debtor and take cognizance of the provision of the
Code by the reszpondent/Resclution Professional and to issue
appropriate direction.

IA/3851/ND/2021

The present application has been moved by Palm City Welfare
Association, Karnal, through its szecretary Mr, Vikas Kandhel. For
directing the Resolution Professional to execute the sale deed in favour
of allottees of undisputed plots and to handover the possession of the

SEITIE.

Briefly stated that the applicant submitted that the Palm City
Welfare Association, Karnal duly registered under the Harvana
Registration and Regulation of Societies Act, 2012, The Members of
the said association are the plot owners of the Corporate Debtor, who
was developing a residential colony under the name of Soni Palm City
in Karnal. Further it is submitted that there were total 377 residential,
3 commercial and one commercial plot of 2 acres in the said project

< 1
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and the app]ic:a.ﬁt association has at present 293 members, who have
been allotted plots in their name in the said project. In the present
matter, CIR proceedings were ordered to be initiated vide order dated
27.02.2018. Accordingly, Mr. Manoj Kulshrestha was appointed as
IRF and later on confirmed azs RP who conducted CIR proceeding and
called upon expression of interest, Accordingly, Resolution Plan
submitted by Srijan Infra LLP was approved by the Committee of
Creditors by 75.41% votes in favour and 14.16 % votes in against
whereas 10.43 % votes were not casted, therefore the said Resolution
Flan was passed by the majority of the persons. As per the finding of
the Ld. RP, those financial creditors whoe were given allotment letters
or an agreement of MoU were entered into for the purpose of financial
assistance with condition of buy back agreements and payment of
monthly interest on the investment amount were rightly treated as
Financial Creditor. Financial Creditors, who had financed the projects
and as security, they were given allotment letter of various plots, thus
resulting in multiple allotment of the plots,

Further, it is submitted that in order to clarify this confusion,
this Hon'ble Adjudicating Authority vide order dated 04.01.2019
appointed the Retired-District & Sessions Judge as Local
Commissioner to give a report as to whether the claimant falls within
the category Home-buyer against genuine and legal allotment or
whether he is just a financial Creditors. Accordingly, the said retired
Judge vide order dated 04.01.2019 expressed his inability te do the
needful, accordingly, 22.02.2019 Sh. H.8, Sharma, District Judge
(Retd.) was appointed as Loecal Commissioner to do the needful.
Further, wvide order dated 01.04.2019 this Hon'ble Adjudicating
Authority directed that all the parties aggrieved by the decision of the
RP, therefore, the Ld. Commissioner to adjudicate on the same and it
was specifically laid down in the said order that the decision of the Ld.
Local commissioner would be final for the purpose of the classifying

home-buyers or Financial Creditors. Thus, in view the aforesaid order,
o .
S/d
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Ld, Commiasioner examined every matter in dispute and submitted
his detailed report before the Hon'ble Adjudicating Authority. Some of
the Financial Creditor to continue to be treated as Financial Creditor
and not home-buyer by local commissioner, but they again filed
objection to the report of Local Commissioner. Thus, this Hon'ble
Adjudicating Authority vide order dated 05.03.2020 directed the Ld.
RP to file a consolidated report with regard to the status of home-
buyer in terms of the initial finding by the Ld, RP, report of the local
commissioner and in terms of the order dated 14.01.2020.
Acecordingly, RP has filed its report on 28.09.2020. As per the report
dated 28.09.2020, the project has a total 377 residential plots, 2
school plots and 1 plot for Nursing Home out of the said 377
residential plots there are 310 plots, where there is no dispute or
absolutely no objection by any allottes, Accordingly, it is prayed that
the allottees for the 310 residential plots in the said project can be
handed over the possession of the respective plots without any dispute
or objection by any party, as the allottees have spent their huge
money in the plots since 2011 with the hope to get the same and live
their life with their family. Since, the Resolution Plan still pending for
approval of this Hon'ble Adjudicating Authority for almost 3 years. The
applicant has no other option except to approach this Tribunal by way
of this application.

Accordingly, prayed for passing an order for directing the
Resolution Professional to execute the sale deed in favour of the
allottees of the disputed plots and thereby to hand over the possession
of the same to the respective allottees.

Heard, record has been thorough perused with respect to above
said [As/CAs. The applicant Paislo Digital Limited herein had
already filed in CA/1126/ND/2019 & IA/35/ND/2021 whereas
similar pleas have been taken and again the present application has
been filed on the same ground. Apparently, the applicant himself
submitted that though the COC has approved for appeintment of the

B
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A.R., but it 15 said that the Resolution Professional has went for voting
through mobile number. Once the COC has approved, thereafter there
was no need of following the voting for appointment of the ARs of both
home-buyers and the Financial Creditors, but despite that Ld. R.P.
preferred to go for voting. The purpose behind the same was not to
depend merely upon COC, but to take the opinion of the home-buyers
as well as financial creditors also. The said fact has also been
substantive by the report, which has been submitted on behall of Mr,
Vishnu Dutt and Mr. Alok Chandar Singh. Therefore, the learned R.P.
took conscious steps by calling the voting of the home-buyers and the
financial creditors. Moreover, the appointment of these two persons
Mr. Vishnu Dutt and Mr. Alok Chandar Singh was confirmed by this
Tribunal wvide its order dated 12% September 2018. The said order
remains unchallenged, therefore, the same has attained finality. Thus,
no such illegality, ambiguity has been caused by Ld. R.P. while calling
the home-buyers as well as the Financial Creditors and appointment
of the ARs thereof.

Further, the applicant himselfl is the person, who got initiated
the CIR proceeding against the Corporate Debtor and due to he act of
this single fellow, all the home-buyers are till date on road. Even after
investing their hard-eatned money in buying the plots for their
residential purposes, which lead to fact that these Home Buyers have
been put to jeopardy because of the single act of 5.E. Investment, who
might have been connived with the Corporate Debtor. Now mstead of
having appropriate resolution with respect to the Corporate Debtor he
wants that it should be liguidated just either for the benefit of
Corporate Debtor, and none else, hence it appears that he 15 catalyst
in triggering the CIR proceedings against the Respondent/Corporate
Debtor herein to bring the home-buyers on foot-path.

8o far as, the allegation qua report of Ld. Local Commissioner
as well as the findings recorded by him are conecerned. It is apparent
from the record that Mr. Rakesh Siddharth (Retd. Officer of a rank of

o -
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District & Sessions Judge) was appointed by this Tribunal to submit
the report, who examined each and every case minutely and the
findings are recorded by him on each and every application of the
claimants separately, which are as under:
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l:uu&-Mchg-.ﬂnmﬂi-}]ﬂ_ﬂuﬂlr:mvllupmml.

e mme of bookegs Soae off 5. 300N Twg decal and puimaaen ity
the ewuinng, conurmzon win paised by meara ol chepus and b A& by
et wan smeraind 56 01 Gaeeeer 2] L md e e oxing donsd doraiain bl
Inser ] o e Carpse Teebvoe: Thee Cbsmant o eatifiad 1o e ot Seced.

With l=gal allesmpa m the claimmaly [vine ind payrml of teradsmios,
ae afavmald ellaiies m it 1o be sivied 3 Heme Buger acd o pled Rereond st
wie Pied Na. Al-00 ot Soal Febm Cliy, Secoar J2-314, Buddks Kiern Yillage
Karnil

Ralesh 5iffrania
THimnct & Sesehora udpol Agid )
[Liseal Cowmim ingigzer

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
HEW DELHI

Ia e matter ol
5 E Imvestment Pvrdad Werses  AU% Sond Healines Pae Lol

REPDRT

A plaim hes been filed by Mrs Surfader Baur wio Faramjeel Simgh For
Plot Mo, A1-04 in Sond Palms City, Sector 31-32A, Buddhe Khers Village
Karnal. Origically, fe sforessid plot was sliomed wo M. Vipul Shib 3% Earal
Shah and the enlire considerntion of Repoes 57,19, 700,00 was pecervod aml the
aforesaid plod was Wansfemed by v smaltars & the neme of Claimant

The aforesaid pled was beoked by the slloes on 01 Sepe 2011 23 4 part of
e pomsidembon was passcd, ihesnafler, il is stated Shat the concideration was pasd
pmounting o Rapesi 29,43, 2900 (Rupeet fwenty fine lildhs fomy three thiusand
o B! fifty oaly),

The aleersaid plol is absa besag chaimed by oae Shn Amil fiarg who by virtue
al MO dated 15.01200 5 cascoed with thy Corporate Blebior disqualafies o
Frpancis) Crednor, In consequence the chimant bisg the ariginal allotier and
having pesd the endite covabderarion, ks a prior fght i thee gand plot, ot thie
suidd ¢lasmasd Fally in the calegory of Monoe Buyer amd is enmited 1o Flet Ro, Al-
i in Senl Pulm Clty, Secter 32-324,; Buddha Khera Yillage Keraal.

Rakesh Sedhania
Diistrgt o Sessions Judps(Reld ]
Locxl Commissbager



BEFORE THE MATIONAL COMPANY LAW TRIBLUMNAL

MW T
in B msicer af
4 K l=ecstmeam e Lad Wwsus P Seend Reshows Prl, Lid
REFOET

Mr, Ashak [Kuimsir o0 Sl Dall Hoph sesd Gl dabreder ¥o Baeras
Hem hree fitad their claam spairal Seni Ralbers Pei Lid, ke Comperans Dgsios
sl et b b i @ Pl Mo, AR08 s smenaring 500 gy, sinmied
Boni Falm Citp, Socizr 13-124, Med @ Kbon ¥illage, Karal Shr sl Ko
Rl Sepisited the bevking emouni of Bupecs LOGOS as 0019, 23310, ke aite
Thi Eaid elaini v gl ax po wetrdsic

& BHapan Agresinet sl cvomuied Bemaasa the pamidd, {88 mBormonn
ety aus yubsoguer:ty handed aver

The fbal plod Seai wlio Soing clabmesd by 558 Anil Bsmar Choprs wha bas
slrcmdy bisa dalicdd ag Fuseedinl Crmdoar baving il the Coipersty Déste  for
the picl wil ihe provien @ i RO Serssiin Shn Aml Kuoer Chopea and ibe
Caipaiate Drolilor Thal Lhe amownt pa by Bor nadd tha i & il Bijrear Chopra an
Fiaarcud lnvesiongsit aff & b g hooer e wes darmed. o Finsacial Ciedilo
Aok Kurmes had heokied the sfessd piot o 19 10,1000 gred ihe mid Pl wan
albelicd tn bis mame, hénce b wan logally amiflad ro o il gl heving said ine
Tdii divrisaderatiam

Epopuip o v s (840 the il e Ve Ashel Keneroa Shel Dalked
Saph wed Bkl Mabordir e Bartse [Raa Ss aqeplinmts Gl wilkn doc cnzgery
of ilsivmr Buyer S0 swr emisiied o Tbc slormod Flea™a A -8R n Sode Pais
Loty Sacnar 12-338, Disdadns Bhora Wilkege Kaimal

Hakizan Tiddharzha
DiriErest & Semimiens hdpel o )
Lzl Camva i iuagy

BEFORE THE NATIONAL COMPARNY LAW THIRUNAL

MEW DELHI
e sanier &
£ E Tnsesiimesti Fol Lud Harves Sih Spal Bealssy Tuk LAkl
BERORET

Shil Bosssh Arert and Pire Micka Arara Base Gled thoi claim Tt
Smi Keabors Frid ), e Coporaie Delner. sidting Sl they had bookos & phe
Wik 8 Flol My, A0 slineasering $82 aq.pd, disaied b8 Benl Pelm Ciiy.
Gatai T334, Fadd s Khars Villags, Karnal

Al Be ame of bockng , g conudestiin wis pased by moms of 8
cheque Seroafler paymeny uay Mads [fem lime i me Buyen & gramen wis
maosiad sid sHafent san made vide fetier datead 100 2008 by the Coparar
Weigot . Evon sufiaral podovsias was bandnd vide i dated D007 20103

I it iated Pl thog fongiakd plod was afoted o Shn Randeep Duepl win g
prenr bk andd s abenied the sa=c plel oo the sone das e informaies n
gl Apcomont or pomamien i fivoar of Shn Sandecp Dunp i
Vot coamong, 'Wrth vy vt ol hegler cominlenhon through cheque 35 opposed 1e
SRR IR 0 Deitween Shn Sandoop Duesgh g Corpoiane Dibisr S Somaa
Aderd in N Kiibe Ao krer 8 Beier ke 10 0 sail pda

With me et legad alivemend i Bvaer oF S Sard rep Daag. the e of
alkmmicsl @ @ fska af Slei Soihesh Ansa and 880 Mitha Apgia B ioimed 25
the Mligng Bayet for the Ploe N, AR08, sdwsasssfng SO0 .. ailuaded in
Kaal Palm Cliy, Sechar 13324, Buddhs Khare Vg, Karsal e

Dioinct & Sexumas Jus g Reid §
Rageal Eoan resia et
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BEFORE THE NATIONAL COMPANY LAW THIBUNAL

NEW DELHI
I fhie mmiite e ol
S E Invetmenis PvlLad Yogsus MY Soml Besbors Pyl Lid
REFORT

Shrl &ai Sahsi and Smi Anfea Sahal have Nl telr olsbs e Pa Me. AL
I &8 measading M2 wy v, m Soi Pale Giky, Secior 32-004, Buoddhe Khems
Village Xammal. O the totsl couiidesion of Bi 1450805, a mum of
Fos 47 A SN wan paid 10l) 21 Al 2005,

The Bryers Apeeement dwed 10073001 wes emeeuled by the  Corpeesin
Crebrioe ond Rasided ower ba the Ciabmint i alowecal Loher datod 361 12018

Keeping i view this fazi she sid alloness Shel Asll Sahsl and Sou Asbls
Selal had pad selasiisl Coasifcruation and e eaid ploe Bed been piloied ie
appiicantz who fall within ®e calepery of Home Beyer and amp eminled 43 the
aliveraad Flod Na, Al-14 ad measning 502 snyde in Sani Palm City, Secbe 37

F34, alEa Khen Village Kamal,

Eakesh Sxddbariba
Driarisl & Gesminrn JudgrPad )
Lewnl Comnemssingsr

BEFORE THE NATIONAL COMPAMNY LAW TRIBUNAL

NEW DELHI
lIm thes e v al
S E Invedmenix el Versus  MUs Saad Heallor Poi Lul,
BEFORT

A claim ki bomi filod by W Sunia Infrasbrecieres v Lid. for #lois
N Al18, Al1%, D5.0F, D515 The said pled ix wiusicd in Semi Faim Cliy,
Eeoiar 31-11A, Betidha Khera Villag: Karnal.

1 ies imtod oy thie cluimest Tur ey were s sched for S punchare of ploiz
md i sonsepeence Hoy hed fovested 5 sum off Bs. 250000000 s e jforemid
plos, Onpeallty, the plem offered were ALTL, ANITANLY, B 03497 Ths
alresiid o were sumod B havs boch suld & sume ether Buyan hence Componte
D:hwmwmuhlarutuidpihlhwmlnli:mh“pﬂqu.m
shuizad plois were offered.

Aa sperment dated 1105 1016 doe the piot afnimem of Flar NoAd-15T;
el 4 eanlined do the vaid plot,

A1 the very opiics the Clemanl wak po? an allotes of Pigt No. Al <19 ather
odigeeadly of in subitieled dllgimenl Honee any sllot=caf i Gvpur of the
Claimant |5 Compemasory and sotwy marne

Orie alletmeal  of Plets Mes. AL=1% in Sonl PElm Cicy, Secoar 31-324,
Buddhas Khera Villape Kamnzlhas boea made and thers 15 no crallzage o the
s 0 conderipanct = repd 4o the said plo! world jeems Home Buper.

Rakeih Siddnara
Dhistrest & Seisvim ludgef Rl }
Liszal Cosstinihmisiien
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BEFORE THE MATIONAL COMPANY LAW TREBUNAL

MEW DELHI
I'm Uk mmaliwr ol
& E Invoidmants PeiLid Yenas it Sanl Mealiors Pee Ll
BEFORT

M, Ahwl Ve wle BRRC Viorws bas Gled b chim agamn Sosl
Rumbrors Pre Lo the Corparaie Db, swaiieg (hil his Apsl Sxi Serty Hals bed
Sodied @ ploi, wiadh o pht e AJ00 admeaierning MY wg pd cilaesd & Seai
Palm E3y, Sacinr 12.324, Bndiln Khor Willsge, Kainal

g tha lime of Bonuing . pail easdidorntan wes posd by the wid %s S
Halw ampuneig la Mo 4%, 50,0000 . The zaid s Sarng S dicd o 2700 00501 % e
i allegadl in hase gnsiited & Will (& Savced <F the Applicam fuycn & pesamien
W d by the Co Dhchice mad wap hansdod aver wiili slimess dsner
dmedih 172004,

O Bl Sanpiy Kumi® Bapold 2 oalin sockiap e asd plet s fee b
alfgumom lensr mod Bhiyers Agreemens in his fovounSar tic asid My, Sy
Eusss Haausl doos rol heeo heber lille 5o the s plor 45 Being defined m
Firaageal Creditgs Brcags Wa milarg oF b bensacton with Coopraic Deiior s
dows nat have any mighi o Bile mo i said plos which the deosdsed My, Sand Bak
herdl Iromrkid.

Wil bl alltmeni m Bvowr of Mao Saof Usles amsd paymene o
coagioamnion, e afmecai dlloiiee B eaciled 1m b Iommed 3 Flome
lazyer, Subscqment o beer daath fke il ples was measlemel inothe Asme ol the
Chdmpm arsd Bence bie s eniled v & Plet e ANG) admoamamy 197w
wiiaicr by Snei Padm ey, Sector B1-124, leddhs Khers Village. Kamis

Bakodi Siddlanis
23 Ersinizt & Seapions Pl paBend )
Lm0 | o pinimn s & i O

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI
In the mlier of
8 E Invenbmenis Fei. Lad Virgus W Sonl Realiors Py Lid.
REFPCGRT

A claim Bas been [ded by Shri Jedly Asija smd MrwVandang Asijn
againsmie Corporate Debtor far Plot Mo, AJ-04 admcasaring SU2 pg,pde s Sanl
Falm I:'I‘}.. Sector 22324 Buddhs Khira Vilape Kiraal,

A the time of booking.a Sam of RS, 7,520,000 Seven lakhs ity dosusand
only) aod subtequesi|y the rormamany comidembinn ws pastod by aseans of bank
floance, A Bayers Ageeersenl wal cacosicd on 23 January 100% and & ihe
conskdzranon was oo be pusd through bank hnasce fo the Corporase Debeor slong
with sivment kerer datod 2201200 5. The Claimani & safitled 1o the plef booked.

A iriperune agrecment s slio secwied with Bie Ansscnl inssiiutios With
fegal allobmos W Uk clamests feoer amd paymant of onedoation, s
denmnded the aforesoid allutes i entithed to be lomed & Home Buyer and g plat
mhersidder wi Plon Moo AZSd in Sosi Paele: Clhy, Secinr 32-314, Huddha
Khers Village Karmal

Regesh Siddhanhs

Disrict & Sessions JudpeBerd )
Liszall Coomaviasionss

S/d
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HEFUHE THE NATIONAL COMPANY LAW TRIBUNAL

BEW I3ELHL
Is ke i atter af
SEImvesiments Prilod Verts MU Soni Resliors Pog Led
EEFINHT

Mr. Pravecn Konir Bakshi o Gked biy claim apeisei  Sose Rralon
PerLid the Cowrpoate Diclasr siiting ti Be had booked o PlaiMa. AJ-06 0 Soal
Falm Ciey, Somes A1-32A4, Boddes Kheis Villape Kamad He had depoidocd e
liial purt ol eomederation 51 the e of bocking.

& Bi:.'ﬁli\rmmlltﬁd‘ll.{ll.hﬂl wea gupowind hpywges “‘Iﬂl-ﬂ_
e allomest bemer dased 05,04 310 Jwis subangeesily handad over

The el pler e allotiol dn d ieiel deaidenilion o Bupsses 5745 9004- oot ol
witish Rupees 4745 3000 & shotiod 0 kv boen ot by e Cororane
Duchior Bhel Provecn Fomar Bubabs bied beokal S almeaed piog on QED4.35]
ol b ek phix Wi albsiicd in bix cene, Bavine pand subcachal considranien
sl gy e wak Bgally cotithed to (he wid ploi.

Beanping i whew vhis fae e said allomice Shei Preveos Kumss Blaksha, tw
appdicasy (el withils Bve copegory of Elome Buser md ii éottlod fo the afioresand
Fint M. AJ-08 in Sonl Palm City, Secioe 30124, Bedoha Kher Vitkage Kamal

Fakieidy Siddha ks
Dkl & Heasioms Sed peiieid )
Liszal Carrmisnioner

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI

In che madter af
5 E Inveskmenis PriLid Werses M Sani Healinas Pt Lid

REPORT

Mr.Rajests Schgal and Smtdeems Senpal have Gled their clam againsd

Cosperste Dublor Pyt Lid, stating thay they hod bogked a plo, whih i ot mo,
AJDE, The ssid phi i b moasuning U1 sqeyd. siluated in Sond Pales gy, Sezr
Ji=31A, Hugdha Khers Villape, Kamal They had deposited thwe consideratinn
ameuniing sp Re 4T 45,800,

Even though an the fime of beaking . paa consderation was passed by nicss

#f 2 uheque for e sid ameend Berenalier pupment wag mads from me 1o iime.
Bayers Agreeamend was axpcuied by the Corparate Delnor an |_|"'l-|||.:|-][rll.

With lopal sflaimem m ke claimants Fvour asd payment of consdermnon,

Fakesh Sidghznha
Dustrict & Seasicns fudgs] Reud )
Local Commassioner

e alorcaid afiticos are entitled 00 bv lenned Huome Buvers and & b
tergundes shat Iy Plog No. AJ-08 in Sonl Pabm City, Secoer 32-324, Bediha
Kliera Village Karnal., )

o

.

S/d



33

BEFORE THE NATIONAL COMPANY LAW TRIBUMAL
KEW DELHI

im the makise ol
% E lovesionenis PolLid Varsus Mlis Soml Rowliors Fyvi- Liad,
REFQIT

A clais bas been filed by Slard Soresh Chand Belinlwal asd Snit. heora
Bakniwal for Flal Mo AJ=09 s sessoring 50 wpdein Sond Pale Cioy,
Secser J2-33 A, Buddha Fhera Vilsge Karnal,

A Buyers Agreement with allotment Leiied wesy caciled by lhe Cerpomile
Dt in Fawaiiy of the A s licant.

Wt legal allaimest ih e chiisfanili Povouf @isd pajpment of comeideratian,
he sfovesald slones i eniled fo ke bermed & lome Dever and a phot
fhervensdervie Plof So. A3-09  ad mesiiding 501 s.ydiie Somi Padm Cisy,
Locfor 32214 Haliihe Khetra YVillkge Karmal

Bakesk Siddranhs

[Farict & Sessanny Judgefledd )
Loszinl Civitarmisaromed

BEFORE THE NATHONAL COMPANY LAW TRIBEUNAL

NEW DELHI
Imn Ehe matter of
5 E Investmenis Py Lad Versis NG Sonl Hesloors Py, Lid,
REPORT

A claim has been filed by Shei Jolly Adifs and Mrs.Yasdass Asija ajganst
ths Comorate Debtior for Flot Mo, AZ-10 sdmeasurisg S92 40,988 in Seni Palin
City, Sextor 32-324, Buddha Khera Village Harsal,

At dive time of bockinga Sum of B J000 MM teemty  lakhs  oaly) and
sithsogeently the rewaining cossideralion wak passed by melss of biak finacre. A
Buyers Agroemestt was gxpoused on 23 January 2015 and as the corsidembion was
i b paid through baek fmance o the Corporats Debior. The Clairsant s onlitled 10
the plof booked. A inpictile Agreemen! wai abso evccuisd wilh (he finascial
insesution dabtd |1 Felsruary D013

With legal alkament in ihe clasmes favoer and payment of (ossideenion, o
demasdicd B alorcssd allcsioes are anltled 1o b2 termiad Vame Buver and o plot
harcunder v Plei Mg A-[0 ia Senl Palm Chly, Sector 32324, Buddhe
Khera Village Karsal,

Rakesh Saddhariba
Déstrie & Seavions Mudge(Red. )
Local Commudsioner

S/d
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BEFORE THE NATLOMAL COMPANY LAW THRIBUMAL

MNEW DELII
I ibe muiter &f
5 E Investmmwis Pl Lo Vemus M Sond Brealiors P Lad.
BELORT

Mr. Hitesh Arys sio Shri Eickes Bam hes filed s slpvm agmees Som
HRealeors Prillid, fie Corporate Dobics stating thal ke had boaked a Plar Moo B -
01 Tez sa1d piot is ad measuring 15% s vd. shuased in Senl Palm City, Secteor 32=
324, Buddha Kigra Village, Karnal He had deporeed ibe substaniial pan of
cotinlealion

A Bupos Agpoement daled D1.0R2011 was excvube] botweon e pargicy,
e m3id beyer sprmement was wbasquanily kanded ower.

The Coxponsts Peblor bad sgpoed 3 caseclinion poticy %0 the Clademan
waherp At 10 VErssE d Emand oo The UlEmsil ksyever @alid sbdeguently and
kimce the Clhimant gontinesd 1o be an aliolen,

The sgrecment oyosuted conclutively plases the Claimant i the Cutrgory of
Home Buyer a5 Hhe Conpormce Debior had accepied the  amoust paid by the
Applicer. The iaid bogkisg wm in he pear 200 | on 197 Sepermber herce n
regasd o the enfitlement of Mr. Kiesh Anwa baving 2aid substaniial svmni and
secesdmphy s entillod o be pliced wallym ghe eaiggrey of Tlome Wuyer sed sould
Bax 2rvtirlsf bo phe Flod Mo, BE-00 o peeesuring 359 vy pd. siluabed in Rord Palm
Clty, Seceer 32024, Duddhs Kbcra ¥iilage, Earual .

Rakeah Ricdhorribn
Mngireer & Setareng JudpelRead )
Lacad Covmrsissinner

BEFORE THE MNATHIMAL COMPANY LAW TRIBUNAL

MEW DELHI
I dlpe maiier of
& F. Ievestments Py Lad Versus A Soni Realiors Pvi. Lid.
' REVORT

Shri Samjay Kumar Goyal s/ Hameshwar Dass Goval bas filad B clam
againg the Comarse Dobtor Pt Lid, stabmg that ha had booked a Flst Mo B3=06
= messuring 35Y agyds in Sgoi Paln City, Scere 12-324, Beddha Khea
Willage, Karnal Ha

b deposiied The consideration amounbmg fo FBs I PRS-,

A agreemisd dated 1T 091017 wad waeculed betwegn the parbics, ihe
liryer AFFEEmEnl s SUbacgoeetly hasded ower

Am agreamesr of Heese Bayer hsd Been exeemed by ihe Comparmie Debior
whech 5 walid un law & the plot oy goestion was anencumbersd wnd could sachy
foren wilotied The booliing of e Claimamd wan  lowlol Bves though it bas been
soniended e payvmend made was undervalued Howwwar thers was a legal
slilcimicat of a vacad piol hal gannol be placed in the catogssy of Financiil
Credites gaves the right o the Chapsant 10 tke said plalhesze the cliimsnt with
legal alloamest eeade & foeentt of the Cliisant He  2omes withes the esiepecy of
Hoeee Buyer and woubd B2 onzided 1o ihe Plor Mo, o B3 06 50 mieasurlag 359,
w g in Soni Palm Ciky, Sector 32024, Buddha Khara Vidlage, Barnal

Bnkesh Siddirariha
Dimirict o Sesssom Jwdpen{Rekd, )
lagml Coypmmisasansr
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BEFORE THE NMATIONAL COMPANY LAW TRINUNAL

In Ehe saHor of
& E lnvesments Pyl Lid Vordas  Bld Sonl Bealiers P Lod.
BEFORT

Bhri Saln Edwinrisnil & Veentioaal Trusi has fed hs gl aguing Senl
Reeadior P Lid @ Corpordic Dhebior glating ihat they hed booded Plur Ne. B5-
06 el messuring 350 aq. vl e 15133008, simated 0 Sone Palm City, Seclar -
13-RA Ruddba Khom Vilbge, Karssl The Trus) hed depamilod Rapocs
17504500 Mupscs Seveabesn lac fitty niac thousend Ffour hoeskod Sfty e

ofl v} =5 e fpededletalioe

A Buyer Apmoement woe execured bafwaen The pamics, e aid Buyers

Aygreoshctd and aligimeat ielior dafod 53, 1T 200 3 wms seligegeently Sanded (o

Al lke very cumet, fhe agreemion i et of Baimne Buypes and that the silatment
date & priar oo lhe Saie af allomnent of sfer Home Diyors, The Appiscant kas 3

bemar pighs et wid dboie Ay viber claim,

in comseqeance de Applicam his & rght e be placed in the cabepory of Hosss
Buper. Henst the Claitmnl wold 1 ke ertitinf otk Plat Mo, BS0% & mosinning
13 wqipnd petmaicd st Sanl Pabn City, Semer « 32324, Buddhs Khoes Village.

Hamil

Rnkcah Sidasmnlia
Thistrrel & Sewaineny Judpo!Resd |
Lca| Cemminsivner

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI
I ih# imwiter of
5 E [nvedimseney FeiLid Wenmsi MDA Sonl el P Lisd
REFORT

Shrl Aukowr Banssl has filed his dlam sgainet Soni Reallor Pyl Lul | the
Corponly Lebigr staging imai be bod bockod 5 plols, s in Movemnber 2002 aad
remaineder in Fribruary 2005, of whech Flat No, BI-0% admeasuring 359 sq.pde e
ene of Hem. The ssid phot i cosred 1 Soni Pales Cing, Sesion 33324, Disddha
Kivora Village Kamnal The Clamvess baed depasiicd tha envirg considoretan.

By goieg Mroagh the syrccme=t ged the clam of The appleznl, if manifests
Gar s Corporwis Deiblar hiad ememed e buypers agronecey dulal L2200 5 wed
o had agreed an hand over pomssiiich Wikn 3 minihe The Claimani kel paid ihe
otire cumsasmlion  of lupers Forty thoee b el thouand. The phe wis
allogied 1o the claimant

Tie clalmmmt had as suoed in the cleie than agplicem had alss isvoed in
the piged bl the ind slletogrd was a6 Home Beyerss the amoent of
comiderangn saeds paid the Clainmnl i enliced  de pigt B3 = Sani Peim
Ciiy, Sewtor 32124, Beddha Hhers Village Barnal.

Mukexh Siddranha
Diaret & Sessons JudpefRepl]
Lascal Commissioner

L]
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

HEW DELHI
I= the maticr &l
5 E Ievestmeents PyLad Viraus Bl's Saiii Realiors Pt Led.
REFORT

Shri Ankwer Banmd has filed bes clien sgaest Sonl Heslor Py LAd [ the
Ciorporabe Debope staving that i kad Boeked 5 pions, mwir in Wovermber 2012 and
memalnder in Febmary 200560 which Plet No. B3-1 11 ang of thom, The said plot
i squated in Sonl Palm City, Sector 31.314, Baddha Khers Village Karnal
The Clasenamd had deposited the entire congidemcion.

By gomg thraugh ehe agresmen) and Ihe claim of e applecanl, it manifesis
that tke Corporale Debtor had evecuted the bayess agrezment dated 09.02,2005
which reflects that the entire comidention wis paid wapsther with sllotmen: lesie
dafed G9.02 2015,

With legal allezmend 0 the claimants fwvowi ood  paymem: of
sonsideraton, the aformaid allotwe i eniilod fo b emead o Flome Buyer and 2
plot thereundrr viz. Plot N BY-11 in Soai Palm City, Sector YE-31A, Buddha
Ehera Village Harnal

Hakesh Siddharita
Dizerica & Sesmons Judge!Resd. )
L ol Costenssnomer

BEFORE THE NATIONAL COMPANY LAW THIBUMNAL
MNEW DELIN

Ln theé madier of
S K Mnwenimenic Pvi.Lid Wernas Mis Sead Feablors Peo Lad

Mr. Dhiraj Komar ife Shei Kedar Singk bas filad 3 claim against Soni
Realoey Poi L. ike Corporain Debior sialing that be bad booked 8 Plol We, B7-
08 ad messering 339 w0, sibmed ke Somn Pabm -City. Sector 32314, Buddha
Kheein Village, Kamal, He bod deposiied the book g aeoenl ol Rupem 3, 5000000
oa 090 005 thereafter the canisderadion wad pasd an per scheduls.

A HBuysn Agroomint was gamculsd bepwon ghe panies, the alloimen
kstiar was pubsequonily Bandsd aver,

Kerphng in whew cuiy fam one said allotiees i Diire) Kumer sfo Kedsr
Singh ™ apphcant Ealls =arhin !:h_l--u.lml"g- 4l Hainhe Haiyer smad W eniiled o the
afcsaid Florfe. BY-05 in Soni Falm Caty, Seclor 32-32a, Budeha fhers Vidlags
Kamal,

Rakein fadilhartha
Drsimcs & Fopnans fudgeffeid |
Losx! Comamissiono

S/d
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI

Im ibe mabier of
5 E Investments [, Lad Yersa Bl Soni Reabioey v Lod,

RE T

A cledm hag bepn filed by Shel Garbschan Siagh s'e Shri Tejn Singh fop

Flut Mo, ©1-05 o messuring 251 syduds Sond Pabm City, Secior 32324,
Buddha Khera "i'ﬁ[rldnrﬂl.

A Buyers Agreemenl  daed §° September 2011 with allwmezn Lener was

sxcewned by the Comperare Db i Tavour of ke ApplicamL

Wich jogul allotesent in the elaimanis Tavous wad paymest of consademtion

being paid from time o lime emoonling o Rapess Fomesn Bes seventy nine
ihoiziasd five Hundeed osly car of otal comideration of Rmpess Twendy four
Whziand Fariy s Thonseed eght Iendiad My, te aforesaid alloies is entigled o
b cermed & Home Buyer and Pleg Moo CID5 ol messurisp 251 wydain Sosi
Palm City, Seetor 33-324, Beddbs Bhers Villspe Karnal,

Fakesh Seddhartha
Diarriet & Seasleny Judgo{Wead |
Lozal Carmitslidicrgs

BEFORE THE MATHONAL COMPANY Laww THIBUNAL

SEW DELM
T vlaf v s &
5 E Invevimenss FviLid Werman M Sonk Bralors Pl Lol
BEFHT

Nirs, Barafinl Kala w'e Shil Yogenderd Kuiner Kalia b filsd her clalm
sgrinal Som Heatron P Lol e Corpores Deloer, saing dhat se bad beoked &
plow, which 5 Plal Na, Cle sdmcriwring 210 wn.yd. shuaivd b Saal Padm
Clly, Seciar 31004, Nuddia Fkers Villsge, Karaal

AL e Lo ol Dosking , parl teroslorefon wes passed by means of &
chenyue fin the dasd Snoan| theresfier porysent wag made fmm fase 1 e Bipers
A Ereing bl wal o i by i Dichior on | ¥ Ocinser 2001

Divic s Ceots Binaria m sho seching tee g plol ss sbc hys aliginen Sjer
il Heyens Agpecnedl in e DvoulBul The sasd Maleca Bimna  baving
slisement subssguent 10 e Applicam 068 s Bave Benier tile o s said pha
Even stherwise Bouip defmnd a8 Fipancied Credier Qlocause & najure of har
g et v i T orpnim e [aBiin g e dhoeisk DA Beve ey DT 00 e il plal shecs
th applicany hagd beaiosd an |1 Cogleer 7001,

Wik legal alimmesar &8 ibe claimms favor sad pasinear of cossilomsn.
ihe afoooemid allofec is enililed i be formcd & Wome Bayer snd 2 Plai Mo, 204
adincasuring TI0 wgpd. aliuated in Sonl Falm City, Scctor 32-324, lhiddhe
Khera Vilsge, Karnal

Ralkesd Suddhartha
Déateer & Seasiceis Judgecad |
Ereal Camimmni p o e

S/d
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BEFORE THE MNATIONAL COMPANY AW TRIBUMNAL
NEW IMELHI

In the matigr ol
5 E Inweslimeida PvLLed Wertie M4 Seal Heslars Pei. Led.

REPORT

Mir, Jagindor Slgh afe Shid Genda Rom hay filed his glabm sgasnst Son
Realiors Pvi L1, the Corpormie Delsios afing Bhar | ko boaked & Plee Mg O3,
05 ad meawning 231 sqyd. shussed o Soni Palm Chy, Seclor 32-22A, Buddag
Khara Wilhga, Kimal, He hid depoiited ke comiideralson,

A Ruyos Agrosment was cxécubol beteeen e parses, he allsimen? leller
wiis sspequenily danded over 1o the Claimisst

T said plodl wea alps boipg claimed by My Suvita Chopra whes bas sltcedy
bsim delined ad Fimanzin Credilor whio haviag peld ihe Corporsie Debray
with fho prevision in the MOU Betwosn M Savits Chopes  and the Cospafale
Drchior thas the amounl pald by the sald  MoSevin Cheprrn was Firanecia
Iwvestmont ol a lean and hence the was ioreed as Finsecal Credbior. Shri Jogisder
Singh hatl bushod the sforciaid plol es 01092011 and the said pog was allsned s
his nsme, hence he was legally oniitled 1o the sl plod, Bavisg paid e eniere

Kesping im visw this fact ihe said allooee Shei Jopinder Sieghe the applioans
Eally widim the camgory of Mopse Muyer prd 4y gpiiiind ip den afpresasid Fled.Na,
L YR in Som Palm Oy, Sestix 12-324, Biuddlia Khera Villige Kamnil

Bstgsi Znidtanihe
Diistrict & Geasismi JudgelRetd )
Local Commissionor

AL}

BEFORE THE NATIONAL COMPANY LAY THRIBUNAL
MEW DELHI

In the msdoer of
% K Invesknmicnia Py Lk Verams Wiiw Boas Fealiors Pl Lod,

nERET

A clalm hea becn Gled by Sast Plaky wie Shel Kamledy Chandervaaakd lop
Plut Me. €116 sd memsuring 251 s.ydsdn Sonl Palm Cite, Secier 33-3324,
Baodubs Kiera YVillage Karnal,

A Buyers Apesmend  daled 17 Sspember 2010 wilh alotmeni Leter Salsd
12.07. 3001 was enscubed by de Corpomain Deblor o Bivoar of the oas Sl
Deibrpk: Singk w0 Shn Thote Singh wis mansfonned the =id phot & Dovour of bs
sin Duilyant Singh fiten whom the the dehd plet wied perchased by the Claimanl
o paymeat of the enhre cuseideration. Tes g allelee Bl Bamlezed his mghis
vl Jad o olcfectans oo thie rmansder. Tha Corporaie Debior bad anafeogd S gl
piet = Tovour af Clamasr wide beter duied 08 033017 wim coafirmanon of the
rocept of pnlics conuslisrahen

Wik Legal allime=t = fivowr  of @e onginal alles and paymant of
congideration  hy the cligmanl frass D B8 dinne ANOURLGY w0 Rupess Twenly
seven s gipghty Mive thousand anc busdrad Fifeeon only the 1ol comsidomatn
The afonessad 2labrnt is erniied 1o be temaod 3 Heme Boyer snd Flal No, C1-16
wf measaring E51 agdsin Sosh Pols City, Secior 33-21A, Puddhs Khirs
Villsgr Karnal

Egigsh Siddhariha
Districe & Seasivns ludge{ o)
Lot Cammrirsniikinner

S/d
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BEFORE THE NATIONAL COMFANY LAW TRIBUNAL

NEW DELHI
I i mabier of
5 E Invesbments PyiLad Vervus N’z Sond Flealiars Pwi, Lid
REPORT

A chaim bas boen fled by Shri Jankey Bhallgs Soea fer Plal No, C6-87
adeemisring 194 wgadi In Senl Palem Oy, Secter 32-32A, Buddhz Whern

Villape Karmal,

At the time of bocking.a Sum of RS, 6,350,500/ Six lakds thirly theusand
frve hundred filiy omly) and subsequendy the rermaining considemtion was pagsed
by meant of bank fmaace. A Buyes Apreement wis gieoubed oo 05 by 2083
and ay B consaderation was % be paid throwgh berk finenee 1o the vl,‘.'m'pp.m
Db, The Clalmsint i satitisd 10 15 plod boctued.

With legal alloliment in the claimansls faveor and payment of conudemabon, o
demundiad the aforemid allntise is enil'ed o be lermed & Henee By pr and a phot
Wergunder wiz. Flag Mo, CA=B7 in Sopd Fadm City, Scctor 32-374, Budidia
Khera Villloge Kornak

Rakeih Sadidhartha
Thistrict & Bessinng Jedps{Renl.)
Lexcal ©omumissinner

BEFIME THE NATIONAL COMPANY LAW TRIBUMNAL

NEW DELHI

I the maiter @ff
5 E lovestmends Pui. Lt Worus MG Sonl Healisrs Pri. Lid

fSErRE

A gliims hag been fled by 5Pl Qaifey Homar va Shei Surinder Koy

for Plet Po, C7-10 6l sveasuring 151 e pdedn Sonl Pulm CHy, Sgeior 53304,
Hadriha Khera Yillage Karnal,

A Buyers Apmemend  deied 1™ Sspember 2000 with allstmeni Letior was

saczulel by the Comparaic Tebies in Teveor of e Agplicant.

With lepal alfctmem @ the claimants Grvou and pay ol wemas

fram lime B time amouning 1o Bupess Twenty thiee Do ety Goer fhu-ar,q
wght Bundred sy elgh only oen of @l ensidestion of Ruposs Tweniy fuur
thomand foriy sin ihowsand sgh hundred fify, & aforesaid allolize nentiticd io
be lerrmad 3 Home Buyer and Plot Mg, C703 ad imcsderieg 251 wpduin Soal
Fabm iy, Seeme 32-32A, Buddha Khera Villape Karmail,

Rakesh Siddhartha
Thatmcy & Sessinne Judgsl Hnd )
Lo sl Commianinngr

=
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NEW DELHI

Im the matter of
3 E lavesimenns Poilid Versus MU Sond Reabors P, Lid,

BEPORT

A claim kas b fched by Shri Jankey Bhallabb Somi For Blol MNe. CE.06
admensurimg 251 ygyds fn Sond Fabm City, Sector 32324, Boddha Khern
¥ilage Karnal,

At the time of bookinga Sum of K5 8,015,750 Eight bkhs fifteen thowand
seven Bunsdeed fifty only) asd subsequeally the  (emainisg consideration wes
passed by means of chogee I.':rl;-a_h_ A buycrs agreement  was gmeeaicd ca O
Flirubry 2005 aml o the censliferutsan was i8 be pel through hank finunce to e
Coeporate Deditor The Chimant i entstled o the plol booked

Witk kegal allonssan is the eliinants fivour asd payment of consideration, o
demasbad the eforesaid allotize & cnizld fo b2 teimicd a Homic Buver arl o th
thersunder wiz. Plod Mo, CR I Senl Palm Cliy, Seetar 32-314, Buddbs
Kieern Villags Karnal

Lo Sickdharika
Diwsier & Beswony Judzs(eul )
Leced Commiggioner

HNEW DELHI

In che mmaiver of
£ E lwvarimeniz PetLed Varmsie N Sosd Besleors Prer Lid

BEFORT

BEFORE THE NATIONAL COMPANY LAW TRIEUNAL

Bhri Fam Fal a'e kel Bl Mame Bay logdged his claen for PlocSo, (0063 s
Sgnl Pels Oy, Seeior 32-3FA, Buddha Ehers Villuge Komal Origeally, she
afpicssid plol was slloited fo Sl Parminder Sings o'o Shel Dallp Sings  on
175801 whes Bl pasd thic iRl sl inssaliion] sferomting e Hupeos 5,483, (WA= med
henls' paymenl wis medi by B Clitmant, Exline considerzhion of  Rupses
215060 wad pasd wrdd the Bfoiessid plil Wi btensfercd by the Cogoersic

etnnr in fawpur ol Cuaisant in pace of 3 Parminds Singh.

Tha mabd pdor wag w80 being claimed by ShiTe inder Pl Siogh Paani wha b
afready beon defined mx P il i hawinp paid the Cofpemss. Dylior gy
ormibderasinn adth B provation @ the MO Berwesn ShiiTessiei Pal Singh
Punni angd ihe Copeesic Debior wherby the anssunt ganl by ihe gkl SheTa)inder
Pal Smpht Punnl wies inDiet a Feancial avestimenl g Soimn of @ b ssd henoe
he was wrmed ax Flaecial Crodicor. Shri Parminder Singh kad booked cha
wloiesaal piog oa 1 R0w 3000 and the said plod sas wanslarod oo | 7002008 in his
nam, hmcs Be wan legeily enfiffed B the sai! plin, Buving prid the esiing

rerirleislion

Beepmg In view this fect S Ram Pel, she Clhibman bs wiiess faine e
afucerad endorsernen| was made on 199301 Y a3 wubds e cxizgiory af Heosss
Buper m=ul S sl 10 the PlocNae DE-0Y in Soni Pabm Cuy, Semod 33134,

Buddns Knera Villaps Kamal
Raokesh Siddhenha

atrici & Sensloca Sadpo{fcd |

Leiredi] o mamiisRin i

S/d
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BEFORE THE MATIONAL COMPANY LAW TRIBUNAL
NEW DELHI

Im the matler ol
5 E Inveulmints PriLod Wersas s Seml Healeors Pro Lad.

BETORT

A claim kas beon filed by S=n laakey Bhalinbhh Soni for Pl Mo, D352

sdmeaswring 151 sgods In Sonl Falm City, Sector 32:-314, Buddha Khera
¥illuge Karmal.

Al the e ur'l:-nln.-h“,; Geinm of WS, [ LRIl Sin, Lkl ity Bassising
fiwe hundred fifiy only) sed subceqoently the remaining eoesideraion weg pasged
by means of tank finance, A Bayers Apgmeement was cxecuted om O3 Pebrmry
1205 and ns the cossideation was 1w be pasd Baough Sank lisanso o the Componale
Dietdor. The Clasmandt [n enlicied b the plai bosled,

Wilk fegal alotment in Bw clarmants Gyvour and paymeni ol comuideration, a5
dermanded e aforesakl alleiss b coiibed 8 b vermnd & Heme Buyer and & plal
urpnder viz Plof Mo D202 jm Seal Palm Cily, Secior 32-324, Huddhy
Khiera Vildspe Karnsl,

Fakesh Siddhariha

Ensirgt & Sesarormy Judse| ol )
Local Comemsgions:

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

MNEW DELHI
In the witer of
S E Investmenis Pt Lig Viersus M Somd Feslsrs Pyl Ll
REFORT

A pladm bas bees: filed by Shal Amrendrs Pal Sinph for Flot No. D205 ad
medvorkng 194 sgydein Soni Pabm Chy, Secter 32324, Buddha Khers
Vilkaee Karnud,

A Buyers Agremet  deied |® Movember wih allotnent Lt wa
oxeouied by the Corparste Delior In Fvgur of the Applicant,

Wilks kgal alluimeet @ the chdmpns favour and payment of considerdion
fromm time 16 Kime ampunisag b Ropem teooy sevea lacs Tifty four thowssand eight
hundred sever oaly oul of el considsmiion of Repees twenty nime lacs throe
hundsod, the aforcsaid allofics ls entitled o be termeed & Home Buyer and Flot
Mo, D05 ad measuring 194 sy le Senl Palm Cliy, Seetur 32334, Buddha
Ehera Yillnge Kammal.

Rakgsh Siddsariha
Disirict & Sessions Judga{Head b
Local Commisssomor
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI
In the matter of
SEdnvestments PeiLed  Yerms  BUs Sond Bealters Py, Lid,
SERRY,

Mr.Babwan fingh Sfv Babe Ram hes fad ha claim apeined Soni Realtor
Pvi. Lad e Corporate Dehtor stating thas he bad booked a Plof Mo, B5-17. The
il plot iz od medsaring 359 sqopd sinisted @n Soen Palm Coty, Sccier 32-324,
Viddha Bhem Villspe, Karnal, The allstment was made i his Tevoer wids |eiier
daled 0402011, Rupees Elsven laes wes paid af fhe limeost ol |l
considermtion of Thiny sewen lacs filty one thaussnd five lundred fifty only.

A Buwers Apregmcs) daled 01% Baplember 2004 was execuped beowern
the parties, the buyer sgreemment together with alledmaant betler dated (4. 10.20] |
wie suhesquently handed over.

With cordiderable smounl of consideralioa pasd the Clumas! i ¢ bonadfide
alloize and i eniitled v o pi, henoe in rogard o the eecitiement of Shri Bilwas
Smgh be falks within the category of Heme Buyer scd is oxtiibed 10 the Plor Sy,
BS5-17 in Boni Palne City, Sector 32.52A, Buddhs Khars Village, Kamal,

Rakesh Siddherdu
Drtrict & Bessions fudpsRed)
Lecal Cosmvmissioner

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
MEW DELHI

ki the malbor of
R E lovesiments PriLed Varvus N Bund Feadiars

EEFOHT

MrSulkjinder Singh and Gopald Eharma hove fled their ol sgaing
Foni Mealiors Pi.Led. @ee Corpomle Debbor, §ling thal they had fusétiened o
cluil Engineess el had rendend syvices 1o the Corporane Debite In liew of the
payment Tor sérvices Plod Mo D521 sd messurng 194 5g,0d. siuased in Soat Paim
City, Secoor 32.32A, Duddha Kbgra Willags, Karmal wes allomed oo then,
Allesment Lotter daled 31073005 war isiued by the Cinporuls Debogs.

An agreement daicd 19 May P14 wes execiasd bevecon S pactes, e
buyer spmoment was subsequenily handed over wopoihor with sllonmeni leoier
whangd 4122005

Al the wery aseced, the alloement oeems 1 jines righl o ploi bof mfscr de
Climanls wefc Fmaecial Crojdors amd waould Bive bees essithed bn the
Temunerahom,

Kreegaap in view ibe lmbidity of tha Corporate Do, The Claimaniy Savs boom
alketiesd the sald et by the Pesphisdd Peofeidional. With so sther Claieant o
chillesge the Claimemts they are emzliled to  Flor Mo D5-71 ad mesiuring 194
&gyl wrueied in Send Pele City, Secbos 33-524, Buoldng Khera ¥ illages, Barnal

Rakevh Sddbariba
Detrios & Seavions Fadge{Rod.)
Lasal Cooraningigne

S/d
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

i NEW DELIIT
Im 15 mabier of
5 E lewesimeends Pei. Lad Weriiis ML Sl Realtory Pel Ll
REFCRT

A plaim hes peen fllsd by Shred Amb Garg For Fiog Mo, A i-84 admeasuring
S0 sgyde.m  Soni Palm Ciry, Secior 32-324, Duddhe Khera Willage
Karnakfor a conslderation nf Ropees Filty Lacs only

The eraire congiderstion of s 50,00,000/- wan reccived and the alresasd ploy
was slloired hy the Corporaie Dabicr v the sams of ClaimanlAs wedated
allatmiset |eMer bas piso been filed.

Along wilh 0 Buwvers Agicemend, a Memorancum OF I.Irﬁqmmjﬂ , dated
1500.300%  emecuied bemwsen (he Corpeumc Diebsor end the Claiman has Bem
fied. bn view of tha agresiment beiween & paitics for buyback of e eforcsaid
plat at & conilderable bigher ralo denotes wn Investmenss 1ed B catnal by inferred
hat thers was & eoslermes) of the title of Home Buyer cs the Clalment,

Henix the Caimant = mot enciibed to be termed & Home Buyer asd a plor
dersunder Fat No. Al-04 fn Sen] Palm City, Seetor 32-324, Buddha Khera
Willeps Harnal

Rakesh Giddhartha
Dugiriet & Sesslony FalpeiPend |

Locall Commessisner

BEFORE THE NATIOMNAL COMPARY LAW TRIBUNAL

MEW DELHIL
In ihse maner ol
5 E Investmends PyLid ¥erami WU Sond Healisrs P, Lal
BEEPOHT

A clair hei Bvan Bled by Shel Al Sasg bor Flotr No, AL-58 ql].-“r.l.n:
S sgydedn  Soni Palem Chy, Secter Y-32a, Dubdias Kbhera Villsgs
Karnakdor i censideration of Rapers Flity Lacs naly

The plod was alioaed vide bupes Agvemeed dased 10002000 The
ceriiderakion of Re S0,00,000/: was pasd 1= the alorcsisd phol waz sliatied fry e
Corparsie Dehlor in the name ol Claimast lsviag an semeunt of Repeey Five
hundied twesly four anly 16 be s final induiment

Thete iv ng doubt 2 Bauyvery Agreement and alfctmcss Lener dargd 19,03.2011
wad eapesd o he Claimast howewer in the schome of e fesidenliol cobiey icre
s pdos of the necAZ-05. In view OF e &lloteseed 0F nan oxisionce of the plot no
ALDS there cunml be confemvent of a righi 1o e plet bus an confine de Claim
o refiend Henoe il mannot be dnlerred har chefe won 8 coafemment of e Sle of
Homa Buysr o the Cleimant.

Hense the Ceimass is aoc enigied 1 be tesmed & Héone Buyer sed 2 phoi
Esrguniler wiz Fod Mo, AZ-03 @ Sonl Palm Ciry, Sector 32326, Boddia
Khers Village Karpal,

Rakssh Siddbarita
Dusteigl & Scinicnd FuldguMed )
Lol Cominessionss

|
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BEFORE THE NATIONAL COMFANY LAW THRIBUMNAL

NEW DELI]
In ik marier of
S E Iovrincnis Pyl lid Varsun e Sanl Hesliors Pri lad,
HEFET

MirARE Kamir Chapra S's Sh. Shobha Bam Ohepre Bam has fcd i
alum agains Lthe Comporaic DebioePel. Lad statieg il be hoad bookod a Pl Mia,
AlL-DE Tha said plat b s mowsiring 502 sg.nd. sisewsed in Sond Palm Oy, Sectar
3i-R3A. Hudliha Khera ¥illage, Karmal. Fle had desasited the fomiderasion,

A Bupers Agreemeni wan ameciied bstween the paring fie el b
agreap and allupen leter = suknoyuanly handol owe.

A6 the yary fuisel, the appcoment scomr o ke than of Home Buyer bur 1ha
tprend off MO Sl 19 Aupesi 3004 Seeoie 8 diToen] combeal (har i e e
N sprene wheghy B pR0cy wid i bu reemed Wil sbenel by &g
Corporae Dobid. As g the jer=s the plot slkiatod wai roguived 10 B hivght
bk from W alimce by e Compoate Dobior and this hed mhes O skase of
inveyimeri Tor & pofil, hence 0 rogand o the entitloment of Bhe Anil Ko
Chigdd oo ol 2o wailk/n ik cstagary of Heme Buyar bui s Fasegjah Crodbioe
wha had wvased In e prejos Tor prof@ and would nod Bu emitled o the Flot e,
Al98 ol mcmuriey M2 wypd singied bs Soni Palm Ciry, Sseror 31,334,
Bwddba Khars Willape, Karmal

Bakesh Sisthiestha
stz & Szeiions Judgs(teid )
L=t TR T

7] REFORE THE NATRONAL COMPARY LAW TRIBUMAL

Y MW DELH]
Fo e B
SElveimehi Pilid  Wirg NI Sanl Brmbine Bt Lt
SERAT

A b e i by Sent. Seamti il o Mo M 110 Th sl et ,

o maanring 102 o iy siared e Gimd P City, Secter S04, B

Ehen Vil Mawal The ot catiifinibn = fa 335000 na of what

£ Ccpmstn [ibaar st o vt egived Frpeey 1B 06005, The chofman

whege eyl o TSLE. e whoeail phi wat wisdengd by s

Corpanri Debice

A By agsremeny v Eareatod befwoch it s, o il By
direersi i immeat et el 1A 28 | wes kel b sl .

b B ake phaie s aRrried ol wat i abotind i Shii Baguy K
Dsad ot s Bt [ b Lk

¥ e cma, i il ol e pyeee wa poce s p i by g sl
o Frveigl by beee fid 0o ke et b i e e e gl o i
Copmin Brboct and s g the: Conpirnls (el £ i ool Bl ey
eled i rumegmancr, ks qaraol b el . Fows Fopor i
s i S0l 19 poer rmbeellin wird ler! ind peyen: by T we madde and
i bt b ol oo Dinlon T vt e e pemans 2 Flaagcha)
Crestiar

Rabek Tl
Iramin & Seiom edged)
Lol Gz
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BEFORE THE NATIONAL COMPANY LAW THRIBUNAL
MNEW DELHI

Wi the meiiter of
5 E lowestmgnts PriLid Yersus MY Soal Realiors Pai Lo,

REPURT

A cliin hiss baten fled by Shdl Amilt Carg for Plod Ne, AZ-04 adimensuring
501 sqopdsin Send Palm Ciy, Secior 31324, Boddha Khera Villege
Karnolfar & comsiderniion af I'iupn'l Fifty Lacs caly

The plet waz alloged wide bewens Apenienl dated 100032009 The
congideration of Bs BL00, 000 was paid end the alioresald plol wis alloted by the
Cwparaie Debdar in the name of Claiment lesving a8 amount of Bupos Five
bvamghed twiinty Tour onby to be paid & finad imialimear

A-'Ilhg.\l'ilh & Buyen Aprseient, @ Memerandum U:I'M-q-s-l.prﬂln. o laicd
180120015 execwied berioen B Corperile Diebtor and the Clhaimant, bas been
ol En view of be spreemest bebween B paiies for buyleck of the afiorecsid
piol at a pontiderablie higher g demotes an invesimeant end of cannot be edored
ol Shere wany & confsrment of the Githe of Home Buyer oo the Clajmant

Henee the Chimeed 8 ook estifled b be lermed 3 Mo Buper and & picy
dvpeneder thed 8 Pl Na, AL04 in Sond Polm Ciy, Sector §2-324, Baddhe
Hhera ¥ilkage Kernal,

Bakesk Siddhariha
Drizrict fc Setssons Judg={Ferd |
Local Commmissinner

REFORE THE NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI
i e anaDer o
8 Elwvesiments Prilid Ve i Susl Reatiory Pri, L,
REPORT

MaSevits Chopra wie Sl Aail Kumsr Chspra hes (93 her clem dpains
Soni Realioes Pot Lad,, tho Comporsse Debaer sesizg that the had bouked & Flot Ma
B0 ad meaveing 35%a vl aimaiod b Sini Palm City, Sccsor 32-124, Baddha
Khei Villige, Kimal Ehe bad degaiibcd i 36 0000 - ihe comindamii o,

& Bopoe Agrecment downd 97002008 was wneruted browcen B pailic,
the said buyer SEreEmEnt  WHEEDEr Wik dllivsscsl e Saled NY.0DE2015 was

eshesqueraly handed over.

A e very oulesl, Besn though e dprecmen| was peeswied Thaa dess e
cunclusively pranl the Clamasi o tg @ e Coegory of Home Buyir a3 ks
Chimani had taken chaques far inseresi aroent pabd by the Comesste Debear 1) i
slse perangt thai Ihl-lﬁmlilipiu:lldﬂﬂ:lg- beeen allnticd ip anplhgr oo
Meayer priot o the Cliimas The Beancial tuadsesion with e Comporie Debier
bad iaken (he dhape of Dvestment B peefie, Bones in regeed 10 1he niilinss of
ki Snvits Chaprs doos not come wishin e eaegory of Home Biyer o i
Fismncial Crogage wha had bvemod b e peoiecn B pealil and wmuld am B
ervisid o Tha Plat M. B1-83 ad eeeasiring 359 sg.rd dfusted in Sanl Pale
Ciry, Secter J2-314, Buddia Khera Village, Kareal, .

Tla byl Syl digayiey
Dkt & Sessicns Judye(Hod )
Larziil Commmfiisissincs
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BEFOHE THE NATIONAL COMPANY LAW TRIBUMAL

NEW DELHI
Im the madier of
SFInvewments Peiltd  Venus  Mis Senl Healtors Pyr. Lid,
REXOKT

My Savita Sharma and Shri Yafish Sharma have (st ther clicm spaies
Soni Resbtors PviLkl,the Corporate Debeor, stating thal ey kad bosked & Plge
Mo, D20 The said phet in ad mesaclng 194 sg.yd. sivsted in Soni Palm sy,
Sectsr 33-324, Fuddha Khes Vidige, Memal They kel depeiied the
consideraon of Rupees 1940, 000,

Al the wery oulsel, e Duyis Agreement seemn o be that of Hame
Duyer bt the verms of MOLY dessd 01" Decembeer 2004 demoic o differest comen
s b, dhere wig an egrecseni whesehy the mooey was ko be retomod with
imtorest by the Corporate Diébtor. As par the tenm the plol allecated was regquined to
be bought back From fhe alletes by the Corposaie Debber and s hadd 15ken the
shape of invesimeni Ter o profil, henes i cegard te the entatlgment of Ms Savita
Baarms and Sk Yailuh Sharma do nen come within the caiegory of Home
Buyer but 2 Financal Credibes whio had investad i the project fer peofin and would
nol he entitled e the  Pisg Mo, D2-02 in Soni Paim Ciry, Sector ¥2=514, Buddha
khers Villloge Karnal.

Rakeah Sbdkthanha
Distriot & Sessions Fadge(Reid.)
Lincal Commasswiact

BFEFORE THE NATIONAL COMPANY LAW TRIBUNAL

HEW DELHI
1= the mimibed of
& E lnvesimense Peelnd Varmian Bis Sinod Resliors Pyl Lid
BEPORT

Mrfiavila Chopra ='s  Shei Aol Kaesr Choprs bas Sled bls cham
agning Ranl Realioy Pyt Lad. the Corsssrats Deliur safing thaol ihe had besked o
et Mn C3-05, od measssng 331 s shmased e Soel Palm Ly, Seowar 32-
YTA, Moddhy Bhers Vilige, Kirsil bhe had depashed (be conthiemion of
Ris 25 50,0004

A Bugers Agreeesers]  dangd PAGETREE wa swecuiad bamwoen e porijcs,
e ekl buyor agroemienl wea subsegquently Randed oeer,

AL e very outdet, the sgiwment seme 0 be thet of Homme Buyer but ghs
terme of BT deicd 57 Cuopedeer 2014 denots & &lTerant somon Bl jw, theee was
wn agresment wherelry ihe moncy wes e be oreberied wilh interes by mhe
Creporaso Dehtor, A per the Borm the pliol ailoesicd was roguired Do be boughy
Back Fom Use aBoied By ihe Coepomaas Dabtor and this had mkes e dbspe alf
mvesimiesd for o pralf, hooos i rogied w0 the  sstidlament of By Soniea Chepe
does Nt cpme within e cebtgoiy ol Hoess Bower bl & Fisancial Cogdinnr wig
B A d in the pray far proifli aml wonld not be enidled o llic Plol Ma. ©3-
OF il mcasud g 251, 16 w9l dosasd S Sond Palm Chy, Soceor 32324, Baiddha
Eher Willage, Kamal.

Blakcsh Saddhmitha
Dipmigt & Scandony Judgo{Hod b
Lawas| Comamniscioner

!
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

MEW DELHI
Im it msbier of
5 bvestmanis Pro.Lad Y eru mlin Spnk Realbors Pyt L,
BEPORT

Shil Batlsh Kumar sie Peram Singh has ficd hiv ciskm agains Sard
Realoers PyLidd,, fhie Corporaies [helpe smong that he hid bBsoked a Plol Mo
M- The said plor & sd Seamuwing 159 sq.gd, neaaced in Gens Palm City, Secsar
33-32A, Mocidha X hora Willage, Kl He had posd ®apess dhiny s lacs exly,

the eomaideratinn,

A Buyers Agreemene wan axemused betwees the e Me Kapil Sond wha
is part of the Comperale [ettor 10 is sabed that the said pio? i@ alloped ko have been
sohl by Skt Kapil Zomi for o sums of thirgy pic lads Buf as per lw ou loysl
mansattion hed wken placc.ll i allzged thal o Byt AZreoiment was  cusco'cd
berwesik Sldi Kapl Sonl nind The Corporade Dobdor. | lowavis allotnest lericr haa
bean raed o beoih Shil Fajpe Soi cm 15102003 enad alivg Shri Sadish Kumar os

Da.045.2017.

Al dhe wery owtect, Mo ullcsmest kaE beoi Teesalered in faveur of
Cluimam. The Buycts Agcomernt has bom avecuied by the Coperuie Debtar with
Shie Kaged Bdrsd. Agreement botwren Plex Sumas Somsand Shri Sanah Eaimied s nol
vishid mnad tema e vavder Che e Th: shbire Sansaciion is Sainiod s nol [ERinimise
s The aforepald phoa hed @lieady been alladed in Skm Aaboer Qapasl on & dese
e ve Kl o by Clalmeni A dingly in rogard o dhc entillement of Br Sanish
Kumarte does nol come sl e salegory of Home Buyer ki o Firancisl
“Crediver gad wosld ot kg onticed v e Flol Me. B2-09 ad mcasuring 359 sq.ede

elmuted in Sanb el Oty Seetor 32324, Budidka Hhers Yillage, Karnal. .

Hakssh Eiddhanha
Daftret & Scassorm Judge/Pursd §
Lacal Cernmmisasancr

BEFORE THE NMATIONAL COMPANY LAV TRIBLMNAL

EEW DELRI
I dbie maiier ol
& E Ipvestoicnts Fui.laa Vernws NS Soni Reabiors Pre Led.
REFORT

SantSmnzen Soml wio Sl 5:0.a0 Yerma has fled ber olelar against Soei
Realfoid Pvilid., the Corporsiy Behior sialing il she hed purchosed a Pioa
Moo B4-05 on 01802017 The sadd plot s ad meswrieg 359 sgyd. silcocd in
Boni Paloy Cigy, Sectow 13-73A, Beddka Kherm Villape, Karnal She pad pai
Rupses thaygy six Lapy gniv. the ponsiderandn

A Duyers Agrecmenl v enocylol beiwaen the One My Kagil ey whe
s pare ol e Codpurabe Debios. 1 i staied thai chy makd i i afleged 0o have bom
il hy Shri Kapil Soea for 8 sum of hiny six lacs Bul o per lawe po logal
Emnpaction hed whon plsiell & slicged thet 8 Bayer Aprecsment was  oxocubod
kebwcen Shri Kapil Soai and The Carporate Dieboor H i lpimer has
betn speacd be Boah Fhel Kapil Soi on 14 00,200 5 sl aden Mrs Swiman Somd on
[E e e

Ar b wery ouger, Mo allsiment or Bugern Agrecmant b betn enecured
by the Corpursic Debiar be Agcommmi betwoon My Suman Sond & nol vahd and
lenskds under the law The snties imeescion i tslnied and ool |egiisae omc
Accordingly in regend o0 the entiflemest ol Mrs Sasaa Senl doee nod oome widhin
the category of Home Boyer bt e Finsncil Crodilor and wouhl s be eoived w
the Plor Mo, B4-05 od meavuring 339 sq.5d. sdisated I Sonl Palis Cly, Scerer
A2-F3A, Dudilha Khers ¥ilege, Karsal, .

Rakeih Siddhorn
Driwtinet o Samadons hedge{led b
Laeal Coamminslonor

!
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI
Im aksc maticr of
§ E Inpvestingents PolLad Yerses s S Readacs Pro, Lad,
REDORT

Mr.Monan Cheprs 5o Anll Kumar Chopra his file his clabm agaims:
Soni Bephors P lad.the Corpomie DobdorPyr. Lid. stading thal e bued booked »
Plet Me. BS-04, a2 measuring 15% sqed situmied in Soni Palm Cigy, Secwes 32-
A3, Buddhe Khers Willage, Kemal He hod depitited B 30000, 0007 the pard of
congideratim
A Buyes . Apgrecitenl was exocited betwecn the padlics, the Sald Buyer
agrecmend adanp wilh 2 lietmesl letier dated 2013 was subsequantly handed aver.

Al ithe very cuiset, ihe mresmes seemd 1o b thai of Home Buyor bat the
sermn of MOLUT dwed SO0 4 denets w differes coabedy that iy, there wai an
agresmod wiorehy he monoy was 10 be neturned wih smenest by the Corponate
Deior. As por the tom the plol ellotabed wis regiaired to be bought back from the
allotes by vy Corporate Dobior and this had aken the shape of imeestment for a
prufil, heaet in rigard to the ervitlesnenl afl Me.Manan Chopratbe Chiimant ducs
sl come witkin Lo catcpory of Home Beyver bur 2 Finaneial Crediter who had
invgited i the peoject for profl and woukd nor be easnied s ihs Flab Mo, B3-06 i
od meazaieg 359 s pd. siwaned in Sonl Pelm Chry, Sector 32-324, FBuddhs Khera
Viflage, Eamal.

REakezh Sxddhastha
[ugiret & Sestions Judpd Beid. )
Lotal Commssioner

BEFORE THE NATIOMAL tﬂthAH'!n" LAW TRIRLMNAL
NEW FFEL.HI

In ik mabicr af
5 K lmvestimaais Fon Lid Wi e Wl Soei Fleefars Pl Lid,

REFORT

A oclakm bae B fidsd by Skl Sura) Blias GiF Flel No, B33 ad
mcmimring 3505 ydain Soml Falm Clay, Seevor 12-12A4, Baddbs Khers Vilape
Haruul

N Bikvers Apircoiient  deted 1*° Scpsemiser 301 | weih sllcdmesa §esicr donsd
1ar Acsguss D | was axecuied by the Corporate Dobeor in fivos of tae Applicanl

Legnl dlloteyone  was in tee cleimsst favour b che Clabingm & nul
mairimir; the Oniscisl discipline sed payemem sl consderating wos cutsiaading Tos
which noncas daied TEA.2002.13 930020808 X122 1623007 wrd TH. 123002
were kuued frem Gene o kime bul oo paymens Sroany the Claimam wag fordicoming
shencs vide lciier dacad i APl 2000 the alloiment wid canceBod The Claimmamd
Fad mas mighd re thie plof add ciniiiol B8 lormed o o Meos Buyer and Plei Neo Hi-
13 ad menparing 159 sqopdein Sond Puls Oy, Sector 32-31 A, Baddha Hlicre
Willags Kernal

Ralesh Slddharihe
Diinieict & Scwiony Jugge]feoud
gl O L s Dy
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BEFORE THE NATHOMAL COMPANY LAW TRIBUNAL

MNEW DELHI

T thy maiter of

SEhvesiments Pl Versus M Sani Reslines Pri, Lod
REFORY

Shri Semesh Arers wed Mrs, Nhihe Arers have [Eal their clhim apos
Hotj Reliors P Lad e Corporale Debdor, siniing dut they tad bogked a piol,
which s Flat §ide Nuraing Howe admessoring 108 sqpd. siuated in Sanl
Palm City, Sezior 11004, Beddhs Khers Village, Karnal

&t the dme of booskhyg . pent considenation 'was passed by meens of a
chegue Jheraliar paymnd wia mels (vian lims o s Buyens Agroomem) wid
exeeined and alloenem was mado. vide Jeier dased | 1.0.3008 by the Corporate
Disitter . Eves nolional posimaion was handed vide leiie dated 21.07,3017

I & waied that the afocesaid phof Wik sflotel 10 Sho Saadecp Dang with 8o
price bookiing and was allemed the same plot on the same dete. Ko indornation in
yegied Agreemvesl or prasession i favwm of Fho Bandeep Donp Wk paymem)
hgher consaderaion teough cliegee a8 oppeeal to cash tremmction bebween Shoi
Senidesp Deapg and Corporate Diebtor However e plot of [DHag pds. has bem
shown 18 have ko alloed for sere Rapess Twesry Six Laes fany thoosand
whichi i irmppropriately neder valied and camnod be lermed 28 borafude afioimeal
Tl i 188 ek i e Enl

Witk ne certain lopal aBolmenl it Trvaie of the Clalmasu bref facey the ssid
Shri Somesh Asora and Mrs Misha Arom in the caizgary of Financel Cred o and
mcordmply ol endiled te the  Pled Mursing Hame sile, admessuring 200
sq. e, siuaged B Sanl Pale Cliy, Soder 13-324, Duddka Hiera Yillage,
Harned be

Hakesh Siddbartha
Dratrict & Sewiias Julps{Retl)
Livenl Commessizns

BEFORE THE MATIONAL COMPANY LAW TRIBUMNAL
P DELHL

Im e mnttes of
& B lmvestuanis PvrLed Warnum Ay Bond Renblorys Pyn bl

BEFOQMT

Shef Preschask Arys we Lot Fhel Medbaber Areya bea filed s clasm
apeingi Sanl Meabmm Fei Ll ke Corporite Debier, glanisg thay by hed booked a
plol, which m Fiol Site Primady Schedl sdemeassring 8518 g, 5d. ciruaded in
Lond Paim Sy, Sector 37-314, Boddme Hierea Yidlags, Kernal,

An the fime of Booking |, pari il mmaunfeag oo Ba 200,00V wee
pasasd by moina of 8 choges Jherceller payresa] wie wade fgen leoe 1o
e A ntervend wasd msde e betier diited 100 L0030 Iy The Ceeparars Deeor

I m siwicd theil dhe siorceaid pliol e gllomed Witk paymen made of
conasderstion through <k the Chai in ealitkd we ths P ey Sehenl
sile.However wish oo Bupsr Agrecmen the wensacion masidosr o fnancial
WansHItinn ATMuniag 10 [Evessmoni wish the plot Boing esapproprisicly sndor
vabissd gl thes wuens cmnnor be wemed s Bonelide alloirenl bui faieds i do be an
invesmam for prolis

TWith ao cerimin lcgal slloisenl in Tevour of Shri Prasshosh Arys, placos che
sal Chilemand in the celcgory ol Prosdndkal Credors el scosnffingly nog ansibed
the FloE :Prkivery School slic. ddideaeaiiig BS18 +0.579, uaarsd s Sanl Palm
Cily, Sectior ki-jia. Beddbe Khara Vilage, Kermal ba -

Rakash Bddlianha
Crinpist & Fersions Fedge(foul.}
Lol Comimeibglaner

~ )
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BEFORE THE NATIONAL COMPANY LAW TRIEUNAL
NEW DELIIN

In the matier of
5 E Investnsenis Pvilid Versus M Soni Realtors Pat, Lid.

REFORT

Bz Sampeets Chackhrs wio shrl Vikram Choehrs bsq Glad his claam
ainsd The Compombs Debiorfw, Lod, sindng 1ha) shie had booked o Piot e, [132-
06, md mecasuirimy 194 ggoed. #0 Soni Polm Ciry, Sector 32-324, Boddha Fnera
Village, Kamal He hod deposiied an of the comgidecstion amoanting o

Ris-2.3, 0ot DON-

A Buyors Agroemes] was cagcuied between dhe partes, the Buyer
Apreaisenl logelfer allotmend Letter dated D1.12.3004 was sebseguently handed

=

Al the very oulicl, tho apreement sooms too be that of Home Buwver Wl (e
termes of MOLU dated 1% Decemnber 2014 deagte & differcnl cente) that is, there
wit an agrdemenl whontby Iko money was 1o bo mourned wih interest by e
Comorate Debdor, As per the lenm the piot allocned was requirsd oo b boughl
beck fom the alloies by the Corpomts Dettor and this had faken the shape of
invesiment for o profit, henee in regard 1o the  enbitleimest of BMe Sanpscls
Chechra the claimanl does ned come witkin the calegory of Home Buyer bul a
Finapcial Creditor who had invesied in the peaject for profls oed would non ke
enliles bo the Fled Me, D2-06 b ad swasuring 194 sq.pd. situated i Sond Falm

Clty, Sector 32-32A, Buddha Khers Villsge, Karaul,

. fakesh Siddhasha
Drigtried & Sessivas Judpe(Faid )
Loval Cammassloser

BEFORE THE NATIHOMAL COMPANY LAWY TRIBUNAL
HEW DELHI

Ba by matier of
5 E Imvicaimenidd Pyl WVeoraus Flie Sami Hoadbere 1vd, Lid

REFORT

A Amll Sahal 2o fade SEri Mao Mokss Saksl bas e s oleen agains
e Corpoale Deblaelvi Led. stating thm he bud bocked & Pleg Ho D08, The
sald plod 4 ad oensuniap B4 sq.ed. sieuarcd bm Sond Palin Sy, Seciey 32324,
Bt Khera Villmge, Karnel He hed deposbiod the congideraéion

A TUYERs AQFTAMonT war eeecwiod betwesn tve pewtees, The Buyar
Apgroemeod wad icbieguonily handed ower

Ayx dhe vary tha agr 1 B ghat ol Home Buyer bim e
peomns ol apreesenl disite & dilfescal conlcxl el je, Bstro wag 3n sgresmem
wiharehy tho mongy ans w0 b renimmed with imeres) by the Coepersie Debior, aa
per the lonm Ltho plet allocated was pegpeired 1o be Boughs baok froge s allonee oy
md Corporane Db whedhy @ chopiee of R 36,00, 0 wux szusd o the
Claismani = thix hed mken the shaps af ievasimmeng for profin, hesde 8 regacd o
the  esitlemes & MeAnll Sahaiihe Claiment dos med come wtiis the
cenagory of Hoos Buyer bul a Finanssl Crediter s had invesicd in the prjoc
For puedil und would =l be cniilled iothe Plot o, DZ2-0% sd meammng |99 g0
gimaated i Boend Palm Cay, Seawe 32-324, Budidla Khere Villagic, Kamal

Rakeih Seddhanhe
Diistric & Sexsions Fusdpe(Rz1d )
Lasal Comnskssionur

ad
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

MEW DELHI
In the llll.lr al
%5 E Invesiments PviLid Viorsus *1% Somi Reabers Py Lol
REPORT

Air.Lalit Kumar Aggarwal Sle S.K Apgorwal fled kis clzim agains Son
Reakhors Pyt Led., the Cesporate Debror. smting that be kad booked o Plot ¥o, B3-
11. ,od mezsering 359 934, sbated @ Soel Palm City, Sector 32-32A, Boddha
Khers Village, Kamal. He bad deposited thy consideration

An appeement daped Lo May HL4 wns execuled berween the parties,
the briyer agreemeant was nibsequenily handed aver

At the very pussef, the agrecmend scems 1o be that of Home Duoyes but the
1eres off MO dated | 3B Februasy 2014 denple o difforent coss tha B3, there
was an apresmenl wherehy the money w=i o Be rerumed with imlorest by he
Corposate Debior. Az per the teem dhe plot allocateil was requinsd 1o e bowght
back froen the alloree by tho Corporals Debror and ikis bl ken the shape of
invesiment for prodi, hence in regerd o the entitjement of Mr.Lalit Kumar
Agparwalihe Claimant docs aod come within the category af Home Buyer but a
Fingncil Creditor who had (evested in the project Tor profic and wouald nol be
entitled 10 the, Flot Mo, BY-11 n Sond Pelm Chty, Sector 32-32A, Boddks Khera
Village Kurmol

Rakesh Siddkertha
Disiet & Sespions Judge(Bed )}
Loeal Cormristnnes

BEFORE THE NATIONAL COMPANY LAW THIBUNAL
MEW DELHI

Im vhe snaseEr of
5 E Tnwedtinesrs Pl Led Vorias B Sani Heollors Fyr, Faa,

BEEPORT

fli Warleder Bous snd Tojlsder Pal Siagh Punal hovs Wed thair clom
aphingt Nomi oo vl L., e Cougorasy Deboar grading that ey had eoied o
Pl Mo C316 The wuid plot i od measuring 251,16 £q.yd. minmied in Soni Pabn
iy, Scctor 32326, Buddhs Blera Village, Kemal. They had deposised fhe

aondidaragion

A Buyers A greseen W exscubsd botwoon Tic PG, e said Bayer
ALrETHM Tapshar with mllotrmens daled 30,059, 3004w subscyueiiily handed

OvEr.

AT the very ot ihe agrecnecnd weomid 10 b lhat ol Home Buyo be ihe
iarme of MOLU dared 30053204 dancke a differes coaekl that ig, them wmad as
pgresmiers whapekny the maney wis W0 b8 relimad with nlercil by the Corporase
Dehicr. &% pes lhe vedm the piod nllocaiod Wk reguired 10 be boughl Beck Thom e
alioies by tha Carpocsie Deber and 1his hed ekon the sfape of Invessment fora
paialil, heaos n regard o the entittoemient of #a, Marinder Kapr asd Tajlnder
Pal Singh do ned come within che salcgory of Home Duysr but Flosedal
Credivar whio hag vssicd m tho projeal Tor grofic asd =ould nel be catinled 10 the
Pl Mi, ©3-1& im  Seni Falm Chy, Sscéor 32324, Duddia Kbora Yilige

Barmal

Raicxh 5 idsilianing
Diasbieen & Sessions JodpnReid. )
Lcal Commiasigned

S/d

=X



52

BEFORE THE MATIONAL COMPFANY LAW TRIBUMAL

MEW IVELMHI
Im iber manficr of
& K Lovertmenis Poi L id Verdas hdie Sand Henitors Py, Lid.
; MEroRT

Asmnrfit Hingh Harta of Amarjie Sogh (UF) has Gled s claim ojgmsins
Somi Mealtore Pvi, Lad, ihe Corpomte Deboor sating that be Bod booked o Piaf Mo,
oE-0E, sd samerimg 2% .16 ggd. sirowted in Sonid Palm Sy, Sooior 32-324A,
Fudohs Khera Village, Basnal He bad Topdiiod o sum of Me 23 00,0004 indcial
et of gonsideration

AN agreemen was executed beraeen he pames. e said buwsr agrecmoni

WA guanly | A oeer.

A e weTy Cunsul, T agieeneal seems 1o be 1hal of Homs Buyer bul she
Ierred of "WFOLE dared 1™ Oorbher 21 E desdde o o Moromi conkcal dhei w, ihore o
an agreeront wherchy he mency was e bo robirmed  weith [sieres by rha
Corparaie [okbior, As per the term the plot alkcsced woag rogisined op e o gl
‘hack fram thy allows By the Corporsbe Debior ond (his had caken the ahepe of
Inwvepmment for & profin, henee b regend oo gt siaiierment of Shei Arsarjit Singh
e Koom doss ol ooms within the calegory of Home Buyer but o Froncial
Credites swha hud investcd im the grajesl for piadit und would mel Be eni@led o tha
Flat Mo, C6-0F od msammring 51146 wyd. sitvared in Sond Palos Ory, Sector
I3 A, Boddha Hivers Yillages, Harnel. .

Mokcrh Saddbnriha
[Herrice & Namcione hdgelRasd
Lousl Comimids o

BEFORE THE NATIOMAL COMPANY LAW TRIBUNAL

NEW DELHI
Tn ihee msiter of
5 E Investmemis Pyl Ld Versws Al Sond Realrars Pet Led,
BEPORT

M. Manjit Kowr wlo sh Marinder Siagh Bas fiked her him against Son
Realvoes Pwi Lad,, g Componate Dibeor, $taking, that she hed bocked & Play Mo 5
06, The said plot is nd measuring 38106 sq-pd. ssusted in ool Palm Chly, Sestor
32324, Buddha Khera Village, Karnsl, She had degosiled ike considecasan of
R 13, [ 2, 500 the becicing amoant.

AR aprcemp was escculed berwemn the partics, the saed bawer agreemend
wiad subiegquently kanded over

Al lhe very owisel, te agrooment Seens o be that of Home Buyer bur the
seemE of MOU dared |® Decermioer 20014 denoie o differesi coniext kar &, dhese
was an agrecmesd whereby the money wes 16 be rememed with inlerest by the
Corporate Delior. Az par the leme the plot allocabed was requined 1o be boughs
back from ihe albsben By the Cotposaic Debeor and oiis had kes e shape ol
evestmend fur & prafit, henee i regard 1o the endithemant of Ma hianjil Kour does
nat come within the omegory of Home Weyer batl & Finanelal Creddoe wha hsd
vested in the propect for profit and woald nol be eattled 1o s Floi Ne. C5-06
adl mraruring ISLA6 sgyd. sStestcd in Somd Palm City, Sector FI-1ZA, Buddhs
Khera Yillage, Karnal. .

Rakesh Siuldhaitha
Dimrict & Sessions Judge{Rewd )
Liosal Commussinees

S/d
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BEFORE THE NATIOMNAL COMPANY LAW TRIBUNAL
MNEW DELHI

T abie pmadeer ol
% E Inwestments Pol Lok W rih ¥1fs Sonl Realary P, Lad,

REFORY

ptr.Aieng] Bhaneebi o Sk Menll Chesd Bhosesli ha filad his sl
apaems Spni Rexlor PyiLnd, e Gopoede Deber, stating that be had hodhed a
Pl Mo D607, ad measuring 251,10 ag,vd miusted = Soni Palin Cily, Sezior k-
32, Butdhs Elars Villags, Kamal, He hed dopowited Bs 25, 1ML, 000¢- part of tha
sondldemtion

A Duyern Agfcemenl wis edesuied betwomn the parin, s Buger
fgrvamen logether with ABoirmont Ladter dased ). 12,2004 was sultssgesobly
handes ewer,

A1 thg very ouisel, the dgresmet 5eams o By that el Home DBueyer bul tes
terms of %000 dssed 1% Decermbar 20 Sagraoment dontdc & dilTcienl oansean i
i, There was an spseamant whereky ihe moncy was W B retimed wajity rpere by
Wk Corporane Dekboor, A per the torm e plist @ilozated was mequined 1o ba bought
ek Thom g alloize by the Cory Debtor @red this had falcen the shape of
wwegimant for 8 prafil, hemee in regand Do the enisloment of S Mandgj Hhanasli
does mol coms wilthin he esggory of Home Baper bt a Fineseial Cooditor wis
tad investod in B projest for predls s would not be eniiflcd 1o e Flot Mo, Co-
T ad sesvorimg 190 £qoed wiustod in Sasi Palm City, Ssclor 32.32A, Huddhs
Khira Villags, Kesmnsl

Rakewh Bsddharilin
Chseoreit & Sessinns Jucdpe{FBewd b
Lecall Commissionar

BEFORE THE NATIONAL COMPANY LAW TRIBLUMAL
MEW DELHT

Ln e mcaaver al
5 E Ioverimsnds Pyl Lid Vermii Pl Seeni Healters Pyl LA

BEPOET

Marinder Singh, haets of Marinder Sangh (MUK Bay Gl his clsim
sgainst the Cogeerane DebigrPui, Lad, siséing iBai he bad boukied & P Ha, T 5,
pd memuring 251,06 #gdl siealed in Soad Mafm Ciry, Seceor 131-32A, Buddsa
Elbera Villige, Mamal, He bad depesited the cnmoderalion of Rupees peary five
bl

A agicemenl dated 15 May 2004 was cootulod Letarcin dhi paitisd, 1
a1 e agreement was aubaccueendly hanilsd over.

A ihe vary cuisel, the agreemest gotmi Lo B thar of Home Duyer bur e
wermis of MCL dated 1 Decenibes 2004 deacte @ differoni conbext thas i, e
wnx am egeeemend wleichy ie mosay wag o he refurmed will inleres by the
Coperate Debior. As per #e 1om the plol allutrel was regengd 1o be Geughi
hschk feom the aiiotee by 1he Corpomvie Debigr asdd this bad laken 1he shaps of
investmment fur & prodit, benca in regand be the catilesem of Shi Marinder Singh
(K arm) doos rd coma within the catepory oF Home Teyor b a Finncied Crodiior
wihy ksdl invested in e prajeo Tor profi sad would net be auigled o (he Plal Mo
C5-15 =d messurisg 25118 sq.0d. viniaied ia Sani Pale Oy, Sccior X2-30A,
Basdillia Klvers Villaps, Earral,

Bimbicih Sididhamug
[aimtric) & Sossions Judgs| Roel
Lioszsl U nmmiasioma:

S/d
¥e



54

BEFORE THE MATIONAL COMPANY LAW TRIBUMAL

MEW DELHI
Indle matier of
5 E Ivvestments PyiLaod Ve B Sonl Resdors Py Ludl
BREFOQRT

Mr Bunil Kumar and Mr.Pardesp Dongl heve Fled thelr dalm For
Nursing FHoms Fiot wping Sond Eealors FviLul, the Corpomn Debue stating
tat they had bookad o Flob :Nurshng Home Th-u.nbl-F.lm 5 ad messuring
1884, 06 spyd. pitustsd i Sond Palm Cty, Secior 32-324, Buddha Kher Willage,
Kamal. She had deposited @ considerstion of Rupees Tweniy faos.

A Buyern Apresmmn was mesuted betsecen the pertics, tho sald buger
greement  ogether with Allobment Letter dated 11043016 was subscquentiy
handel aves,

An the very oatser, even thoagh B sgresmend wag exemied  chs doss ot
cabsiively goant U Claimants i0 bo m the Calegory of Hosne Guyer ae the
Clairmant has eol placed any recsipl of the puymant The pmownt peid also @
undervalucd el wiich seene more like § fimencia) mansactzon for loan and
ablotreant Jettar a5 a sevurily Henee o regand to the  entitiement of the clalmass
M Swnll Kiinsr and fdr.Fordosp Dangl, they do sol Some silhn the calegery
el Hnme Bayor bul a Finsncisl Crediors who hisl invesied in the progest for profh
and would mol be eofided 1 the Flor Norsing Home ad meorsring 1084 sq.50
siruatcd in Soni Fadm Clty, Sector 31=31A, Beddiin Khera ¥Yillage, Karnal,

Mskenh Sidedharihg
Districn & Sesdions Jufpa{Rod )
Lozl Commissbaner

BEFORE THE NATHONAL COMPANY LAW TRIBLUNAL

HEW DELHI
1n 1Bt faatber ull
5 E lovesiemimis FoiLid Varsus M Send Bualiurs Fvi, Lad
BEVDHT

A cliim bas beer fiked by Shel Tek Rom Staproa Sio Mihal Sisgh has on
behall of Amit Singros snd Anju for Plet Me. C1=05 in Sani Peim Cloy, Semor 13-
RiA, Duddha Khem Villsge Karnal. It i stated shat nwe plol seede hosked by the
chmans wiz. C1-05 wd measurimg 250 sq.yds and anotber BI-0E measuring
B dng.yd. the cndive coms idoration wias passed 1o the Corparsae Debaor

Diespite itwe abeged Huoyor Agreomant, bereoss Amil Singrd  and Anju
Simgros there was no orestivn of seoe of Home Buyer bun hero was an MOU
dised 3™ Moy 214 whasohy the tramssclion between lve claiment and Corpoguss
Crebrar wax dhat of secking bmerest on he payment made by the Claimany, the
Apresenent envisaged (e pronvisian of buy back O e plor In question s alao
made \fnmsimucle as the paymest wus io be refanded wids covtpageEmiis Dived dated
e July 200difence, the Caimens  caanet ke enyvibing borond  Fmangial
Creditar/perativenl Credicor n content e chie plats Plor Mo CE-05 in Somi
Pabm City, Secien 32-324, Boddie {hem Village Kamal ,

Paioesh Siddnhkitha
Fhsmiss & Bessbons JudpelFewsl )
Laocal Commissiancr

S/d



BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
MEW DELH]

I the maiior of
& E Investmenis PyviLad Versus Mz Bond Healiors Fvi. Lid.

BEFORT

A claim has boen fled by Shel Tel Ram Singroa 5o Mihal Singh  on bk
own behall and Mre Ha) Bala for Plot Mo, D2-02 in Soni Palm Chy, Sector 32-
3zA, Buddha Khera Yillage Karnal ad measuring 194 a5.p4dh e snlire
comnmiderstion wes padsed 19 the Corpomie Debior

Dieapite the alleped Buyer Agresment, betoecn Shri Tek Bom Singroa thero
was no crealion of statis of Homs Bayer and there was an MOLU dered 3 May
2014 wherchy the iransaction barwecn the claimant and Cormporate Debtor was iha
of secking interest on the payment made by the Claimant, whereby the provicion of
buy Back of the phot in guestion was also made. Hence, the Claimants  cannol be
anything beyemd Financial Creditor’Operational Creditorin regard to the Flot
Mo, D202 m Soni Palm City, Sector 32-32A Buddha Kharn Villnge Karnal.

F.akesh Siddhariha
Mesrrler & Sessions Judgef Retd. )
Lasal Commikiioner

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI

Te the mutier of
B F Invesinents Py 1id Varsmg Mie Soni Bealiars Pwi. Lid,

REFORT

Blr Amnil Humur Chapra hes fled his claion agaimgl the Cpepomtre
DibsowPet. Led. for Plot MNo. AZ-08 The soed plob 12 &d srcamemng 507 sl
aduated ig Sani Palm Ciky, Secter 32-3234, Buddha Khera Yillags, Kesrmal, He basl
deposited the consideration of Rupees Fifty one lacs,

An apresrmend dated [P May I014 waa evetuled betwesn the partics,
e huyer ngresmient was sibsequently hapdes over.

AL e wery owsst, the spreement scomn o be that of Home Heyer gl the fags
that The claimant had bees fecabving chagues iowards inberest on e smaut pakd by
ibe Corpomee Dobtor and this had fakon the shepe of invesimeni for a profil bence
in regard b0 the gntitlement of Shri Andl Kumar Clhapea doss nol came wathin the
outegory of Home Bayer but a Finoncial Credinor whea had imvesiad in ke project
for prodit  the bogking itkell manifeits  the aimmunl woabd aocfue idlerest oid
hewee the Claimant woeld mot be entided o che Mol Mo, AZ-08 In Sand Prim
Ciry, Sector 32-324, Buddhs Khera Yillage, Karnal.

Teakcsh Subdharths
Drisarien & Segsions Jodgo{Retd )
Local Comni ssioner
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BEFORE THE MATIONAL COMPANY LAW TRIBUMNAL
MNEW DELHI

In the matier of
5 E Tnvestmenis Pvi.Leod Versi % Boni Mewlevrs Pwi. Liad.

EEFQRY

My.Chendrapati have Nled ber ciaim for Plor Mo D508 od messurhsg 359
%, ¥cke. in Sond Palm Oy, Sector 32-324, Budidha Khers Villags Kamnal bocked
by one Shri Days Singh sfo She Charan Singh. Of tho tomi considomeoion of Rs.
0.5, 5500, & suon of Ra 10,321,135 v paid on 17 S gpiembser 200 |

The Buyers Agrecmenal daed 1% Ociober 201 | wos ekccused by ke Corporule
Dretanr and handed ower bo e Claiman with alloamsesi Leibor daied 26.11.2011,

Keeptng in view this Cecl 152 soid allgfces Shii Daya Skngh had paid e inice
cemsidontion and the said plon hed been alloived 10 Daya Slagh but sulseguesily
the said Deya Sinph ddcy not chbdm bt Sne Chendrapali appesss 0 have
deposdied a sum of Bs 12374950/

The applicants dess mol wenily & 10 wmder whos &nd pndsd what fiele she iz
cluimang the suld Plet Moo B5-08 ad measuring 359 sguyds. in Seal Fabm Ciy,
Secter 32-33A, Buoddia Kiern Villugpe Kamal In abnence ol amy desnament, bave
ng optien  buet 1o hold Ser Chaodrepatl ol enititled 1o Flei Wo. B5-08 &d
mekideshg 159 #0588, @ Soni Pakm City, Secior 32:324A, Baddha Ehera Villape
Karal

Rakesh Siddbaatha
District & Sessions Judge{Hed.}
Loeal Comumission

BEMORE THE NMATICNNAL CORMPMANMY LAW TRINLIMAL

NEW DELHI
In the mmatize ol
% E investmmence Prve.led W eresn By Rand Resicare Pve Laa,
REFOHET

Mr.Vajledss Fel Siagh Pahisl Sie Mbfcsijen faagh gy Ghid el olem
mynins Suni Roulior Pyl che Ceorpoesie Delbaor, sinlbeg dhei he sl booked u
ot Mo, 151-00 ad meascuring LB syl ciuoied s Soen Palm Cloy, Soozee 13-
AEA, Haddlea Khora Yallags, Bannal He bad d H id G

A THuymin FrerT * I e thi paarilisthe said sy
g rrrrmend wmdie silipegueslly Ranidsil ower

i fho wery wwisel. bhe dygrécenend foorrs WG be (bai of ldess Buiyer el lhe
arrrey of RO daied 15% Omigbaory 300 d ond | §O3.30F6  hekeoes the perines domois
= diffcronl comces thar , thome =as =n .y by ithe oy wam Lo b
Fenianed with leceres by the Corpormrs Debenr. As ger the 1o the @lo el loconed
wiig peigaingd 1o be Boughd badk Foas ol dllnies by ol Oorporars Delor and shis
s ipksen il shaps of imvesdtmen| for @ peoflii hemee B0 oregesl o iha enliklommeni of
M. TEfinder Pel Sisph Fumnd .isa clnbment doos nok corma widhin tha omageey
af Fhama Bayer bus a Financlel Credies who uid mecasd bohs projsc foar profi
il i bl Paa T @akitind oo the Pl Mo, 20-00 &doisssarieag 1 Gyl lreated
Am Sami Pakis Oy, Hecler 32-32A4, Badidba Khers YVillege, HKarmal, .

Rk Bilihariha
Damiriei £ Sewmions Judgei Reid 5
Loyl Coonrmies losespor

S/d

II.Y 3
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REFORE THE NATIONAL CORMPANY LAW TRIBLUMNAL
} NEW DELHI

Tm the mamiier of
5 F Imvestmenes Tvi Lad Versus Wi Sonl Resliors Py Lad.

BEFORT

Pis Aartl Goysl wio Shel Spnjay Hoamar Goyal bog Olsd has clsim sgomst
vhe Corporate Debmoe Pyt Lad. stating thar she nod booked o Plat WMo, B1.01 sd
meagaring 359 wgypd. in Soai Palm Cily, Scoioe 32-324, Buddive Bhera Village,
Kamal. She haad deposited the coavidersliin amsanting 1o B4 1 TRSO00-.

Apn agreemert daged 2T.00.23017 was excculed betwesn the peries, 1hu
buyer agresmicnt war subucgquently handed over.

AR Ehe very o e agt al dserna 16 be thal 6l Hoime Biiyer bat the Tact
thad on the daie the Caimanl bosked e Bforesont picd, the surms fod alegady beon
booked im fwensiar of Hilesh Arya who had paid pard of tThe congiderntion and haf a
Lem an the phol. e hed booked the plot on 11.09.301 1 .The booking of the Clakmand
way pod lawfcl There war a delay ia ike propesal of caneellslion of the gl in
regard b Ritcxh Aryn bul on Ris paynsent ol comsderalion asd sccepleme by e
Corporais Debtor give the sisibment 8o the gaid Ritesh Anm.Heocs in regard W the
embitlernent of Mx. Aarti Ciovalihe slaiment doss nol came within the cpigpocy of
Home Buyer bul s Financlsl Crediior and would not be enziled do ibe Plot Mo, .
B1=00 ad mcaspring 359, - in Sond Patm Sy, Seetor 32124, Mnditha Khem,
Willage, Karnal

Rakesh Siddhaiha
Drigrict & Rezysonn Jusdpe! ed, )
Loeal Comnmdssinner
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELI

Im ibe maiier of
5 E Investmentsy Pyl Lad Wersus MU'z Bani Realioras Py, Ll

REFORT

Mr.Farderp Kumar Bhardwaj has flled his  clsim wgainat e Codpomee
[rebear siadng that he had been of service fo the Coiporate Debior In liew of the
y}mm services FRor Mo DD2-00 ad measaring |94 sq yd. situated in Sos Patm
Ciky, Scctor 31-324, Buddha Kherm Wilzge, Kamal, Alloiwment Lettor  daled
0T 2015 wax igsand by ke Comorale Delbior.

An sgreemseal darcd IT December 2007 wes snecuted berween tho porties,
ihve bugyer agreemend was subscguenily handed aver,

AL the wery gislsel, The agresmeni b of Home Buyer bus ihe Applicant being
an emploves was snbitlod to his salary. Tae Cotpositte Debilor nal able wa pay s
same alloted the aforesaid plor Applicant entitled 1o salary that is heis Finsncial
Creditor simplicitor and connot be lermed 35 Heene Buyar,

Rakeik Sididhanbs
Driwiricl & Sessions Jislpsi Reed.]
Local Conmzmissioner

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI

Tn s matter af
5 E Investments PviLLad Wersas Plfs Soni Realtors Pvi. Lo

BEEPOHT

My Geocta Bisaria e Late Shri Reop Hishore Bisaria nas filed her
claim apaing Soni Benltors Pveled., the Corpornie Dobtor, staling that she had
booked o Flot Mo, C2-04 ad messuring 231,16 sged. situated in Sond Palm Ciky,
Seclos 32-3ZA. Buddna Khera Village, Kamnal She bhad  doposited the
considomtbion.

A Buysrs  Agreemen! was exscured betaeen the parties, the Buyer
Apresment wppeiher with wndated allotment lotier was saiasguently hunded over

Ax the very outset, the pgreemend scems to be thet af Hame Buyer but the
tormms of BMOU dated 1% December 2014 exeouted betoreen the partes.denote &
different condext that iz, e was an agresment wherehy ihe money was w be
relumcd with interest by the Corpomeic Deblor. As per the torm the plt aflocatcd
was required to be bought back from the allaves by the Cofpasate Debtor snd this
had token tho shape of invesiment for profit, hence n regard (o the entitdement of
s, Cicesn Bisaria the Claimant doss ol etimne witlin the cotegary of Home Buyer
bt a Finaneial Creditar whe had invested m the project For profit and woeald net
be entiiled to the Plot Mo.C1-04 ad roeasuring 251 16 sqopd. sbosated in Soni Palm
City, Sector 32-324, Buddha Kherm Villoge, Kamal

ftzkeih Sifelhuaths
istrict & Sesvions Fedpe] Rewd. )
Lol Comamissioner

S/d

e ™
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BEFORE THE MNATIONAL COMPANY LAW THRIBLNAL

MNEW DELKHI
In ihg mniier af
% E leveslmentd Pyt Lid Versmy Mz Soni Renliors Py, Lad,
BT

Me.MNiha Desgli wio Shrl Perdoep Dengl has flad her claim spaing Sond
Realore Py Lad,, the Corp Pichimr B B that shec bed bookod o Plot Mo, A=
12 The said phot 13 od mesiorieg S0T sq.54d. simared in 5o Palm Ciry, Seoor 37-
524, Buddha Khera Willage, Karnal She had sdoposded the comderston of
Rupeos Twenly Bes.

A Buyors Apresmerd. deited |1 0523016 was execuled belween the pasbes,
vhe gaid buyer agreoment  fogether wilh Allobmenst Lener dated 110420756 wps
rubmoxpaenily hamded over.

A1 the wery oumset, #ves thouph #ho apreemanl wies caccobid  ihal docs ned
eonoiusively praed che Clatmasd fo be o the Catcyory of Hosme Buyer ni the
Claipngni bes not placed sy rocsipe ol he payineal The amounl paid alzo s
mpdervalisod codl which secod wore like o fnascial canssevon for lown and
allctment betier as @ wecar iy Hence in regaed o the onthilemons of M Migha Dangi
the cluimnamt dees ni com@ within the wgory of Home Puyer bt a Firancial
Ceedlinor wilia Bind (mvested bn the project for prafit amd weakl nal be enfiled s the
Flot Moal-10 #d imeasering 507 sq.pd, situnied o Sonl Paln Cliy, Seclor 32
314, Baddhes Khirs ¥illage, Karnal

Fakouls Sichdhar b
Drditricl & Soesions Tudge{Rerd )
Laoeal Commissinasr

BEFORE THE NATIONAL COMPANY LAW THRIBUNAL

MEW DELHI
In the mamer of
5 E Investiments PviLid Yersay  MAE Sond Realtgrs Pvi. Licl
RERORT

Shrl Sandeep Dangi bas Mled bis caim apunst Soni Realtors Pvilad., the
Comorte Thebtar sizting thal he had booked & Plot Mo, Al-10 The sakd plot is ad
meaFuring 502 sg.yd. sitated in Soni Palm City, Sector 32-3324, Buddhnz Khera
Villnge, Kamal He had deposited ihe consideration of Rupess Twenty lnca

A Buyers Apgreement doted 11.04. 2016 was enecuted berween the parles,
the said buyer agreement together with Allstment Letter dated §1L042006 was
subseguenciy honded ower,

Al the wery ouisel, evan though the agroement wes execuiod  that doss not
canclasively prant the Cleimont fo be in the Catcgory of Home Buyer ag the
Claimeant has nor Pln-pnﬂ any receipt of the payment. The omownl sosght 1o be paid
aleo ip undervaliesd cosr which secms more ke a Anancial tranaaction ol Eoan bind
pliciment better 53 § gocurly, Hence in regsrd to the entithement of Mr. Samndleep
Dangi do=s nat comne within the eatcgory of Home Buyer but 3 Financial Credilor
who had invested in the projest for profis and would nog be entitled 1o the Mot
PMoAl-10 ad measuring 502 sq.yd. situated In Soni Palm City, Sector 32-324,
Buddha Khora Yillage, Karnal.

Rakesh Siddhartha
[Hstrict & Sessions fudge(Retd }
Local Comomissionar

S/d
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BEFORE THE SNAaTiOMAL COMPANY LAt TEHIBLUSAL

WY TRELTEL
Im Tha rwlig s ol
o ol T ———_ N B B rrsms 54 Sonl Monlisrs Pad, Ll
BEFODAT

ollm B mb e Tha gl v Shrl Samdcvp Bheiigl Das S hor ciing spainsi Sond
Tlendimrs Pt Ll . Ut Cheporate Thebios sloisg This she Ead booked @ PRot Me. AT
B0 Ve sabd piot in s mersuring S8 sigpjed . Shdsed b Sond Pehn Ciry, oo 33
A, edus Khew Vilege, Beesel Bhe had dep Tl e
Hiapras Twonry leos.

My Bupery Appessaenl decsd 110701 ¢ wwey onoouizk Breiadain W [ASTICS,
the sahf buyer agreemuee  lagettes with Adlcrnrres Lo deied L 08 20060 was
pubmryurnid |y b il i

S e wEiY CAREEL,  CVOTE 1 i =g A ahun docs i
wnuhesivaly grami e Chnimesi G b e the Cawgony of Vloms Bager ao i
Cladmmars fos pae plecod sy rocoips el jhe pagooiei L Thes saeunt seogh to e paal
pins i undorvalucd  the ooel af bl sfhich ssims mors ke o nsocial sensagisen
of jomn and alloEmeni ooy & 0 o@ e ieaon i rogard w1 soiiilemeni of B
Rakhas Daspl dor ool coms witlim the cacsgory of liams Buycr bui o Finsncisl
Credina who had invesicd bn Uhe pidesol R Broflt snd wourld nol be exililed o e
Flal Mail-11 d msarurtng 50T sgppd. sliaeied o ol Pabm Sy, Seckoe 33-
frm, Husidkes Khare Yilmgr. Kersisl,

Fuikasl Sidilsmehs
i & Fesrhone JuedpelTeid

Lasaal Cammimsionar

REFORE THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI

I Ve mmtier ol
5 E Invesimenis PviLud Versos s Boni Realiors Pvi. Lid.

BEEWRIRT

Shii Decpak Jindal s'e Dhannamal Jindal ko filsd kis chim agaimst
Bonk Renlitors PyiLid., the Corporate Debéor stateng it ghe hnd bockhsd & Mot
Wa, CS5-18 The said phed i ad messurmg 151 sqpd. ssuated in Soai Palin City,
Beetes 32-33A, Duddha Kbkema Vidlepe, Korasl She hasd deposiicsd  ghe
coey e b,

A Dusers Agreement  was fapeited Between the panlics, e sald buysr
spreernml was subsaguently handed e gt =il e alioiment Ioher daed
o a2 3004,

Al the wery sutset, oven Ehomgh the spresmend was cxesulsd bl thal doe
nedl exnclusively plioc the Claimnant én the Casegory of Home Buyer ax the
Claimenl had beaked his piob on 0602 2014 Lt fhe sabd glol was nol svatldnle o
e roslloted as the same had alvesdy bern booked 0 the name of Malomika
Kumar on 26063013, wich is prrar 1o the davs of bouking of the ladmant Hedes
the Claimui does not have a night over ihe nght of the previoes allotes!n
comsequency there in mulbtiple sfotment of the said piol aed s prior booking
detemmines the rght o the 2#l phdl. Accandingly bn regard 1o $e emiglement of
Slyi Deepak Tndalihe claimant doss ngd come witlin tha category of Home Buyer
bui 3 Fismapeial Cradisar and would ool e estitled te the Plod Mo, C5-i5 ad
meamrieg 34 sgod, sheabpd 15 Soml Polm City, Secter 31-JLA, Budha
Khrta Yillage, Karnal. .

Rakrsh Salilbatha
Diwtriet & Sessians Jodgef Kend )
Tocal ok si oo er
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BEFORE THE MNATIONAL COMPAMY LAW TRIEUMNAL
NEW DELMI

18 the maner al

5 E Inveiments Pei Lid Vorwus S Sarmd Horaldors P Lidl

BEFUET

Shril Sain Educatiensl & Vecstional Teusl nap filed e chim agaamat

Spnl Raalgr P, Led the Corparais Debior wasiiag Bmi Say had bocked Plol M.
AE-03. The gxid plol ie ad meogering S0 o jod. piteaied a8 Sonr Vales Cily, Scciar
- A-ErA. Buddha Bhea Villige, Kasmal The Trust bod deposiled Rupos
29,560,300 (Rugets Twsenry Faur b sary siousand Sepy husdred rvo andy) sy the
camiderarion.

A Boyer Aprecmeni was caseuled berwesi e jpamied, the sed Buyen
Agrecmest and alboomem lemer dwied |5 12,700 3 e valnequen sy Bandsd ovar,

A the wery guilsgt, the agroemendt is Bl &f Home Huyor b Sic Giel fhas the
alloimeni dute i4 subiequest s the St of allomsn of an ehghle Homss Buyer
The Applicars cendal have @ bener Flght ever the tght of exisvng Hone Bayar

Ii ks alleged @ Sl Maredor Sinph bad boen allo@ed the waad plol AS-
B3, du w0 TReR-paymEnt the alloimenl way propued o heve Becn Caaceliod b
payenent was acecpied by the Cnrporxie Deblor of the culdanding amies) hesce
b alfcerzed sipmd revalidaicd boeyg the ongined and poier allcdmenl
Is coctequenis tie AppLcmss asano be placsd in dbc casspiny oFf Mool Bayer
-M|qn1||1-q|b_r1:=h.dlnﬂwﬂqr-ﬂjlmhIh-d':hirr:-l-th'l iy e el
a3 finpncia] Creditoe, Henee woull pol e ootillod 10 e Flal Mao AT a8l
mmesanring $02 aq . ideestol St Soeei Palm Cliy, Seatir = 322304, Doddha Kkers
Willagre, Karsal

fpkenh Suldhanha
Dimris & Sersions Madge|Mand }
Lecal Comamisione

HEFORE THE NATIONAL COMPANY LAW TRIBUNAL

MEW DELIIT
In the maries of
% E invetingnty Py Lid Werdda UG Sonl Resloers Po Lod
REFWT

A, claim has Becn filed By Real Alllanes Budldbomse Privaie Lod. Throsgh
ttz Diregior ¥ikas Chabiar for o plotithop i Som Pl Cily, Secior 322374,
Huddia Kherm Villege Bamelh = sisind iha! the tonvideration had boen paid
ermsoyniirg b B 23 00,000 shroagh chaque.

The alloimoni leiter dated G101 2k6 was treucd 1t is berwreer persnest thal

tpagh & formad Allommeoni iber was izsund the saeme dees ot idenlify the ropeitr
{Rat waty i lhorted.

Sether 3 valid allomeat wut made w favour of 15e Cloimanl nao has any
wrabTisblc |'||'H beeh demarcancd oy deiomens a valjd propaiLy and iG valid
cansidevation,

in veew af iy fact, the aforemid clutnest cernol be termed wawhing clse b
a Finaacia] Creditgr.

Halkesh Bsddhenha
Dmirie & Sessions Judge{Reid ]
Locel Corermicuiomer

S/d
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BEFORE THE NATIONAL COMPANY LAW THRIBUNAL
NEW DELHIL

In the maitcr of
g E Tmvesiments PyeLid Yersus Bl Sonl Healtors Py Led,

BECQRY

A claim has been files! by MeUsha Mann spaical ihe Corporate Debnar
Soui Realiors Pvilid. for ap sdvanoe made for o sbop In Soad Pabm oy,
Sepior 32-31A, Bisddhe Khera Village Kamal 1 is sinted that the cossiderstion had
Been paid aEmounting o R, 1300000 through chogque..

That o alboliment keticr han been filked with ihe claam e mandfer & velid
allotmane Bt is however perlinent that though & foemal Allstment 18 was cesucsd
the samie does not Wenify e property thal was aklosed

Moither n walid aBatment wak made in Sivot of the Tlagnant nos  hos any
identifinhie plof beren desnzreated %0 dofenmine & wilid proporty and ity wahd
cocidemntion The pmourd padd beoomes advence toward a proposed booking.
Loawing the Claman o b otfing but @ Flangial Croditor.

Rakeeh Sidilharthn
Duszrict & Sessions Judge(Rewd )
Lo Compissiener

BEFORE THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI ™

I8 the malter of
5 E Investmenls Pyvil.ad WErvus wirs Sonl Reabiors Fvi Lid.

REFORY

A claem had bosp Blod by Shed Achok Muomar 5o Ballar Singh for 5 plor
Im Som Palm City, Sector 12-J2A, Buddia Khera Village Kommal Origmally, the
aloresald piot was made by  Shri. Balwant Singh w'o Sorae Lal rie YO0
Chansa rLINSTL Yamune Noger. who Bed paid vhe booking ansaunt |

It iz stateet dhat be clyimord Bad purchied fe Boodmpe fom oee Shri.
HAalwant Singh &' Soram Lal e VPO ChameonlDEiL Yamona Nager is dated
te bavr paid the entips  eomiderstion emeuen ond slaims s be the owass of the
righi fo a plot. The amourt pakl & Rupees 086 3500

Meiber an alloboen] wad mode im hés favos o b aoe endoisamend beea
raade ep his behalf,

I vicw of thig fact, the aferemid claimant cannot be jermed snyihing eloe bai
 financial cowdiang,

Rnkesh Siddhariha
Cesinel & Sessiong Judge(Hexl. )
Local Comrerudziaer
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BEFOHE THE NATHOMNAL COMPANY LAW TRIBUMAL

MNEW DELHI
In il matier of
5 £ Investmends Pt Ld W el mEA ol Beabers Pei, Lid,
BEFORT

A clarm has been filed by SRe) Ashol Komar %9 Balker Singh for s ples
in So&i Paim Ciry, Secior 52-11A, Buddha Ehem Village Kirnal U:I!Iil-ﬂl“]l'. the
aloresaid pla was mede by Shri, Subbash Chapder o Jagdish Chander ria
M Mo 302, Dayanan Coloey, MT Karnal wivs hod paed the booking amoont .

1 is smied ihot he claimant had parchascd The Eaoking fom one Shrd
Subhash Chander 2o Jagdish Chander o's Hye Ne. 203 Daynnan Colany,MT
Warnal oo tmad 1o have poid the entine comsiderstion gmesmi and clyims 1@ be the
pwner of The ripht te & plot. The amount paid s Rupeos. 66,000,

Msisher un allotmest wis made in his fovwor cor fue any endorsement boom
e on has behall

I wiew of this fxct, the aforesisd el cannad be damned anyhimg elie ban
o financial creding:,

Rabxady Saffhurrtiva
Brissngd & Sesprens Judgeifeid )
Losal Corsmiig wme

BEFORE THE NATIONAL COMPANY LAW THIBUNAL

MEW DELIL
Im the matter o
% E lavestmenis Frrl.ud Viersus iix Bom| Meabives P, Lid.
REPORT

A thaim has boon filed by Shei Adkok Haner Si Balkar Singh for a plotin
Spnl Patm Céry, Sector J3-12A, Buddha plhers Village Kermel Onginally, the
aforesaid Hooking was made by Shrl Y8ay Haada vie Samendra Staph Blootda
whe Bad paid e Bovkmg amvaani .

Bis smared thai tke cinimand bad porchased ihe Beaking From ase Shrl Vikes
Hoods slo Samendrs Singh 15ooda oio Hee, Mo 57, Ssins |3, Kamal and &
shated 1o hive paid the emive eordedoelion amount and claims 1o be the owner alf
the right & a plal. Thi Enount paid ls Hupees 175 7000

Meither a0 allcbmen! wins mgls i his Targd ear Rk pny endodsere hoem
made on is bahall,

in view ol thic faat, the aforesaid chaimant cionol be Yormd @mvibiog ic Ll
& {wancisl creditor,

Hakesd §efdharty
Trislric & Sesasons hudpeReud )
Liosni Cormmimnoner

S/d
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

NEW DELIT

Im i mabler of

& B lavestmeais Pai, Lid Versas Wi Sond Bealioes Pye Lid
BEEQRT

M. Sabjsy Kamar Bamial b fled i &leim agaizai Sl Radlioe Pt
Lid, o Codporsbe Delicr fur Fiel Mo, A1-00 admeewong 33132 mydein Soni
Palsn Ciny, Secrer - 112114, Biafdks Kheri Village, Famalsiaiing thai be had
bogked IT plos. He had depogiled & qurs f ReT 40,00, 250 (Seven Crofcs Foaty
Lakhis o Shodassd ras huadeed snd Mk

A giee Tone of booing, the sanre  confidenanos was comed 1 Faee besn
PATERE E i mnoun | was Tun eansicdasd lesd s ing | 307380 5, 5,

A Bugyers Apeernenl deded [99 by 1014 was ctecaicd hebagen The pasiies,
whick iogother wih e nllobmon| leBer doied RIS 2004 wap hasdod gwvgr ang he
had paid the entine moanl of Bi 24598000 - 44 the tiric of allidmani.

An e wory oulsct, dhe agrecmest scemna o be that of Hame Buyer bui the
terma of agrecmenl dovste o differsil coffenl Gl o, Ihorc wap o= agrecmend
wihirely the mosdy was 1o be retursed wih intoical by ghe Capamie Diebior, This
Nofil Sde dhak plisd wore allocated bsd wore fogained 10 be Beughl bk from the
elafmant by the Corpessie Debior and tos e ke shape of brvostmeni for prodie
The Claimin Bas widiehd e snformaticn fhar e had & bussseis relaliondhp
weilh @i Corporang Deboor for the perdect. Mpreover e conslderation i 2nlise
15,073 B0 ) e b ech higher and the amous pasd Talls shoa as ihe plms are
undervaioed. Hence in regard e the snlillement of Sk Sanjay Kussar Bassal 55
he dosi S04 come wilhin Dee cacegory of Home Buyer bul et of a Finamelal
Creidieor wcconlsgly be  woihl ol b2 oitithed o the Pl Noo AL &
meEaEring S05XF sl Sosated o Bonl Palin Cwy, Scawe - 3I-324; Buddhia
Ekpma Villige, Kamsl

Heowmh S ddhasdns
Dimtrct & Sesiony Judge] Botd. }
Lawzad Comnsissiemer

BEPORE THE NATIONAL COMPANY LAW TRIDUNAL
NEW DELHI

T il mstter of

5 K Tnveurmanin Py Lad Wi Ml Hanl Hesh

Pelir. Hanfey Kainar Bawial has Cied Bt dlaim igas) Soes Rzabier Fua
Ll v Cawppiwats Dt Tow Flar M A1 slindasiii 703 13 G pebin Sl
Pam oy, Sacnar « 17134, Baddbs Kheeg Vellags Kamal g thas b had
mwpited W1 piore He hed depiaied 5 o o Ha, Tl 0, B S evrs Coeem Foris
sk ore theoanl fwo hondrod ssd Siftyl

A1 ko mmw ul Jac ankbT e vaagd e have Boan
pamed, the mid wreoant way for conesl idared Bnd mespuriog 1507100 sgpd
A Thuyery A grogmend deed. 19 Ry 2004 wat cxocemd beranm, the parmem,

which mgmber wih the sl comant levier doed 18 (152004 won Bareded aver and ba
Fuad pacd dhe enine arons o P 24PT0000 o e deee of alobmemi

A T wEy SwEEl, e agieertedl ddeira W bt OO loed Dagydr ok Vhe
Rk O apredimEnn deseos & 0 Torenl gonienl 1l B, Dl WAL 50 AErbEmeET
whibrely Uil Peleary WEL 10 bis Tolimied wih (§1ens By 18 Cisgiain Dicditer. Thit
Py gt Vha el word mllecaned aid weve obqeinid 10 b bosgha ek feorm e
e by o Corpaneo Debngr wnd thil taies e shape ol @ sdaimiens S mhadin
Mg Tldwumal a4 wichbalel fha S varmanoe il bed b B Beatedd rrlalinnidiie wilk
e Compensd Duebsior for the pagjece Mormowe ihe sonddergion for seri
EXET1 B0 wg e i mrach higher and o amasm peiad dalis shan 18 the plas o
undrrveiied oo s icgad b ihe et iiament of Bhri Rangey Kamos Huoes! = b
hlﬂmur‘hﬂquﬂmn{“qﬂl Hiiper bt ol a Flaanrlsl Cradigr
apprdiagly e woreld mor be oEntilled e e PRIC Teee A -OR sl memgiiiag
SEEDLas el mread in Kol Pulm Doy, Sagsar - 12034, Badile Kl Willsge,
Fhaaal

Makewh 3iodbania
Dt & Beimbisi Jadgo(Foid |

1 gl Cemsmiviliser

S/d ~



63

BEFOHE THE MNATIONAL COMPANY LAW TRIBUNAL

HEW DETH]

I B malior ol

5 E leendtmmin Pl L Viwgs e Sanl Realion Fei Led.
BEEFET

Mr. Sanjey Kemsi Bansal i fled b5 ol agsinsd Sosl Weakar '
Lid., e Crrparsc Dieli e Plet Mo, A 00 sbmesarmg 300112 mypdein Susl
Pafin Sy B « A1-034, Ruddbe Khars Village, Eemal vistng ihe by ba

okl 37 pleis o bl depoiiied & vam ol P T S880 150 Sovm Crores Feoy
il e Wil ) frsndieed ased Ny

AN e (i T g e ealine coavkiorefion was sisiod B2 havr oes
pasaml e sad armam was For corpoldeind heed moasain g 13,973 80 6.6

& Baiyery Apeemeel dumd 19 Moy 2004 s cuoreicd Sxtween dic peitios,
e b Rapetbie st thes alloomei beer daied 1PFE 3014 wis haedal bief @l B
Pt b i ki wvacere of Ba 24 3000 i thee Livme i dliriman

AL s Py mnpe, e agrenrrare oo 1o be ibet of Heme Beper b e
i ol sgeamanm dengie 8 Dflmend Gowieal Wl ok, theid Aaf W sgidrmaa
whisdsy tha manay was io b roirred wils mleicl by e Crapodate Dot This
b A Sak plais woio gl i wrud wegie Pegeaiial 10 e Boagn back frae e
el by ibe Corphians Debitog wd tde akey (e chaps af smersiram for poeld
The Clalman Nag withhald Be nfamatien tha be had & bresicess relalisenlsp
with fhe Corpoile Delite Sir fie project. Moreover e comadendion for ermie
B30, 00 wg.pehi. in midel aighes and e s ekl Gl sham o the plads mrc
wrelevilusl Hesee in segend Je e sflileme of Sfui Saniy Kumar Samasl
Be drscs mot oave wiikis b calegy o Fliaee Doyar ba that ol 3 Fleanclsl
Corrditer spwesdisgly b would sor ba oweled o ike Plet Moo A0 a8
eapiing $00,03 sl sinumiad i Soni Paln Oy, Seciy < 3R, Beeidia
s Wilaga, Kamisl

Bakos b Sivklisarita
Dt & Frsiors JudgoHasd )
Laal Cimnmisgr

BEFOQRE THE MATIONAL COMPARY LAW TRIBUNAL

MEW DELHL
In Bhen iaRer ¢
£ F Invendmenidd Pyl Lod Vil Wik Senl Healvere P Lid,
REFOERT

M. Sanjey Kumar Ranssl has Gled ki slaim agunel Sond Realse M
Ll the Corperare Dehecos for Flod Hoo A1-16 sdocasring 30112 & i Boss
Pilm Cuw, Semer - 32914, Doddbe Bheen Willape, Keosndlqraling feal he had
Bruked 37 plota bl hmd depogied @ som of B 740,00, 280 Foeen Croros Farty
fakks g thooamed fee Bunded and {1y]

Al ke tfime of bockng , the miee | cospdoantion oes faisd o have bom
pasend tha wid amaosnl was o consaligytad el meepaning | 507380 s 35l

A Buyers Agreemend dxied |79 hliy 10014 i encomed berwean vhe parma,
which mgether with the aliotment |afer cted 1990, 20014 was hasded ovel ek b
thad parid e onting aimissl ol Ba JEIUR00Y. al ihe lime of aliasmenl

Al the very oulscl, e agrecmel seows 0 be Tkl of Home Boyer bt the
teme of sppezerend denote @ diffesnr contan) et b Hhem was an dprosmesl
wierpsy the mency was w be otummed with imserest by tha Capomic Desor. Thia
wmmﬁmﬂmﬂkﬂnﬂ.:rﬂmmﬂ:ﬂh}ﬂlﬂlﬁlhﬂmlh
claimant by the Corporeie Debeer and ®i wheal the shape of investmars for peedic
The Cladvan hit wilkhokd o informetion gl he hat 0 Besipesy el onekp
wilh ik Corpore Dene (or tha praject. Moreover the considonation T ealise
1S TR gyl 6 sk g and e amoent maid Bl shod 25 e plis e
wadervalord, Mence in repest] (o the eotillemsn of Shii Sargay Kemar Baseal a1
T et peon goee wirlvim dho cabcpory of Home Buyes bar @i of o Finaocisd
ImvesluF scoedingly he wowid nee be enddled uathe Pl o Al-16 od measuing
S8E.NY v . simizfed in Somd Pabn Ciny, Sesror - 11324, Boddha Kiem Village,
Kk,

Rakash Saddhesila
Tisinis! & Sessions fedyeifod. ]
Laeal Comimisainig

S/d
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BHFOAE THE MHATIONAL COMPANY LAW TRIEUNAL

MNEW DL
Ern dhie neaitmr wf
B L lwyodmsamiy P Lial Virwey s bpnl Weslfees P, Lis
BEINHLT

Alr. Sanjey Komer Benel had e s clann speesi Seni Goalior P,
Lad., 1ha Carporens Dobecr fior Plod Mo, AL-17 adsasarcny 502 313 g pdean Soni
Fabin Ciig Haeler - 312338, Bt Hhada Wiltays, Fasnalaaliog hel ks Fad
boaked IT plotatie had digeosoed 2 sum of Ba 7 45801 130 -{Seven Ciores Forty
Lo e Thomisaiad Tuid busdeed ang Tty

AL B Urme of booking , ibr coitim  comuidowion wias vEebond 9 have bece
pestwd i gaid amonnl Wbt Tor codnlidatsd el mascuwrsng | 5070, 50 84, 0d

A Buiverd Agiotmsm  dabsd 17" BMay 2004 wdd ceftuloil elaaod Ml
parlien, which oDgefler with e slloimend iter dsfed | 5. 08 3001 ivas bsnded over
il his bsd paid rve anlire smoum of Be TS50 w 1he time o & Docrmed.

AN Uhe vy milie, ihe bgFictimol jeeos ko be Thed of Homs Hoyer bui the
mnl'lp-u-:m;d.lm.r-l coitced chat o, dhars wad Gi Sgresnees
Wl Ui Moiey wE 6 Ba felursed <l iniserl by e Cerporeie Detduer. Thia
tonn wsw thal plot werd sllocased mnd wers reguired to b boughr back freen tha
a'lal eyt Cuirys Thebipin ainid thik takad i thapd of abvsdleninl (e praofc
T & haz w e ey lhei by Wul ®  busipews relstsoeshap
with 1the Cornpoarwic Dabior for the pichoe. Momeorver e consmbloimeisss far ko
T3AOTE #0 ag i, W el Ry ol dee aimeoinl peed Talle chan st v pling ae
undervlried. Hewee o repand 1o dhe enidiessonl of Sk Sanjoy Kumrar Blanad e
besi ficebt Nt csimes weithan itho csagory of Homa Buapar e s of & Pissacaei
Crmliinr speprdingly he  woubl red bhe sssilegd e e Ped e &S-E7 sd
nmasuring HIL32  egopd euenod bn honl Falm Cliy, Seccs o REV3A L Thaadha
Kreim Village, Famal.

Rasash Siddbsenis
Chmiitetl @& Hepsicns Jsaipel iKe il )

Laocnl e s ssmar

BEFORE THE MATIONAL COMPANY LAW THIBUNAL
MEY DELHI

in thiz novbber ol
E E lareatmenls v Lok Veraus Mg Sonl Realors Py L.
BEFORT

hir. Suojuy Komsr Banesl bos filed hiv olens sgasst Sone Roolior Pa,
Ll the Corporaie De'bicr for 1Mol Moo A 1-19 plmessring 502,332 sq.vdsim Soni
Falm Cry. Soctor - J3-12A, flusdhs Khem Villogs, Rermalstaring than ke hied
bookel 37T plote He had depovited 3 som af BT 40,00, 2800 Sxven Crores Formy
lsik ks g ihracsand vwo Towedrod wnd Sty

A he tang of booking . e eniirs  comvideralian wasr maded D kave beod
pasend e sad amonnt wal fer comgolidased land massuring 15,073 50 sq.5d.

& Beyore Agroement daiml 189 Ray 3014 may cncemicd begsecan the pertic,
wiich logetler with Be allomment Jetier didced 1205 2014 way handed aver and ke
kand paid the entare srnuant af Bs 255000 g1 the tiste o allstment

Al il very vulsel, e aprooment seems 1o be e of Heme Buyer but he
rerres of agreernem deanls 8 dafferent comtew] hal L IREE WEL &5 EyFEEmoal
whiereley the mansy wis 10 D8 FenTEed Wil ionzress by she Corponsie Debred. Thea
Ieefn davw D50 Blots weie nlboemed ahid wers Peguined L5 T2 bought bock froem the
alasEman by the Corporsse Deboor and buy tkies tie shape of invesumen for profic
Thie Clammaml has wsbibheld he nlfoomaisem ke be hipld &8 bisisess @elationshg
wirh e Coppevate Debeor for e projeot. Moreoser the consslersivin G emae
E5,0TE 80 s pdda A mmch higher and the ansous? paid folis skbon gd (s plois are
usdervuboed  Hemee n rogand b Ube gnlilemens of Shn Samuy Kumar Bonsal s b
dmm mot some withis Be Cilegery of Home Buyer Bl the  of & Fimaneial
Credbior assorchegly he  woakl sol be pstiiled o dbe Flod Noo AR08 gl
memnwing F02NE agyd. muaked o Sond Pabm Ciy. Secinr « 33314, Boddha
Khea ViElags., Kaanalk

Rakaih Sidcfinrtba
EHaines & Ssepons Nikipsifad.)
Lo Commissigmer

S/d
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BEFOHRE THE NATIONAL CONMPFANTY LAY TRIBUNAL
MEVY FELHI

P iy snarter af
B B lvvestments Py, Ead WEriuE ML Soad Ienors et Lid.

Rdr. Sanjoy Kumar Benasl hes filod b cleon sgaine Soni Realane Py
Lid., the Corpetais Dobqor e Fesr Me, AL-33 giwgainimg #0203 g dein Sore
Fabs Ciy, Sectw - B2-324, Buddhs Khom Willage, Kanmslsimiedg dhst b Bad
ookied 1T plocc Ha hesl dopocied 3 com ol Ba? 40,01 250 Seven Cronos Foily
Lekks nng thousand meso Srundrod and fifty)

At tho isnc of booking , the ohlde  @odscleralimi e il e P Bl

s Jlhe said mmounl wigd For oot ket Bl sgagaring 15,075 80 pa pd
A Buyes Agreemien dsesd L5 May 200 way ed bt the

bl pixpeilved aeith The BN berar dased | 90420504 was Insdod aves sad he
bl padcd tha esiire arroe off s 2E55E007- oi The fime of mllsiererd,

Ar tho wery fke agr s b ihis of Blosns Blager bar chae
i all ageoomend doriobs @ doifWent cosssdl ghaa G, Tharn wap an agrEceasent
whoichy the Froficy Wik W b eidmed wilth Beoeos) By she Conpanis Debiur, This
berm mave ihad ploby woie slbiscelod sl s ieguliel w b bl hack froam che
wlimrmaml b e Componsss Dipbaor s thie taloee. e afope of wmvesimant lor prefil
The Claaman bas wihhakl tha Informadion Sai he had 8 baicocss relidonshiip
wbds the Corporme Dabear (o the project Mmecver the consideriion e ealide
LAOTIRD ) pde B msech Bepber amed £ mmouni paid fulles shet as e ot sio
wadarvalond. Hence = oregend to b ealillemsinl of Sk Sanjay Kemisy Basal s
b docs ol cdres within e calagory of Home Deyer B shee of a Finamscial
Crediter poconliegly Be  wosld oo b assitled o i Plod Na, AL1-33 sd
rrcasiiiaig SO2,31 sqgord. shuscd n Sond Peim oy, Sccees - 32328 Buddea
Khars Willags, hamas

Fapesh Slddharning
Dilamics i Scmeloms Jl-l:l.pl:l:l'l-'l-li-}
Local Carrem lddicrser

BEFORE THE NATHONMAL COMPANY LAW TRINUMNAL
NEW DFELFIT

1n the madter ol
B E tnvestmanid Few Lad Wiraan Pelds Basil Mealinrs Pot, Eid.
REFOHT

Wir, Smnjay Bumsr Bassal hes Gled hiv clesn sgaeal Seai Kol Ml
Lid, the Corpornic Debiod Tof Plel M. ALBI sdrecsinmg SUT 13 g piein Somi
Talm G, Sevasr - 32-314; Boddhks Bhea Yillags, Ramalasting that b led
bogked 17 plets Fle tual depoiited & s of Ry PA0,00, 280 {Kowm Cioms Pocty
Bk e thssnd dua badred 3nd Ry

A e e off Beolorg | the ceore consifoeiom =i Pl B0 Geve Sedn
pooant the said afriin] wis fier cenealidened Liet maaauring | 3078 BD 6. el

A Buers Agrecmiend daied 15" May Z004 wys excculnd belwees e pailics,
which togefer wilh fhe allobmen) e dated 1505 T004 wen Panded aver and b
gl pald e ereiin spmouns of B 249 WE00 88 the bme off allemeal,

AL e very oisen fho mgrecmenl poorid 1o Be M of Flver Buyer o Uee
s off sgreerttont ifetoie 4 difTorent coniewd rias o fore was me agrecmiom
wherean (he Moy wad w0 be nphurmed. with siereil by the Componsle Defioos. Thiv
jorm e bl plob weere allecuted wid wed reqeed o be ouphl Beck fen the
wlaimant by tlre Coiporats Dubnor s=d this ki the skaps of g Dar prafi
The Cluprmrd hag withbeld Be icfurmslion o b Tad 8 busines elatiombip
with the Coepermie Dl Tor the project. kL the ideratian Tot oalise
1507180 sq.yde. i mach higher el She srrmat giid Gl stem ax tos ploo goz
amdervaleed. Hened i pegaid w the asritforsast al Shn Saspay Kumar Hessal a8
e de=pr A comg withm ibe rmicgory of Hudde Bugar B tha < 5 Flaancisl
Crediter icemdagly he  woskd sul by calitled o 1he Flsg Mo, AR 63
emting 30112 agopd. sirslod s Soni Pate Civg, Seooe  J230A, Fudda
Khewd Vlllaps, Kaiml,

Fakchh Riddranhis
D & Senrhmaa Jufpa]@eid [
L] st v

(]

-
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BEFORE TITE NATIOMAL OOMPANY LAW THIRNAL
MECYY IRELTL

I b randier af
& K Eavedrmsaend Feo Brad Viarsas MW Sand Foraleos Fur Lad

BEFHE

M, Saafuy Hamsr el as fied tan cfalem spainm Sral Besfioe Pye Luad
i Corperae Debeee for Ploi Me. A3-51 pdmemnring Y00 51 s yobein Bem Fales
iy, Someor - 12114, Werrs e Lwismrg Fai foe bl ket 53
phois e had slepinsied o sian el Ba? 8007, 200 (Serie Cinis Foilp el wea
Earusand |eew Tasirdesad wesd Tulla

At B Hner of bobieg e et il fal e dd bl b Ty e
rasrd e [V ¥ i P ling 14 275 8D sgvd

& Parpers Agrormiei dwicd 1977 bay 201 d won peprsied brraeen e pailieg,
bagely bagphed daih U aikdiend 08 dued FEAS P4 e Raresed mver ared e
Bad paid ths s wmsam o7 Bp FLI0RIE- g the e ol alosrepe
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From the bare perusal of these findings, it is apparent that the
Ld. District & Sessions Judge arrived at a correct finding after
examining each and every fact of each applicant and accordingly, he
treated the applicants therein as home-buyer and Financial Creditor.
Apart that, the most of the applicants had nearly entered into an
agreement to purchase number of plots with an intent to earn profit
and not for actual residential purposes. Moreover, no one would
purchase 37 plots in bulk for one go for his own residential purposes.
Rather, the same facts indicate that the motive behind the same was
something else instead of residing there. Due to these types of
persons/brokers, [who use to invest huge money in a residential
colony to earn profit] the genuine home-buyers are not able to
purchase even residential house or residential plot for their residential
purposes, whereas these investors used to earn profit and put the
money of the penuine buyers in a jeopardy. Therefore, such lilkke
persons require to be stopped to invest money in residential projects,
g0 that the genuine home-buyers could have a roof over their head.
Therefore, no ambiguity, illegality have been committed by the Ld,
District & Sessions Judge while submitting its report and treating the
applicants mentioned in his report as Home Buyer and Financial
Creditor as stand above.

Taking into consideration all the facts and circumstances
emerged herein, there is no illegality or irregularity committed by Ld.
Local Commissioner in treating the Home Buyers and Financial
Creditors as stated in his respective reports. So far as, the R.P. is
concerned, disputed plots were 67 in number, which has been
thoroughly examined by the Local Commissioner and they have been
so treated qua their respective categories as per the list provided by
the Local Commissioner. Further, there was no digpute with respect to
310 plots/home buyers, which were totally undisputed, hence, the
said list, which has submitted by the learned R.P. stand attained
finality. s @
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On behalf of the Ld. RP, the szervices of VMMS & Associates
have been availed, accordingly, they have filed the statement after due

examination of the accounts of M/s. Soni Realtors Pvt. Ltd., qua KPS
Promotors Pvt. Ltd,, Kapil Kumar Soni, Mr. Sobha Rani Soni, and M/s
Obra Developer Pvt. Lid. Apparently, the following transaction were

stated to be illegally and fraudulently made by the promoters which

are as under:

OBRA DEVELOFERS PRIVATE LIMITED

CITY HOME BUILDTECH FRIVATE
LIMITED

VINBOTH CONSULTANTS  PRIVATE
LIMITEL

SONI REALTORS PRIVATE LINMITED
TOWN __ PLAN TE
LIMITED

ENOWHEREY INDIA PRIVATE LIMITED

DOYENS INSTITUTE oF
INTERNATIONAL STUDIES FRIVATE
LIMITED

[RETRUTD COACHING LLF

KPS FROMOTERS PVT, LTD,,

FLAT HNO-1B18 HEMHUNT CHAMBERS 89
NEHRU PLACE NEW DELHI NEW DELHI DL
110019 IN

FLAT WNO-1518 HEMHUNT CHAMBERS.ES
NEHRU PLACE NEW DELHI NEW DELHI DL

110019 IN

FLAT Ne. 211, SECOND FLOOR HEMEUNT
CHAMEERS, 8%, NEHRU PLACE, NEW DELHI
- 110 NEW DELHI SOUTH DELHI DL 110019
IN

FLAT NO.1518, HEMHUNT CHAMBERS, 89,
NEHRU PLACE DELHI NEW DELHI DL
110019 IN

FLAT NO.15618 HEMKUNT CHAMBERS 89,
NEHRU PLACE DELHI NEW DELHI DL
110019 [N

FLAT NO-1518HEMHUNT CHAMBERS.B9
NEHRU FLACE MEW DELHI SOUTH DELHI
DL 110019 IN

FLAT NO-1518 HEMEUNT CHAMEERS ES
KEHEU PLACE NEW DELHI 50UTH DELHI
DL 110015 IN

FLAT NO. 1518, HEMHUNT CHAMEERS, 8%
NEHRU PLACE NEW DELHI SOUTH DELHI
DL 110019 IN

FLAT NO. 116, FIRST FLOOR, HEMHEUNT
CHAMBER B89 NEHRU, PLACE, NEW DELHI
NEW DELHI NEW DELHI SOUTH DELHI DL
1100159

FLAT NO. 116, FIRST FLOOR, HEMHUNT
CHAMBER 89 NEHRU, PLACE, NEW DELHI
NEW DELHI NEW DELHI SOUTH DELHI DL
110019

S/d
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The above said transactions stand established from the detailed
report submitted by the Auditors ie. the balance-sheets of the
respective parties, the sale-deeds and agrecment to sale etc., that
those were entered into for ulterior motive, No plausible explanation
has come forward from the side of the respondents. Further, it is also
to be mentioned that Mr. Kapil Kumar Soni and Mr. Sanjay Kumar
Bansal together are directors in various companies alongwith Mr.
Pardeep Kumar, were indulged in siphoning-of the funds of the project
M/s Soni Realtors Pvt. Ltd. with an intent to defraud the creditors
especially the home-buyers, who has spent their hard-earned money
in buying the plots. The details are available on the MCA site qua the
companies and its directors, where these persons Mr. Kapil Soni, Mr.
Sanjay Bansal and Mr. Pardeep Kumar together have been working as
director. For example, in M/s Obra Developers Private Lirnited, Mr.
Kapil Kumar Soni, Mr. Pardeep Kumar and Mr. Sanjay Kumar Bansal
along with Ms. Simmi Bansal are the director. Whereas in M/s KPS
Promoters Pvt. Ltd, the said companies have same address to that of
M/s Soni Realtors Pvt. Ltd. as well as M/s. Obra Developers Pvt. Lid.
i.e. Flat No-1518, Hemkunt Chambers, 89 Nehru Place, New Delhi. Its
director were Mr. Sanjay Kumar Bansal, Mr. Yogesh Kumar, Ms. Simi
Bansal and Mr. Kapil Kumar Soni and Ms, Sobha Rani. Thus, they all
were in hand-in-glove in siphoning of the meney of corporate debtor.
The above said transactions were fraudulently made by the
Suspended Board of Directors qua Corporate Debtor to the various
Companies, wherein they themselves were also Directors f Managing
Directors. Later on, all of these Companies also found to be struck-off
from the records of ROC. Tt is duty of this tribunal to lift the corporate
veil and to look into back to see that who are benefited by all these
transactions, whereby not only the property has been illegally sold,
but also the funds have been siphoned-off.

Apart that, Forensic Auditors further reported that in the
balance sheets for the year 2017-18, there is no schedule of short-

S/d
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term loans and advances of Rs. 21.97 crores and all those payments
remained unexplained, Thers was cash withdrawal of Rs. 18.06
erores, which has been shown as unfair and disallowed by the Income
Tax Department. No such explanation was ever given by the
Suspended Board of Directors as well as directors of the other
companies’ quo those transactions. Hence, it is established on the
record that fraudulent transactions were carried out by the
directors/promoters of M/s Soni Realtors Pvt. Ltd., Mjs Obra
Developers Pvt. Lid., M/s. K.P.5. Promoters etc. who were hand-in-
glove with one another thereby caused great loss not only to the
Corporate Debtor, but also home buyers/other creditors. Moreover,
the directors/promoters of the Corporate Debtor were also indulged in
siphoning-off the money and thereby investing the same in the other
projects ie., Amritsar Project and alsp invested the funds in
purchasing Jhajjar land instead of completing the Seni Palm project.

o, PER

Raj Thareja, Rakhi Thareja and Suresh Sachdeva allegedly got
the sale-deed executed on 17.07.2017 qua 28 kanal (3 acre, 4 kanal)
situated at Sikanderpur -Jhajjar for a sum of Rs. 62,50 lakh ie. @
2,75 per acre, whereas Mr. Kapil Soni purchased the said in August,
2013 @ 23.75 lakh per kanal and paid only sum of Rs, 38.33 lacs.
Hence the rate of the land per kanal has been drastically shown down
@ 2.70 per kanal, whereas the prevailing rate was much more than
that of which was fixed at the time of purchasing the szaid plot in
2013, In 2017, the market rate as well as prevailing of the land rate in
the given ares must be on higher side as the market price of the land
across India had increased three-four folds, whereas the present land
alleged to have been sold for a sum of Rs. 62.50 lakh. Though, on
behalf of the Raj Thareja, Rakhi Thareja and Suresh Sachdeva, it is
being argued that the entire amount of consideration was paid

F
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through RTGS and the said land was rightly purchased for a sum of
RBs. 62.50 lakh as there is no direct connectivity with the main
highway, therefore, the said land has not been undervalued. Apart
that, the erstwhile owner of the property has been demanding a sum
of Rs. 76,56,250/-, along with interest @ 24% per annum, for which,
the said owner has sent a notice on 16.01.2018, therefore the said

transaction could not be considered under Section 43 of the IBC.

No doubt, a notice, which was issued by the erstwhile owner
dated 16.01,2018 has been placed on record, but it is matter of fact
that Corporate Debtor had purchased this land @ 3.75 lalkh per kanal,
accordingly, the cost of the said land comes out to be much maore than
that. This fact stands substantiated from the sale-deeds placed on
record, which were executed between Goverdhan & M/s. Soni Realtors
Pvt. Ltd., Smt. Sheela Devi, Shri Shyam Sunder Developers Pvi. Lid.
Jahjjar $mt, Narayani Devi and Soni Realtors etc. The cost of said
land at the time of execution of the said sale-deed in year July-August
2013 was Rs. 55,63,000 + 76,56,250 12,81,250, 23,12,500, 5,50,000
[Re. 17,363,000/-). Moreover, the present sale-deed under challenge
has been executed in the favour of the Raj Thareja, Rakhi Thareja and
Suresh Sachdeva etc. was exccuted on 17.07.2017 ie. just
immediately 7,8 months prior to the initiation of CIRF proceedings.
Thus, the said transaction very much comes under the cloud, as the
zame has not been only undervalued, but fraudulently made just to
defraud the creditors / homebuyers of the M/s. Soni Realtors Pvt. Lid,
There was active connivance between the vendees and ex directors of

the corporate-debtor.

Resultantly, the said sale-deeds qua the land admeasuring 28
kanal (3 acre, 4 kanal| situated at Sikanderpur -Jhajjar stands set-
aside and Registration Authority Jhajjar/Rohtak is hereby directed to
cancel those sale-deeds dated 17.07.2017, accordingly, the entire
Jhajjar property stands vested in the corporate-debtor.
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AMRITSAR PROJECT

So far as, Amritsar project is concerned, Kapil Soni burdened
the Corporate Debtor with Rs. 10.44 crores for the purchase of the
land in Amritsar as corroborated from the balance-sheet, but
disposed-of the same for a sum of Rs. 1.55 crores. Even, to tihis
transaction, no plausible action has been come forward from the
Suspended Board of Directors, whereas the said fact stands supported
from the Audited record. Hence, the Suspended Board of Directors arc
directed to account the same and resend the said amount to the
Corporate Debtor.

Similarly with respect to Amritsar property, Teh sildar/
Registration Authority of Amritsar shall report to this Tribunal within
thirty days, whether any such sale deeds are executed by or in favor
of M/s Soni Realtor Pvt. Ltd./Soni Group consisting of Mr. Kapil Soni,
Mr. Pardeep Kumar, Mr. Sanjay Kumar Bansal, Ms. Simmi Bansal
and Mr. Yogesh Kumar. This exercise shall be completed by the
Tehsildar within 10 days of pronouncement of this order and intimate
to this Tribunal immediately.

Further, the Tehsildar/ Registration Authorities are hereby
directed 1l further orders that no such subsequent sale-deed shall be
executed with respect to the said land.

B4- B3-0 TED M CI

So far as, the plot B3-06 or B4-05 is concerned, which is alleged
to have been allotted to Mr. Sanjay Goyal for a sum of Rs. 17.95 lakh.
Similarly, the another plot B4-05 alleged to have been given to Mrs.
Suman Seni for a sum of Rs. 25 lakh. As already discussed, both
these plots are undervalued because of the reason that the area of
these plots was 359 8q. yards and the prevailing market rate at the
time of alleged allotment was Rs, 20,000/~ per sq. yards, whereas the
prevailing rate was Rs. 10,000/- per sq. yards as compared to year
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2013 to 2015, therefore, the prevailing price of the plots comes out to
be Rs. 35-36 lakhs , whereas the market rate was approximately Rs.
71-72 lakhs. Further, both of them are closely related to Mr. Kapil
Soni. Both these transactions have been entered into 27.09.2017 iLe.
within one year of the CIRP proceedings. Henee both these plots falls
in the category of preferential and fraudulent transactions made with
an intent to defraud the creditors/home-buyers. Hence both these
plots Nos B4-05 & B3-06 are hereby cancelled and put in the lot of
Corporate Debtor/Soni Palm City.

In this context, it would be appropriate to elaborate what is the
exact meaning of avoidance transactions i.e. preferential transactions,
undervalued transactions, fraudulent transactions. Avoidance ot
vulnerable transactions are classified in preferential transactions,
undervalue transaction, transaction defrauding creditors and these
transactions are red-flag transactions that has to be avoided. In the
present matter in hand, Mr. Kapil Kumar Soni, alongwith the other
directors of the Corporate Debtor in-connivance with one another and
other vendors/ vendees made frequent undervalued transactions,
preferential transactions with an intent to defraud the home-buyers
and to put the project i.¢. Soni Palm City into distress and they keep
on selling/ purchasing the land here and there i.e. at Amritsar, Jhajiar
and some other places like Kochi, Saharanpur ete. All these
transactions were not at all reguired rather the same were entered
into by the Corporate Debtor with an intent to put the corporate
debtor into distress and defraud the home-buyers of Soni Palm City
and other Creditors. No plausible explanation has come from the side
of either the buyers of the property or the ex-management, how those
transactions have been entered into for extending benefit to the
Corporate Debtor or in its ordinary course of business. Thus, these
all transactions were not bonafidely entered into rather the sole

motive was to put the Corporate Debtor into distress instead of
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handing over the possession of the plots to the home-buyers and to
clear the dues of the DTPC.

In this regard, it is matter of fact that approximately 310 plot
were totally undisputed from the very beginning and most of the
home-buyers have given their part of payment. However, the
EDC/IDC dues have been fraudulently retained by the ex-
management of the Corporate Debtor. Further, the amount has also
been siphoned-of and all the balance sheets of the Carporate Debtor
does not show how those amounts have been spent and diverted.
Therefore, it is proved on the record that the ex-management had
fraudulently, diverted the said amount for their own personal benefits.
The above said transactions were not only preferential, undervalued,
but fraudulent in nature, being entered into with the intent to defraud
the creditors and the home-buyers especially. Thus, the defaulter
should not go scot-free as no dis-honest promoter/Director of the
Corporate Debtor can manipulate the process by wrongfully entering
into preferential / undervalued and fraudulent transactions thereby
agreeing to transfer its assets just prior to the initiation of the CIR
proceeding in favour of the related parties and other persons with a
view to detriment of Creditor. Mr. Kapil Kumar Soni, Mr. Sanjay
Bansal and Mr. Pardeep Kumar intentionally and malafidely put all
the home buyers and the creditors in jeopardy.

Altheugh, the contention has been raised on behall of the
objectors inchading Sanjay Kumar Bansal etc, that the period beyond
two vears cannot be looked into. In this context, it is to be mentioned
that once, it is proved on the record that these transactions sham/
fraudulent transactions and have been entered into with an intent to
defraud the ereditors including the home-buyers and other creditors,
then look-back period of 1 or 2 years hardly matters, as no look-back
period has been specified for frandulent transaction. Hence, there 1s
ne force in the contention raised by the Ld. Counsel for the objectors,
accordingly the same are hereby stands rejected.

S/d
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In citation Venus Recruiters Pvt. Ltd. Vs. Union of India and
Ors., W.P. (C) 8705/2019 & CM Appeal 36026/2019 decided on
26.11.2020, Hon'ble High Court of Delhi held:

“the avoidance proceedings are only for the benefit of

ereditor of the Corporate Debtor and Section 44 of IBC

leads to inescapable conclusion that the said provisions

are all status-que ante in nature and directions are

required to be issued that would place the Corporate

Debtor in its original position before such onerous
contracts were executed.”

In fact, the transactions are to be made by the erstwhile
management of the Corporate Debtor in the ordinary course of
business for its benefit and if at any stage, it is found that those
transactions are made with the intent to commit fraud upon the
creditors or the home-buyers, then certainly those transactions
should not be set to be made in ordinary course of business.
Moreover, when any such financial transactions or transfer of
property has been made within the prescribed period of code ie. one
year or two years to the related parties of the Corporate Debtor or the
Directors, then certainly the said transactions has to be fall within the
category of preferential transactions and those transactions have to be
avoided by the Adjudicating Authority. In this context, the reference
can be made to citations Anuj Jain, IRP for Jaypee Infratech Limited
Versus Axis Bank Limited, Civil Appeal Nos, 8512-8517 of 2019 dated
16.02.2020, wherein, Honhle Supreme Court of India applied the
principles of dealing with the meaning of ‘deemed’ to Section 43 and
held :

“..any transaction that answers to be descriptions
contained in sub-sections {4) and (2] is presumed to be a
preferential transaction at a relevant time, even though it
may not be so in reality. In other words, since sub-sections
(4) and (2] are deeming provisions upon existence of the
ingredients stated therein, the legal fiction would come
into play, and such transaction entered into by a corporate
debtor would be regarded as preferential transaction with
the attendant consequences as per Section 44 of the Code,
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irrespective whether the transaction was in fact intended
or even anticipated to be so0”.

Onee, it is proved that any transaction falling in the category of
preferential, undervalued or are being fraudulent made by erstwhile
management, then such transactions have to be annulled, avoided

and reversed.

In the present matter in hand, it is proved that all the above-
said transactions as mentioned by the applicant / Resolution
Professional in CA/688/ND/2018 & CA/726/ND /2018 fall not only in
the category of preferential & undervalued, but also fraudulent,
accordingly, the same are hereby avoided & reversed.

Resultantly, all these transactions qua Commercial plots. 1,997
Acres, Primary school admeasuring 1 Acre [Approx), Nursing Home
1,200 Sq. Yards, two residential plots B3-06 & B4-05 admeasuring
350 8q. Yards each, Jhajjar property measuring 28 kanal (3 acre 4
kanal), Amritsar project/ land being (raudulent, preferential,
undervalued are hit under Sections 43, 45, 40, 66 of the Code,
accordingly the same are hereby avoided and the agreements [sale
deeds or any other document related to the transfer of these
properties are hereby stands cancelled forthwith and the same stands
vest with the Corporate Debtor.

From the aforesaid discussion that an amount of Rs. 25.37
crores was siphoned-off by the suspended directors of the Corporate
Debtor to its group companies or to the companies, wherein the
suspended directors of the corporate debtor are director or have
control by any mean whatsoever. Surprisingly, M/s Obra Developers
Pvt. Ltd. as well as M/s K.P.S. Promoters Pvt. Ltd. have been struck-
off by RoC and this factum further proves that all the directors of
these companies were actually connived together to loot the money of
the Corporate Debtor, Home-Buyers/Creditors with malicious intent
to defraud all of them and to bring the project i.e., *Soni Palm City” to
halt in between and without making the payment of EDC & IDC
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(which was actually collected from the Home-buyers) to DTCP, thereby
benefited themselves individually through these companies. Hence,
such unscrupulous person, who are at the at the helm of various
companies especially of the Corporate Debtor caused potential loss by
siphoning-off funds, selling the properties of the Corporate Debtor by
under-valuation either to themselves or to the related parties cannot
be allowed to escape witheut accounting for that and facing the
consequence under the provisions of this code. Accordingly, all these
directors Mr. Kapil Kumar Soni, Sanjay Kumar Bansal, Pradeep
Kumar and the directors of M/s Obra Developers Pvt. Ltd., Highland
Infratech Pvt. Ltd., Beta Infracon Pyt Ltd. (directors Ms. Suman Soni
and Mr, Pradeep Soni] as well as M/s K.P.5. Promoters Pvt. Ltd. and
Ms. Shobha Rani Soni are hereby directed to refund the aforesaid
amount jointly and severally as mentioned by the Ld. Resolution
Professional in  the relevant para of the application le
CA/726/ND/2018 which is as under:

1. “Soni Realtors Put. Ltd, has transferred follouwing amount to
Obra Developers Put. Ltd., which was invested in Highlarnd
Infratech Put. Ltd. as a capital subscribed for an amount af
Rs. 1,00,00,000/-

2. Soni Realtors Put. Ltd. has transferred to KPS Promoters
Put. Ltd, a sum of Rs. 50,00,000/-, which was also
invested in Highland Infratech Put. Lid.

3. Soni Realtors Put. Lid., further transferred to Shobha Rani
Soni a sum of Rs. 90,00,000/ -, which was also inves ted
Highland Infratech Put. Lid.

4, Further, Soni Realtors Put. Ltd. transferred to Beta fnfracon
Put. Ltd., a sum of Rs. 1,00,00,000/- each, Rs. 48,00,000/-
was transferred by M/s Obra Developers Put. Ltd. to Kapd
Kumar Soni which were invested by him in Highland
Infratech Put. Ltd. as a capital subscribed for an amount of
Rs. 2,09,00,000/- Forensic Audifor'’s Report clearly
mentioned that the funds have been diverted and invested
in eertain other projects in ‘Hansi' and ‘Ambala’, therefore,
there was huge diversion of funds. Forensic Auditor has
also observed that Hansi Land was purchased by Mr.
Sanjay Kumar Bansal, Managing Director and Authorized
Signatory in Five groups companies, which was sold to one
Mr, Deepak Jindal, who is also Director in Soni Group

o
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Companies. The land was transferred at undervalued price
and fraudulently by the Directors of the group companies.

5. Further, it is also submitted that there are certain
transactions, where the plots were allotted af very less
value than the purchase/market price/circle rates,
meaning thereby that the money must have been received
in cash to complete these transactions.

6. Apart that schedules of Balance Sheet and in particular
short-term loans and advances of Rs. 21.97 Crore remain
unexplained by the promoters and no information has been
received from the promoter. Hence, the said amount
remained unexplained. Thus, a total amount of Rs. 38.16
Crores have been siphoned-off from the company and Rs.
19,19 Crore were brought in the company as observed by
the Forensic Auditor. Further, there was a cash withdrawsal
from the bank of Rs. 18.06 Crore, which was unfair and
disallowed by the Income Tax as reported by the Forensic
Auditor”

Further, separate MJC be opened to the extent why the matter
should not be zent to MCA for requesting to refer the matter to SFIO
and why the action should not be taken against the suspended board
of directors and related parties and the related companies under the
provisions under Section 68, 69, 72 and 73 of IBC Code.

Resultantly, all the aforesaid IA/688/ND/2018 &
CA/726/2018 stands allowed, however, IA/TO4/ND/2018,
IA/946/ND/2019, IA/35/ND/2021, CA/1126/ND/2019,
IA/2088/ND/2021 & IA/32/ND/f2022 are hereby dismissed,
whereas , IA/3851/ND/2021 stand partly allowed.

CA/BD 18 37T/ND

All these three applications pertain to Mr. Sukhjinder Singh,
therefore, the same are being discussed together for the sake of

repetition of the facts.
i
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CA/808/ND/2018

The present application has been filed by Mr. Sukhjinder Singh
and Gopal Sharma under Section 60(5) of the Code read with 11 of the
NCLT Rules 2017 stating that the applicant was rendering services
issued to the Corporate Debtor for the project of Soni Palm City since
the year 2011 and accordingly, the construction of project officer of
the Corporate Debtor was done and constructed RCC retaining wall,
underground Tank, construction of Park etc. The Corporate Debtor
made regular payments to the applicants till the initial part of the year
2014, but there was a regular delay in the payments. By June 2015,
the pending payments to be made by the Corporate Debtor were
mounting and accordingly, applicant issue a letter dated 31.07.2015
to the Corporate Debtor to release the said payment, but despite
various meetings, the Corpoerate Debtor agreed to allot one plot to
applicants in lieu of the pending payment vide letter dated
31.07.2015. Subsequently, Corporate Debtor issued an allotment
letter dated 14.12.2015 qua a plot admeasuring 194 square yard in D
Block, bearing No. D 5-21 in the Soni Palm City, Sector 32-32(A},
Karnal for an amount of Rs. 18,13,900/- . After that, a builder-buyer
agreement was issued by the Corporate Debtor, which duly confirms
that the said plot was free from encumbrance, accordingly, the
applicant has become owner. It was also agreed that the applicant
would be the absolute owner and would fully entitle to deal with the
said plot in any manner, Thereafter, there was invitation of claim
made by the IRP, accordingly, the applicant submitted the Form-C on
10.07.2018, claiming total amounting of Rs. 23,03,653/-, However,
the plot ewners have received a mail on 27.10.2018 from the RP, but
the applicant had not received any mail from the RF and later on
came to know that he has been classified as a plot buyer. Accordingly,
prayed for transferring his name from the list of the Operational
Creditor from the home buyer, with interest to be made by the
Corporate Debtor.



1

Heard, record has been thoroughly perused. No doubt, Mr,
Sukhjinder Singh, has filed a ledger account with respect to M/s Soni
Realtors Pvt. Ltd., whereby certain payments has been made, but
apparently, no payments has been made after June 2015. Whereas,
the claim before Ld. RP has been lodged thereafter. A buyer-builder
agreement has been placed on record showing that in Block D3, Plot
Na. 21 have been area 194 Sq. yards was given to the applicant in lieu
of the work done by him in the Soni Palm City, Karnal, but
apparently, the said document is undated, Apart that the same might
have been executed as a "security purpose only” and he could not be

considered as Home-buyer,

The said document itself is suspicious one and could not be
said that the said plot has been actually transferred in the name of
the applicant herein by virtue of builder-buyer agreement. Further,
the Local commissioner considered the applicant as home-buyer,
which is not proper, becausc of the abovesaid facts, as the said
allotment could not be said to be genuine one and purpoese behind
the said doucments was only to reserve the said plot for securing the
amount alleged to be paid by the corporate debtor.

Therefore, in the given facts and circumstance the above said
facts, RP has rightly considered his claim as ‘operational creditor’
instead of home buyers’. Therefore, there is no merit in the present
application, accordingly, the same is stands dismissed, with no order

to cosls.

CA 18

This application has been filed on behalf of Smart
Construction Solution under Section 60(5) of the IBC Code stating
that applicant has done the work for construction of road work and
other Miscellaneous work with the Corporate Debtor in the Soni Palm
City, Karnal since March 2015 in view of the letter of intent dated 18%
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March 2015. It is being submitted that initially the Corporate Debtor
made regular payment to the applicant till initial part of year 2016,
but there was continuous delay thereafter. Accordingly, the applicant
has submitted the claim of Rs. 19926 133/- with the IRP after
initiation of CIR proceedings on 16.07.2018 and an amount of Rs.
1,37,42,161/-was claimed towards the work done by the applicant
and Rs. 61,83,972/- as interest @ 18% per annum from August 2015
to February 2018. Hence, the applicant submitted a claim of Rs.
1,99,26,133/- on 16.07.2018 with the Ld. RP, but itz claim has been
rejected.

Accordingly, he prayed that the IRP should be directed to

consider his claim.

Heard, record has been thoroughly perused. No doubt, the work
order dated 18.03.2015 has been placed on record, whereby there was
a contract qua the work of construction of Road & other civil work like
excavation, RCC, PCC and water proofing tiles etc., which was to be
done by the present applicant herein. The schedule of the price and
construction of the road work ete. as defined in the document has
been attached with the work order, but there is no such document
placed on the record to shew that the applicant herein had actually
completed the task given in the given stipulated period. It is
undisputed fact that the project is still incomplete. Therefore, it is
established on the record that the project work given by the
respondent/corporate  debtor to the applicant herein was not
completed within the stipulated period, The period given for
completion of work at the site was 2 month commencing from
18.03.2015. Further, there is no such document on the record to
prove that the work done was duly authenticated by the official of the
Corporate Debtor. Hence, it is not proved on the record that the work
was actually completed by the respondent within the stipulated period
as defined in the letter of intent and work order dated 18.03.2015.
Further, the claim of the applicant is hopelessly time barred, as the
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same has been submitted before the Ld. RP in the August of 2018,
whereas the dues as alleged were to be paid immediately after
completion of the contract by 18.05.2015 at the most, Thus, no
illegality and irregularity has been committed by the Ld. RF in
rejecting the claim of the applicant.

Consequently, finding no merits in the present application, the

same stands dismissed, with no order to costs.

CA/37/ND/2019

The present application has been moved by Mr. Sukhjinder
Singh under Section 60 (5) of the Code, for considering the
applicant as bonafide Operational Creditor,

Briefly stated that the applicant is rendering service to the
Corporate Debtor as a contractor of the project of Soni Palm City and
done the Misc, civil work and hard landscape work of park of the
Corporate Debtor. Initially payment was made by the Corporate
Debtor, thereafter, no payment was made. Thereafter, the claim was
filed before the Ld. RP, but, Resolution Professional acted as autocrate
and was picking and choosing the claim as per his sole discretion and
favoritism without complying the provision of the TBC.

Further, it is submitted that though the IRP was duly
appointed by this Tribunal and who called the claims, accordingly, the
applicant submitted his claim of Rs. 7,66,170/- in Form-B on
16.07.2018, that includes 5,63,361/- towards the principal amount
plus an amount of Rs. 2,02,509/-towards the interest at the rate of 18
3 per annum from 01.06.2016 to 28.02.2018. however, the IRP

disallowed his rightful claim without any sufficient reason,

Accordingly, it is submitted that all the actions of the IRF be
stayed and IRP be directed to allow the claim of the applicant.

Heard, record has been thoroughly perused. Though, certain

documents have been placed on record i.e. the ledger account ete. as

il M
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well as certain payments receipts dated 06.09.2013 and thereafter,
amendment order dated 27.05.2013 along with its relevant annexures
for doing certain work in the Soni Palm City, but there is nothing on
the record to prove the fact that the applicant herein as actually
completed his given work. Moreover, the claim pertains to 2013 and
during these all years, nothing has been done by the applicant herein
qua claiming the above-said amount. Thus, on the basis of document
placed on record, it is not proved that the applicant had actually
completed given task and he is entitled to said claimed amount.
Moreover, the claim of the applicant iz stale one as more than 5 years
have elapsed, since the amendment order was given by the Corporate
Debtor to the applicant herein. Therefore, no illegality or irregularity
has been committed by the Ld. IRP/RP, dismissing the claim of the

applicant.

Resultantly, finding no merits in the present application, the
same stand dismissed, with no order to costs.

CA/848/ND/2018

The present application has been filed on behalf of Mr. Tajinder
Pal Singh Punni, along with Narender Kaur, Rajesh Sehgal, Smt.
Seema Sehgal, Yatish Sharma, Anil Sahai Resident of V-18, Navin
Shahara, Delhi stating that the Applicant had entered into an
agreemnent with the Corporate Debtor for residential Plots and paid the
entire consideration by virtue of buyer agreement and Allotment Letter
dated 15.10.2014 qua plot No. 03 in Block D-1 admeasuring 194 sq.
yards for a total consideration of Rs. 25,00,000/-. The Corporate
Debtor appreached the applicants with buy-back scheme stating that
the Corporate Debtor want to re-purchase the plot and agreed to enter
into Memorandum of Understanding (MoU) to that effect at an agreed
price. Accordingly, Mol dated 11.02.2016 executed between the
Corporate Debtor and the Applicants upon which, the post-dated
cheques were issued by the Corporate Debtor. The Corporate Debtor

J'l .
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also communicated to the applicant that he will inform when the
cheques to be presented and it was also agreed that in event the
cheques were not encashed, the Applicant shall be entitled to remain
owners of the units allotted and he would not change the ownership of
the Applicants over the residential plots. Later on, vide order dated
12.00.2018 Mr. Alok Chandra was appointed as the Authorised
Representative |A.R) of the plot owners and Mr. Vishnu Dutt was
appointed as Authorised Representative (AR.) of the Financial
Creditors, but applicants did not receive any response with respect to
their claitn. Hence, prayed that the R.P. be directed to accept the
claim of the applicant as a financial creditor/plot owner and process
the claim accordingly.

Heard, record has been thoroughly perused. Though the
application has been filed by Tajinder Pal Singh Punni, along with
other persons, but except the affidavit of those all persons, no other
such document has been placed on record gua then, Merely, builder-
buyer agreement qua Tajinder Pal Singh Punni with respect to plot No.
D1-03, admeasuring 194 Sq. Yards has been placed on record, So far
as, this plot is concerned, that pertains to Tajinder Pal Singh Punni
and the same was allegedly purchased by him vide allotment letter
dated 15.10.2014 and the memorandum of understanding is also
execiuted between them. Certain receipts with respect to 15.01,2015 &
15.04.2015 have been placed on record, which shows that there is a
payment made of Rs. 30 lakhs, however, later-on, in MoU, the amount
has been shown to be paid on behalf of the applicant herein differs
and the same comes out to the between 2,70,000 + 2,70,000 +
75 00,000 + 5,00,000 = 3540,000/-. Therefore, the contradictory
facts have emerged on the record, which established that he was not
the genuine buyer of the plot is concerned, accordingly, he has been
rightly treated as ‘Financial Creditor’ by the Ld. Local Commissioner
appointed by this Tribunal.

ol s
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Similar is the case with respect to hiz wife Narinder EKaur. No
such document has placed on record to prove that which plot was
allotted to her alongwith the present application filed by Tajinder Pal
Singh Punni, though she is claiming right over the plot No. C3-16 in
Soni Palm City by virtue of builder-buyer agreement dated
20.00.2014, however the said agreement clearly show that the intent
of the applicant was to invest the money for earning interest and
nothing else. The motive of these both applicants of Tajinder Pal Punni
as well as his wife Narinder Kaur were only to earn profits. Therefore,
the local Commissioner rightly came to the conclusion that the
applicant falls in the category of Financial Creditor only. Hence there
is mo merit in the request made by Narinder Kaur, accordingly, her
request for treating them to be home-buyer stand declined.

On behalf of Anil Sahai with respect to plot No. D2-05, no
such document has been placed on record. Mr. Amil Sahai, has
already been treated with home-buyer® with respect to Plot No. Al-14.
Hence he could not be treated as home-buyer gua Plot No. D2-05

So far as, Rajesh Sehgal and Seema Sehgal are concerned,
they are claiming to be owner of the plot No. A3-08. The Local
Commissioner has recorded a detailed finding and they have been
treated as home-buyer with respect to plot No. A3-08. Thus, no such
finding is required with respect to Rejesh Sehgal and Secma Sehgal as

well.

Sq far as, Yatish Sharma and Geeta Bisaria are concerned, No
such document has been placed on record to establish the fact that
how they have to be treated as home buyer whereas specific inding
has been recorded by the Ld. Local Commissioner whereby she has
been treated as Financial Creditor. Merely affidavit has been placed on
record, but on the basis of the same, it could not ascertained that the
she was the home buyer of the plot No. C2-04. Moreover, Ld. Local
Commissioner on the basis of Mol dated 01.12.2014 came to
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conclusion that the claim of the Geeta Basaria from the Finandaal

Creditor.

Consequently, the present application being devoid of any
merits stands dismissed, with no orders to costs.

CA/4476/ND/2020

This application has been filed by the applicant Ms. Monika
Kumari stating that she was allotted plot vide allotment dated 26
June 2013 having super area of 261 square yard for an amount of Rs.
37,52,450 and was allotted plot No. C5-15, accordingly, the builder
buyer agreement dated 26% June 2013 was executed between
applicant and Corporate Debtor. The applicant has also applied for
banlk loans through India Bulls Finance and a loan of Rs. 23,11,741/-
was approved. Thereafter, on appointment of the IRF, the applicant
has submitted their claim of Rs. 40,23904/- in Form-C on
19.07.2018. The IRP admitted the claim of the applicant and was
categorized as home buyer. Later on, his claim was changed from
home buyer to Financial Creditor. Accordingly, prayed that the
respondent-RP be directed to amend the final report filed on 28%
September 2018 and the applicant be considered as home-buyer.

Heard, record has been through perused. The applicant
allegedly purchased a plot bearing No. C53-15 admeasuring 25 35q.
Yards situated in Soni Palm City, Karnal vide Buyer Builder
Agreement dated 26.06.2013 for an amount of Rs. 37,52,450/- and
paid a sum of Rs. 28,93,795/- by taking lcan from [BHFL of Rs. 23
lakhs. Later on, tripartite agreement executed on 25.08.2014. Though,
the said plot was allotted to Deepak Jindal on 06.02.2014, but the
same was later in time to that of applicant, as the same plot was
allotted to the applicant on 26.06.2013, Moreover, Deepak Jindal is
hand-in-glove with the suspended Board of Director, as he is also
involved in fraudulent land transaction qua Hansi, District Hissar.
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From, all these documents its proved that the applicant is
original and genuine buyer of the above said plat as she also obtained
home-loan for the purchase of the above said plot. Therefore, there
was no occasion to treat the applicant as financial creditor instead of
home-buyer. Therefore the Ld. RP committed grave error in declining
the claim of the applicant Monika Kumar, accordingly, the applicant
atands treated as home-buyer qua Plot C3-15.

Consequently, the present application stands allowed, with no
orders to costs,

IA/368/ND/2020

The present application has been moved by on behalfl of Mr.
Prashaesh Arya, as a financial ecreditor having claim of Rs.
77.78,416/- as a financial debt against the Corporate Debtor.

In brief the facts are that this Tribunal vide order dated
27.02.2018 admitted the petition filed by M/s 5. E. Investment
Limited and appointed IRP in the present matter, accordingly, on
16.07.2018, the applicant submitted his claim before the RP in Form-
C. Despite that respondent has admitted his claim of the financial
creditor instead of Home-Buyer. Therefore, the respondent had
failed to dis-charge his statutory duties and all the CoC meetings
convened after admission of the claim are nonest in the eyes
of law. The applicant also submitted that he has purchased the plot
for a primary school site in Soni Palm City in Section 32 and 32A,
Karnal, Harvana for a consideration of Rs. 49,50,000/- from the
corporate debtor. Accordingly, on 12.10.2015 the full and final
amount was paid and the allotment letter dated 10.10.2015 was
isgued. Later on, the applicant came to know that there were illegal
allottees of the said plot. Accordingly, the respondent No. 1 misused
the power and discretion for extraneous reasons and failed to admit
the claim of the applicant as a bonafide purchaser for consideration of

the said plot. sk o
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The applicant also submitted that the allotment of certain plots
was made to the farmers in the year 2012 particularly to Anup Singh,
Kuldeep Singh and Pritam Singh by the Corporate Debtor and the
same was reflected in the statement of the Corporate debtor till 2017,
which was certified by the Chartered Accountant. However, the
respondent No. 1 admitting the claim of the applicant qua the
aforesaid plots instead allotted than the school site in collusion and
connivance with the corporate debtors and people having other vested
interest. The respondent No. 1 also did not inform or issue any notice
for Meeting of CoC to the applicant from the date of admission of
claim till date and even no forensic audit was conducted. Thus, the
entire proceedings carried out by the Ld. RP were totally illegal and
malafide one. The applicant also came to know that the documents in
case of claim admitted by the respondent No. 1 for three claimants,
which were bogus in nature. The claims of Veena Rani, Rajiv Sharma
and QGarima Gupta and Dinesh Ahlawat are admitted by the
Resolution Professional on the basis of fabricated documents, as the
date of allotment of the plot has been shown in July 2017.

Further, the builder buyer agreement has no date and the
alleged payments receipts show that the alleged payments were made
in cash in the year 2015, It is beyond the imagination of the applicant
as to why anyone would make payment two years in advance for a plot
to be allotted 2 years later that too in cash. Respondent No. 1 has
failed to take cffective measures to check the authenticity of the
transactions and documents of the corporate debtor, as a result of
which, the applicant has suffered great losses, hence it is prayed that
the respondent No.1/RP be directed to treat the applicant as a home-
buyer instead of financial creditor and the respondent No. 1/RFP be
also directed for forensic audit of the corporate debtor and to
investigate in a reasonable manner.

So far as, the *Primary School Site” admeasuring 1 Acre
(Approx) is concerned. The applicant Prashaesh Arya claimed his right
over that plot and stated that the same has been purchased Rs.

(s .
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49,50,000/- on 12.10.2015. Whereas the payment made on
12.10.2015 and the allotment letter was issued on 10.10.2015.
Apparently, the payment was later in time to that of the allotment as
established from the receipt dated 12.10.2015. Further, the claim over
the said plot has also been made by the Gurender Singh Ahlawat and
Dinesh Ahlawat resident of Gurgoan, stating that the said plot has
been purchased by them for a sum of Rs. 20 lakh. Hence there were
multiple allotments with respect to the said plot.

It is also worthwhile to mentioned that at the time of the alleged
purchase, the value of the plot was worth more than Rs. 2.40 crores
hence, it is beyond imagination that the plot worth 2.4 crores would
be sold for a meagre amount of Rs. 49.50 lakhs. At present, the cost of
the above said plot is more than 6 crores. Hence, the said transaction
is absolutely a sham transaction being fraudulently entered into
defraud the creditors and home-buyers, as the same has direct impact
upon the development of the project Soni Palm City.

Apart that, the said plot has also been claimed by the Anup
Singh etc. being farmer/land owner, from whom, the Corporate Debtor
had purchased the chunk of land of the project of Seni Palm City. No
doubt, the Corporate Debtor has purchased the property of the project
from the farmers i.e. Anup Singh, Kuldeep Singh, Pritam Singh, but
they were also shown as a plot owner with respect to plot No. Al-10,
Al-11, A1-12, A1-13, Al-14, B3 06, B3 07, B3 08, B4 16, B4 17, B4
18, D5 21 and this transaction has shown to be made for the purpose
of making the payment qua the purchase of the land of the Soni Palm
City. These entries were made in the record of the Corporate Debtor
till 17.07.2017.

Although FIR was got registered by Anup Singh etc., for non-
payment of Rs. 4,25,00,000/- by the Corporatc Debtor and it is
claimed that for compromising the said Criminal Matter, the above
said primary school was allotted to Anup Singh ete. Whereas as per
record, the plots No. A1-10, Al-11, Al-12, Al-13, Al-14, B3 06, B3
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07, B3 08, B4 16, B4 17, B4 18, D5 21 still exist in the name of Anup
Singh, Pritam and Kuldeep Singh. Thereafter, the same were also
alleged to have been transferred to Somesh Arora, Nisha Arora, Veena
Rani, Rajiv Sharma, Garima Gupta, Arun Sharma, Anil Sahai, Anita
Sahai, Sanjay Goel, Suneja Infrastructure Pvt. Ltd. Sarvesh Tvagi,
Dinesh Ahlawat and Sukhjinder. Hence, there were multiple transfers
gqua of the said plot also. Hence, by no stretchable imagination, it
could be said that Anup Singh etc. as well as the present applicant
were become owner either of these plots or the primary school as
stated above.

Similarly, the applicant alleged that she purchased the plot at
the rate of Rs. 581/- Per Sq.Yards, whereas the prevailing rate of Rs.
10,000/- per sq. Yards and the market rate was Rs. 20,000/-
approximately per sq yards. Hence the said transaction was nothing
but executed just to create security and the investment was made to
earn the interest/profits. Further the intent was to defraud the home
buyers and creditors of the Corporate Debtor. Further, there was
multiple allotment qua that nursing home as well, which proves the

fact that the said document was nothing but a sham transactions.

In this given facts and circumstances, Ld. Local Commissioner
had rightly come to the conclusion that the Prashaesh Arya is not a
home-buyer, but Financial Creditor and similar finding has been
recorded by the Ld. RP as well.

Accordingly, finding no merits in the present application, the
same stands dismissed, with no order to costs.

IA/1461/ND/20232

This application under has been moved by Mr. Amit Garg
Section 60(5) of IBC & NCLT Rules for directing the RF to treat him as

a home buyer qua Plot No. A1-04, A2-04, A2-05.
Fa

S/d



112

Briefly stated that the Corporate Debtor launched a project in
the year 2009 by the name of Soni Palm City in Section 32/32A,
Budda Khera Village, Karnal, Harvana. Accordingly, Corporate Debtor
offered to sell two units to the applicant in 2009. However, the
applicant expressed its discomfort in making any payment as the
layout for the project had not been approved and license had not been
issued by the Directorate of Town and Country Planning. Accordingly,
the Corporate Debtor to establish its bonafide intention, undertook to
rezerve the plots for which the applicant undertook to make the
payment after the approval of the layout and issuance of the
license., On 10.06.2011, Directorate of Town and Country Planning,
Haryana issued a license bearing No. 52 in favour of the Corporate
Debtor based upon the layout dated 24.04.2011. The applicant has
extracted the license as well as the layout from the official website of
Directorate of Town and Country Planning. The project comprised of

the following:
Block Size (sq. yards) ' No. of plots
A 502 E2 [12+24+16]
B 359 118[18+18+25+0+20+5+20)
C — 252 112 [@+10+10+10+16+16+15+17) |
D 104 101 (22+22+2047+ 1 4+9+5)
Total 363
E [EWS) B0 g
NET TOTAL 482

However, it is submitted that upon receipt of the license and
approval of the layout plan, Corporate Debtor approached the
applicant for the payment against the plots booked. Accordingly, the
applicant made a payment of Rs. 1,00,00,000/- {(Rupees Une Crore|
on 09.12.2011 against which the Corporate Debtor handed over the
signed apreement dated 10.03.2009 with respect to plots No. A2-4 and
AZ2-05. Simultaneously, Corporate Debtor also executed allotment
letters with respect to the aforesaid units in favour of the

| -
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applicant. Accordingly. complete payment against plot No. A2-04, A2-
05 was made by the applicant. It is submitted that on 14.09.2013, the
applicant booked another plot bearing No. Al-04 against complete
payment of Rs. 50,00,000/-, then another plot bearing No. A3-04 was
booked by the applicant by making the payment on 17.01.2015. With
respect to acquired units No. Al-04, A2-04, A2-05 and A3-04 by
separate agreements (‘Buyer’s Agreements”) for a total consideration
of Rs, 2,00,00,000/-. The total value of each plot was Rs.
50,00,524/. It is pertinent to state that the allotment of plot No. A2-04
and A2-05 was made on 10.03.2009 as per the offer made by the
company and the remaining  allotments  were made
subsequently, Consequent upon the execution of each Buyer
Agreement, the applicant is entitled to be classified and treated as
homebuyer of the Corporate Debtor. Against the purchase of 4 plots,
the applicant made a total payment of Rs, 2,00,00,000/-.

Date of Payment | Cheque/Reference No. Amount Bank
09.12.2011 161397 27,00,000/- RCE
09.12.2011 648137 [ 50,000,000/ - RCH
09.12.2011 | 648138 23,00,000/- RCE
14.09.2013 153293 25,00,000/- ADCE |
14.09.2013 183349 25,00,000/- ADCE
17.01.2015 ZE2362530 50,00,000/ - Kotak |

Total | 2,00,00,000/ - |

Thereafter, the memorandum of understanding dated
15,12.2015 executed between the applicant and the corporate
debtor. Further, it is submitted that the execution of the MoU cannot
affect the status of the applicant as a home-buyer. Admittedly,
corporate debtor failed to buy-back the plots and accordingly, in terms
of Clause 3 of the memorandum of understanding dated 15.01.2015,
applicant continued to wait for the allotment of the plots.  In fact, the
Corporate Debtor proposed a buy back scheme, whereunder the
applicant was given an opportunity to return the plots allotted to pay
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s certain sum from the corporate debtor to the applicant and the
terms of the same were to be reduced in memorandum of
understanding dated 15.01.2015. Memorandum of understandings
were signed only in 2015 ie. after a lapse of six years qua the
allotment of the plot.

It is further submitted that the Local Commissioner adjudicated
upon the following claims of the applicant qua Flot No. A1-04, Flot No.
A2-05, Plot No, A2-04, However, the Local Commissioner with respect
to malafidely treated applicant as financial creditors without geing the
actual facte sand circumstances of the matter as stated
above, Whereas, the applicant therefore continued to be an allottee
with rezpect to these plots iLe, Al-04, A2-04, A2-05 and A3-
04. Therefore, the report of the Local Commissioner to the extent that
it declarcs the applicant a financial claimant as against a home buyer
as the same extent filed by the corporate debtor.

Accordingly, prayed for staying the operation of the report of the
local cornmissioner, whereby the applicant has been treated as a
financial creditor with respect to plots no. Al-04, A2-04 and A3-
04, Further, Resolution Professional has declared that Plot No. A2-05
does not exist, as the same exist on the map filed by the corporate
debtor with the DTCP.

Hence, it is prayed that the applicant be treated as home-buyer
with respect to all these plots i.e. Al-04, A2-04, A3-04 and a2-05 and
allot these plots in the name of the applicant from the list of
unclaimed plots.

In the present matter, although EP has already treated herein
as a financial creditor. The applicant herein had invested the amount
in 2009, when, even the project was not approved by the Directorate
of Town and Country Planning and the agreements with respect to
further two plots were entered into later on. Apparently, the purpose
behind the booking of number of plots by the applicant herein in 2009
shows that the applicant was not interested in purchasing the
plots  for residential purposes, but having hidden agenda to earn the
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profits /interest. Apparently, the present applicant is speculative buyer
who was interested more in getting the profits rather than to use the
plote actually for residential purposes. Therefore, the learned
Resolution Professional has rightly declined the name of the applicant
herein as a financial creditor., Similarly, the learned Local
Commissioner of a rank of District and Sessions Judge, Retired rightly
come to the conclusion that the plots were bought by the applicant
herein for the financial benefits and accordingly, he was rightly
declined to be home buyer qua given plots. Therefore, no ambiguity
has been caused in considering the claim of the applicant as a
financial creditor.

Further, there are two stages of approval of the site plan from
the DTCP office. Ist when the project is launched, the “Layout- Plan”
has to be approved and thereafter “Zoning-Plan™ has to be get
approved approval after actual demarcation of the area under plan. At
his stage, the actual measurement has to be done qua the plots and
the area of the entire project. The counting of the plots is Type-A 52
plots, but in “Zoning-Plan" the same has to be reduced to 50, in
Type-B, there were 118 plots and there is no change in Type-C, there
were 112 plots and there was no change except in one lanc two plots
were decreased but the same were increased in the other lane, then in
Type-D, two plots have been increased and now figure is 101+2= 103,
similarly, in Zoning-Flan, the Type-E, one plot has been increased in
one lane but two plots have been decreased in another lane.
Therefore, the figure comes out to be 98 (99+1-100-2=98).

Thus, earlier the total number of plots as per the “Layout-Plan”
were 52+118+112+101+99 = 482 whereas in the Layout-Flan, the
fisure is 50+118+112+103+98 = 481. Thus, there is difference of
only one plot between the plan submitted before the DTCP office and
the resolution professional/corporate debtor herein reported. Thus,
difference of one plot in such a huge project hardly matters.

Accordingly, finding no merits in the present application, the
same stands dismissed, with no order to costs.

S/d
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CA/1122/ND/2019

The present application has been moved on behall of Mrs.
Visheshwari Devi under Section 60(5) of IBC, Code,

In the present application it is being submitted that the
Applicant made a payment for allotment of a unit in the project
"RETAIL HUB" on March 16, 2012, the Corporate Debtor
acknowledged the booking of a unit of 390 Sq. ft. in the above said
project and Memorandum of Understanding (Moll) dated 30.03.2012
was executed whereby the Corporate Debtor agreed to sell/allot the
gaid unit admeasuring 390 =q. ft. for a total consideration of Rs.
23 81,500/-. Accordingly, the Corporate Debtor acknowledge the
payment of Rs, 21,67,425/- which was made vide cheque No. 303960
for Rs. 1,00,000/-, Cheque No. 303958 for Rs, 2,47,000/-, Cheque
No, 575942 for Re. 5,80,000/-, Cheque No. 303962 for Rs. 6,31,000/,
& Chegue No, 575941 for Rs, 5,98,000/- and cash of Rs.11,435/-,

Further, it is submitted that Applicant had purchased a unit L-
39 from an agent namely Vishnu Housing Agency, who gave No
Objection Certificate’ and stated that an amount of Rs, 21,67,425/-
stood paid by the Applicant. But the Corporate Debtor failed to
complete the project in time. No doubt, the Applicant constrained to
write a letter to the Corporate Debtor seeking refund of Rs.
21,67,425/- vide refund letter dated 09.03.2016, which was duly
received and acknowledged by Corporate Debtor. In the meantime, an
aapplication under Section 7 of the IBC Code, 2016 came to be filed
against Soni Realtors Pvt. Ltd. in the year 2017, which was
accordingly admitted by order dated 27.02.2018 and IRP was
appointed. Further, it is submitted that the claims were invited by the
IRP and meeting of the Committee of Creditors was accordingly, held
thereby the IRP was appointed as R.P.

It is also submitted that on 09.11.2018 the Applicant’s son
wrote an email to Ld. RP. submitting his claim however on
28.11,2018, the Applicant came to know that her claim had not been
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considered by Ld. R.P. Thereafter, several objections were filed and
even vide email dated 25.01.2019, the Applicant again wrote to the
R.P. and submitted her claim Form C, but the R.P. did not inform,
whether the same has been accepted or rejected. Hence, the Applicant
has been left no alternative, but to move the present application.
Accordingly, prayed that the R P. be directed to admit her claim for a
sum of Rs. 21,67,425/- by way of accepting the present application.

Heard record has been thoroughly perused. No doubt, the
applicant submitted his claim with RP on 09.11.2018, whereas the
IRF was appointed on 27.02.2018. Thus, it was filed after the
stipulated period, as the Resclution plan was already stand submitted
and approved by the CoC on ---=-=---—-_ Therefore, at this stage, the
clock cannot be set back by sending the claim of the applicant to the
CoC or RP for reconsideration. Sufficient time was provided by Ld. RP
to present the claims. Moreover, if in this manner, the claimants are
being permitted to submit the claim, CIR procesdings would never
come to an end, and time frame process would have no logic. Hence,
there ig no illegality or irregularity has been committed by the Ld. RP
in rejecting the claim of the applicant.

Accordingly, finding no merits in the present application, the
same stands dismissed, with no order to costs,

CA/B27/ND/2018

The present application has been moved by Mr, SBatish Kumar
submitting that Applicant is a Home Buyer as he has purchased the
Block No. B4 of Plot No. 05 admeasuring 359 sq. yard vide builder-
buyer agreement dated 04.04.2017 for a sum of Rs. 36,00,000/- with
interest @ 24% per annum. Accordingly, he filed a claim before the
Resolution Professional through e-mail dated 25.09.2018. However,
the applicant came to know that the R.P. has rejected his claim and
Applicant/Financial Creditor/Home Buyer was awarded zero percent

voting right, as the same was given on serial number 82 of voting list.
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Further, it is submitted that aforesaid plot was earlier cancelled
by the Corporate Debtor qua the earlier allottee due to default in
payment and the said fact was brought into the knowledge of the
Resolution Professional, but no reply was received from the R.P.,
therefore, the rejection of the plot was totally illegally and malafide
One.

Accordingly, it is prayed that the Resclution Professional be
directed to record the claim of the applicant as home-buyer instead of
financial creditor.

Heard, record has been thoroughly perused. The applicant
relied upon builder-buyer agreement dated 04.04.2017 for a sum of
Rs. 36 lakh qua plot No. B4-05, accordingly, he file the claim before
the Ld. RP vide E-mail Dated 25.09.2018. The builder buyer
agreement is placed on record is undated. Even, the allotment letter
dated 04.09.2017 pertzins to plot no. B3-09, there is no substantive
evidence gua the plot no. B4-05. Apart that, the builder-buyer
agreement placed on record pertains to Plot No. B3-09 and the
amount of consideration is 25 lakhs only. Hence, the facts are

absolutely contradictory to one another.

Further it is also reported by the RP that Batish Kumar i1s close
relative of Suman Soni & Kapil Kumar Soni, Thus, Kapil Soni, Satish
Kumar and Suman Soni are hand-in-glove and no payment was ever
actually received in the account of corporate debtor as alleged by the
applicant here. Transfer documents are un-dated, therefore, the saud
transaction was done with an ulterior motive to defraud the creditors
and home-buyers on 01.03.2017 within the period of two years of
initiation of CIR Proceedings. Moreover, there are multiple allotments
qua these plots number of persons, Therefore, the said transaction is
liable to be set-aside. Hence, no illegality or irregularity has been
committed by the Ld. RP in rejecting the claim of the applicant,

Accordingly, finding no merit in the present application, the
same stands dismissed, with no order to costs.

S/d
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99 019 4

Both these applications have been filed by Mr. Amil Kumar
Chopra and Anr., therefore, the same are being discussed together for
the sake of repetition of the facts.

1A/994/ND/2019

The present application has been filed by Mr. Anil Kumar
Chopra and Anr under Section 60(5) of the Insolvency & Bankruptcy
Code, 2016 against the repart of the Learned Local Commissioner Mr.
Rakesh Siddhartha, District & Sessions Judge, (Retd.), whereby it is
submitted that the reason of the rejection of the claim were never
communicated and the list generated of the plot owners have a basic
clerical error. In fact, the home-buyers have wrongly been treated as
financial creditors. Accordingly, this Tribunal vide order dated
28.11.2018 specifically stated that prima facie, plots which have been
paid for already cannot form part of the resclution process as only the
sale deeds need to be executed. However, due to sheer volume of such
plots and adjudication, this Tribunal proceeded to appoint a local
commissioner to adjudicate on the issue and to ask the local
commissioner to follow the principals of natural justice.

Further it is submitted that Mr. Rakesh Siddhartha was
appointed as local commissioner vide order dated 20.02.2019, who
submitted the report after a period of five months submitted a report.
In fact, the applicant had purchased the plots and subsequent to the
sale to the third party and then promised to buy-back, accordingly,
the agreement was entered into with the intention to nullify the
original sale, hence the applicant were required to be treated as owner
of the plots. These agreements specifically state that the money was
not paid to the owners and the title to the same remained with the

original purchaser.
e ~
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Accordingly, it is prayed that the report of the Learned Local
Commissioner being not submitted after following due process of law

be rejected.

CA/849/ND/2018

The present application has been moved by Mr. Anil Kumar
Chopra and Ms. Savita Chopra under Section 60{5) of IBC Code,
read with Section 11 of NCLT Rules submitting that the Applicants
purchaszed plots in project and accordingly entered into buyer
agreement dated 04.07.2015 with the Corporate Debtor for a plot ad-
measuring 502 sq. Yards in Block A-2, Plot No. 8 [A2-8) for a total
congideration of Rs. 51,00,000/-.

The Applicant Ne, 2 Ms. Savita Chopra has entered into a
Buyer's Agreement in the Corporate Debtor on 07.06.2015 for geing
admeasuring 359 2q. Yard Block B-2, Flot No. 03 [B2-03) for a total
consideration of Rs. 36,00,000/-. Thereafter, the Applicant filed their
claims in the requisite Form-C providing details of the Buyers
Agreement and vide email dated 02.07.2018. Subsequently, on
28.10.2018, the list of creditors was circulated, which was also
received by the Applicant. But they were shocked to know that they
have been treated as Financial Creditor instead of plot-holders.

It is also submitted that the R.P. has acted according to his own
wishes and no such criteria has been fixed. Hence, the Resolution
Plan is not accordance with law, as there were total 377 plots,
whereas the approved plan specifies 482 plots, amongst which 99 are
of EWS category and after discounting the EWS category total
strength of plot holder should be 383, the Resclution Plan is silent
about that. 99 Plots in EWS category admeasuring &0 sq. Yards each,
but the same has not been mentioned in the Resolution Plan. Further,
in the Resclution Plan only two plots have been stated to the
unclaimed plots i.e. Sr. 85 & 86. Further, there are 12 plots in the
Block A-2, whereas the list supplied by the RP shows only 4 plots,
there iz no mention in the Resolution Plan of about 20+8 = 28 plots.

S/d
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As per the Financers list supplied with Resolution Plan by AR after Sr.
No. 40, the list goes back to 1 and goes up to 7, after 7 again starts
frotn 53. The query was put, but the same was not answered properly.
Despite admitting fact that certain plots have been sold multiple time
by the Corporate Debtor, no forensic audit has been conducted,
therefore, inequitable treatment has been made and the Resolution
Plan has assigned very low valuation of unscld inventory at Rs. 13.16
Crores only, which includes, Commercial site of 1.99 Acres, 1200 Sq.
Yard School Plot & 1200 Sq. Yards Nursing Home. The same should
also include unclaimed plots 22 plus 8 plots not mentioned by RP and
the EWS Plots. As per rate available from the Government, circle Rate
of Commercial Sites is 81,000/- per sq. Yards and Residential Plot is
19,000/~ per 5q. Yard. Therefore, there was one sided communication
and the Applicants were not made aware about the lapses.

Accordingly, prayed that the R.P. to accept the claim of the
Applicant as Financial Creditor/plot owner and re-prepare the
Resolution plan,

Heard, record has been thoroughly perused. Though, the
ohjections has been raised by the applicant with respect to the report
submitted by the Sh. Rakesh Sidharth, District and Sessions Judge
(Retired) as Local Commissioner, whereby he has been treated as a
Financial Creditor. Apparently, the MoU dated 01.08.2014, specifies
that the amount was to be returned with interest by the Corporate
Debtor and the said plot was to be brought back to the Corporate
Debtor. Therefore, the said document was merely executed for the
purpose of security in view of the payment made by the applicant
herein. Thus the applicant could not be treated as a bona-fide
purchaser of the plot in question. Similarly, the case with respect to
plot No. C3-05 regarding Ms. Savita Chopra, who claims her right over
the said plot as home-buyer.

So far as, the Local Commissioner Report is concerned, as
earlier discussed, there is no perversity committed by the Ld. Local
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Commissioner and he submitted his report after examining each and
every fact and documents minutely qua the applicants/objectors.
Local Commissioner was a Judicial Officer of a Rank of District and
Sessions Judge (retired), who looked-into each and every case
separately and submitted a separate report with respect to each plot
under dispute. Therefore, there is no ambiguity or illegality in the
report of the Local Commissioner as well.

Accordingly, with respect to plot No. Al-08 and A2-08, Anil
Kumar Chopra & Savita Chopra, was rightly considered as Financial
Creditor, as by no stretch of imagination, he could be treated as a

home buyer.

Accordingly, both these applications filed on behalf of the
present applicants stand dismissed, with no order to costs.

CA/850/ND/2018

The present application has been moved by Mz, Sanjay Goyal
under Section 60(5) read with Section 11 of NCLT Rules stating
that the R.P. is acting as Autocrat picking and choosing the claims as
per his sale discretion and favouritism and he has deemed himself as
Dictator with absolute power to accept/reject/shifll any claim without
revealing the yardstick.

Further, it is submitted that the applicant on 21.05.2012 made
a payment to the Corporate Debtor through its Director Mr. Kapil
Kumar Soni as the booking amount for residential plot in the
township Soni Palm City and the payment was made through RTGS
ie. 600,000, 7,22,500, 998000, 674,500, Further, the balance
payment was made on 16102017 fe. Rs 1,22,500/- and on
17.10.2017 ie. 4,93,000/-. The Applicant followed the Corporate
Debtor to allot the plot in the existing project and the correspondence
was also made on 03.12.2014. However, the Corporate Debtor was in
distress by the time because of non-fulfilment of various obligations
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and there was no taker of plots in the market. Accordingly, the
Corporate Debtor agreed at the final price of Rs. 17,895,000/ - for a plot
measuring 359 sq. yard in Soni Palm City and he was allotted Plot No.
6 in Block B3 (B3-6) and a residential plot No, 01 in Bleck B1 (B1-01)
admeasuring 359 sq. yards in the name of Aarti Goyal vide allotment
dated 30.04.2015. Thereafter, the builder-buyer agreement was
executed on 27.09.2017. The applicant made the final payment on
17.10.2017 to the Corporate Debtor. Later on, the applicant received a
copy of the petition for the R.P. requesting cancellation of plot No. B3-
06 allotted in the name of Mr. Sanjay Goyal on the basis of
undervaluation allotment. Thereafter, the Applicant also received an
email dated 27.10.2018 from the R.P. regarding e-veting instructions,
Lateron, it was informed that the same was undervalued transaction.
Infact, it was to be declared only from the Tribunal and the R.P. was
not entitled to pass such right directions at its own. Though, the E.P.
had filed an application under Section 25 (j) and 45 (2] of the IBC
including the plot on 04.10.2018, but the same was withdrawn.
Lateron, a fresh application was filed leaving some of the properties
included in earlier application, whereas the plot which were allotted
much earlier on 30.04.2015 and full & final sale consideration was
received, therefore the applicant could not be treated as financial
creditors. Further, at page no. 6 Aarti Goyal has also been classified
as "Duplicate Plot Cancelled". Hence the prayer has been made to
direct the Resolution Professional to transfer the name of the
Applicant from the list of financial creditor claimant to the list of
Home-buyer/plot buyers.

Heard, record has been thoroughly perused. Plot No. B3-06 and
B1-01 admeasuring 359 Sq. Yds each in Soni Palm City, alleged to
have been purchased by the applicant for an amount of Hs.
18,17,5,000/- and Rs. 17,95,000/- on 27.09.2017, respectively,
whereas the price in the year 2012-13 itself was being sold at the rate
of Rs. 10,000/- Per Sg. Yards approximately and prevailing market
price was Rs. 20,000/ - per Sq. Yards (Approximately). Though, certain
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payments were given in the year May 2012, but the said plot is
undervalued, as the costs of each plot was Rs. 33 lakhs {approx) even
at that time in the year 2012-13. Further, the builder-buyer
agreement was executed on 27.09.2017, which established the fact
that the said transaction was nothing, but fraudulent one just made
to put the corporate debtor in jeopardy. The said transaction was
made just before the initiation of the CIR Proceedings, So far as, the
plot pertaining to Aarti Goel is concerned, the same was shown as
“Duplicate Plot Cancelled". Hence, the applicant has no interest
therein. Hence, no illegality or irregularity has been conducted by the
Ld. BP in considering the applicants herein as financial Creditors.

Resultantly, the present application being deveid of any merits,
stands dismissed, with no orders o costs.

CA/1 A/TTS/N

Both these applications are being discussed together as the
same pertains to by Mr. Somesh Arora and Mrs. Nisha Arora, for the
sake of repetition of the facts,

CA/1238/ND/2019
The present application has been filed by Mr. Somesh Arora
and Mrs. Nisha Arora therchy raising objections with respect to the
report of the Local Commissioner qua the Nursing Home measuring
1200 sq. yards in Sony Palm City, Sector 32A, Budha-khera Village,
Karnal, Haryana.
The applicant submitted that vide order dated 04.01.2019,
Local Commissioner was appointed to scrutinize the claim of the
flat/plot owns and categorise them as Unit allottees or fnancial
claimant. Thereafter, this Tribunal received wvarious applications
including the objections i.e CA No. 775/2018 in respect of those
claims of flat/plot owners, which were rejected /accepted as a financial
claim by the Resolution Professional. Accordingly, Local Commissioner
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was directed to look-into the documents. Pursuant to the order dated
04.01.2019, the applicant approached the Local Commissioner, as the
Resolution Professional had treated the home-buyers as financial
ereditors, Further submitted that in fact, the applicant booked the
Nursing Home plot on 11.05.2015 for a payment of Rs. 1,40,000/-
which were duly acknowledged and the said Nursing Home was
allotted to the applicant by the corporate debtor for a consideration of
Rs. 26,40 lacs vide allotment letter dated 11.04.2016 and the balance
payment of Rs. 25,00,000/- was paid on 21.07.2017. The said
Nursing Home was also allotted to Mr. Sunil Kumar (referred as
Sandeep Dangi in the report) and Mr. Pradeep Dangi after one year of
the original booking form of the applicants, which also has been
rejected by the Learmned Commissioner on the ground that the
executed agreement does not conclusively treated the claimants to the
category of home buyer and it was also mentioned that Mr. Sunil
Kumar (Sandeep Dangi) and Pradeep Dangi had invesied in the
project for profit. The claim of the applicant was rejected on the
ground that the paid amount is undervalued and seems like a
financial transaction for loan. Thus, the Learned Commissioner did
not give any reason for genuity of the documents. The Nursing Home
plot was applied on 11.05.2015, almost two year and nine months
prior to the commencement of the insolvency proceedings on
27.02.2018 with the payment of carnest money.

Accordingly, it is prayed that the Local Commissioner's report
be quashed qua Nursing Home and the appropriate order be passed.

CA/775/ND/2018

The present application under Section 60(5) of the IBC Code
has also been moved by Somesh Arora and Smt. Nisha Arora for
seeking direction against Resolution Professional for considering their
claim of the plot owners.

The applicants herein Somesh Arora and Smt. Nisha Arora,
submitted that by way of Booking application dated 11.035.2015 a

ad
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residential plot No, 10 Block Al admeasuring 502 sq. yard in Soni
Palm City, was booked. Accordingly, the booking amount of Rs.
1,49 540/~ were paid and the total consideration was Rs. 36,49,540/ -.
The said plot was duly allotted by allotment letter dated 11.04.2016,
Accordingly, the Corporate Debtor demanded balance sale
consideration of Rs. 35,00,000/- as full and final consideration, which
was paid on 21.07.2017. Thereafter, the possession of the plot was
also handed over on the same date. Further, the applicants were
allotted a Nursing Home plot in the project Soni Palm City measuring
1200 sq. yards by booking application dated 11.05.2015 on payment
of Rs. 1,40,000/-. This transaction was pertaining to 26,440,000/
accordingly, the allotment letter dated 11.04.2016 qua Nursing Home
was issued for a sum of Rs. 25,00,000/- as total consideration and
the demand was paid on 21.07.2017. Accordingly, the Corporate
Debtor also executed a receipt and the possession of the same was
also handed over on 21.07.2017.

It 18 further submitted that on 27.10.2018, the applicant
received a mail whereby they came to know that the nursing home has
been sold undervalue rates, according the said transactions were
requested to be invalidated and also moved an application under
Section 45(2) of the code. Further, it is submitted that two more plots
Allottees for both the said plots in question were there Shri Sandeep
Dangi, has been shown as Financial Creditor at Sr. No. 65 of the list
who is purported to have paid cash of Bs. 26,735,000/ - for the plot and
Shri Pradeep Dangi has been shown as Financial Creditor at Sr. No.
69 for Nursing Home, who is purported to have paid cash of Rs.
53,50,000/-, Though, their claim for the properties seems to have
been rejected based on remarks appearing the balance sheet. In the
balance-sheet Mr. Sandeep Dangi and Mr. Pradeep Dangi are none
other than relatives/friends of the Corporate Debtor i.e. Shri Kapil
Soni. Hence, their claims of payment in cash may be put to strict
proof. There is no signed apartment builder-buyers agreement
between the Corporate Debtor and Shri Sandeep Dangi and Shri
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Pradeep Dangi. Accordingly, it is prayed that the Resclution
Professional be directed to transfer the names of the Applicant from
the list of financial claims to the list of home/plot buyers with respect
to both the plot No. Al-10 measuring 502 sq. yard and Nursing Home
measuring 1200 sq. yard.

Heard, record has been thoroughly perused. In the present
matter, the applicant herein alleged to have purchased 1,200 S5q.
Yards plot i.e. Nursing Home for a sum of Rs. 26.40 lakhs only, vide
allotment letter dated 11.04.2016, whereas the earnest money alleged
to have been paid on 11.05.2015. Apparently, in the year 2012-13, the
prevailing rate was more than Rs. 10,000/- whereas the market rate
was approximated 20,000/- per 8q. Yards. Therefore, the said plot
was under-valued and it could not be said that the same was actually.
Further, the said plot was allotted to various persons, which further
established in fact that same was merely given for a security purpose
and the amount was invested by the applicant herein, just for making
profits and these transactions were nothing but fraudulent in nature
as from the very beginning as the Director of the Corporate Debtor
want to dupe the home buyers and other creditors hence they made
nurmber of transfer with respeet to gingle plot, this facts stands proved
from the above said transactions that the plot measuring 1200 5q.
yards which were worth more than Rs. 1.2/2.4 crores at that time has
been merely alleged to have been sold for a sum of Rs. 26.40 or 26.75
lakhs. Further there are multiple transfer qua nursing homes as

dizcussed earlier.

Therefore, it could not be said that the said plot/Nursing Home
was actually allotted to the applicant herein and they were the bona-
fide purchaser of the same. Further, the Local Commissioner also filed
the report stating that they were merely Financial Creditor. Thus,
there is no ambiguity or illegality in the same as the Ld. Local
Cornmissioner has examined each and every fact and only then he

arrived to the findings that the said payment was nothing, but made
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for investment purposes only and the real motive was to earn profit.
Therefore, Local Commissioner did not commit any illegality or
irregularity for not considering the claim of the applicant. Similar is
the case with respect to Ld. RP.

Accordingly, both these applications filed on behalf of the
present applicants stand dismissed, with no order to costs,

CA/450/ND/2019

The present application has been moved by M/fs BCC
Developers & Promoters Pvt. Ltd. & another under Section 60(5) of
the Insolvency & Bankruptcy Code, 2016 read with Section 11 of
NCLT Rules against the corporate debtor and Resolution
Professional for misconduct and deliberate contravention of the
provisions of the Code.

Briefly, stated the facts of the application are that the applicant
MNo. 1 acquired/purchase & plots of various dimensions by two
agreements dated 11.11.2012 executed between the applicant and the
Corporate Debtor in respect of residential complex in Sony Palm City,
Sector- 32, Karmal for a total consideration of Rs. 2,30,00,000/-
particularly Plots No. 2 to 6 in Block A-3 and Plot No. 5 in Block B-7
of the project, Further, it is submitted that the entire sale
consideration of Rs. 2,30,00,000/- was made through wvarious
cheques, which were duly acknowledged by the Corporate Debtor vide
receipt No. 05.11.2012, whereas the applicant No. 2
acquired/purchased two plots by two agreements dated 11.11.2012
for a sale consideration of Rs. 70,00,000/-. The entire sale
consideration was paid.

It is further submitted that the Corporate Debtor represent the
applicant that the value of the plot shall escalate considerably, in the
next twelve months and the applicant shall not be required to make

further additional payment in respect of said plots on account of
it
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external development charges, internal development charges,
infrastructure development charges, preferential location charges,
parking, maintenance charges, electricity connection and club charges
ete.

Further, it is submitted that the Memorandum of
Understanding executed between the corporate debtor and the
applicant, by virtue of which, it is agreed that the Corporate Debtor
shall be entitled to re-purchase the plot after expiry of period of 350
cdays from the date of execution of said Memorandum of
Understanding for a payment of Rs. 3,72,00,000/-, Accordingly, post-
dated cheques were also issued and it was further agreed that if the
post-dated cheques were not honoured, the applicant shall be deemed
to be owner of those plots and would you entitle to utilise at its own.

It iz also pleaded that the said Memorandum of Understanding
was renewed time to time and lastly it was executed on 15.01.2016.
In order to compensate towards interest loss, the corporate debtor
executed to pay a sum of Rs. 1,03,00,000/- by virtue of two chegques
bearing No. 144681 and 144682 amounting to Rs. 50,00,000/-and
Rs. 53,00,000/- respectively. Despite waiting several months, the
applicant did not receive any assurance from the corporate debtor qua
the purchase of the said plots apgainst the payment of Rs.
3,72,00,000/- crore. Thereafter, the CIR Proceedings were ordered to
be initiated and applicant came to know about the =ame on
27.10.2018, that Vishnu Dutt has been appointed as Authorized
Representative of the financial creditors and the applicants’ name
have been considered as a financial ereditor instead of home buyer.

The applicant further submitted that he was not aware of any of
the proceedings and RFP has colluded with the corporate debtor and
the RSA, Accordingly it is prayed that the Resclution Plan being in
contravention law be set-aside and the applicant be treated as home-
buyers with respect to 8 plots as per the agreement dated 11.11.2012
and in alternative the Resolution Professional be directed to approve
the claim of the applicant to the extent of Rs. 5,60,50,000/- and

L S ,
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request is made to punish Resolution Professional Mr. Mangj
kKulshrestha under Section 70{2) of the Insolvency and Bankruptcy
Code, 2016.

Reply has been filed by Ld. RP stating that the applicant
=laimed refund of money qua 7 plots. In fact, the same were already
allotted to another person. Therefore, it could not be treated as a
twome-buyer. Accordingly, prayed for dismissal of the application.

Heard, record has been thoroughly perused. The applicant
himself admitted that qua 5 plots the Corporate Debtor agreed to pay
a sum of Rs. 1,03,00,000/- towards loss of interest and the cheques
were also handed over. No doubt, the applicant iz relying upon MolU
dated 15.01.2015, whereby the offer was given to the applicant to
purchase the plot. Admittedly, the cheques worth Rs. 1,03,00,000/-
have been received by the applicant from the corporate-debtor,
therefore the builder-buyer agreement executed between the parties
were nothing, but a security documents and MoU was executed just to
give a new shape to the said transaction. Apart that, the said
document does not bear any serial number of notary publie. Ld. Local
commissioner also examined the mmatter for the applicant in detail and
rightly come to the conclusion that the purpose of investment by the
applicant herein was to earn profits and help the corporate debtor.
Hence, by no streteh of imagination the said transactions could not be
said to be made with an intent to purchase the plots in actual, but
just to earn the profits, In the given facts and circumstances, the Ld.
RP did not commit any illegality and irregularity in declining the claim
of the applicant as a home buyer/Financial Creditor.

Resultantly, the present application, being devoid of any merits,
stands dismissed, with no orders to costs.

N
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CA/774/ND/2018

Ld. RP | . . et e
» Dy virtue of this CA want to place on record certain
documents qua the CIR proceedings,

accordingly, the same is taken

on record and CA/774/ND /2018 stands disposed-of.

Resultantly, all the aforesaid IAs are disposed-of as under:

1)
2)
3)
4)
5)
6)
7)
8)
9)
10)
11)
12)
13)
14)
15)
16)
17)
18)
19)
20)
21)
22)
23)
24)
25)

(@& of the order be served to ther D
oy this order b.c 3-18',0. S@tﬂ;
Planning, Haryana

Copy of

File be consigned to records.

CA/688(ND)/2018 is hereby
CA/726 (ND)/2018 is hereby
CA/704 (ND)/2018 is hereby
CA/946/ND/2019 is hereby
CA/1126/ND /2019 is hereby
IA/35/ND/2021 is hereby
CA/2088/ND/2021 is hereby
1A/32/ND/2022 is hereby
IA/3851/ND/2021 is hereby
CA/808/ND/2018 is hereby
CA/809/ND/2018 is hereby
CA-37/ND/2019 is hereby
CA/848/ND/2018 is hereby
CA/4476/ND/2020 is hereby
CA-368/ND/2020 is hereby
CA/1461/ND/2021 is hereby
CA/1122/ND/2019 is hereby
CA/827/ND/2018 is hereby
CA/994(ND)/2019 is hereby
CA/849/ND/2018 is hereby
CA/850/ND/2018 is hereby
CA/ 775(ND)/2018 is hereby
CA/450/ND/2019 is hereby
CA/774(ND)/2018 is hereby
chl1238(MD) 2018 18 hereby

Stands Allowed.
Stands Allowed.
Stands Allowed.
Stands Allowed.
Stand Dismissed.
Stands Allowed.
Stand Dismissed.
Stand Dismissed.
Stands Rejected.
Stand Dismissed.
Stand Dismissed.
Stand Dismissed.
Stand Dismissed.
Stands Allowed.
Stand Dismissed.
Stand Dismissed.
Stand Dismissed.
Stand Dismissed.
Stand Rejected.
Stand Dismissed.
Stand Dismissed.
Stand Dismissed.
Stand Dismissed.
Stand Disposed-of.
Shomd: dumicedd .

parties.
irector, Town & Country




